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PREAMBLES 

 
 
1. In exercise of the powers conferred by section 90 of the Presidency Small 
Cause Courts Act, 1882, the High Court is pleased, with the approval of the 
Provincial Government, to prescribe:- 
 

(1) the rules in Chapter VI relating to the manner in which the accounts 
of the Court shall be kept; 

(2) the registers mentioned in part (A) of Chapter IX to be maintained 
by the Court; and 

(3) the returns mentioned in part (B) of Chapter IX to be submitted by 
the Court to the High Court at the times mentioned. 

 
2. In exercise of the powers conferred by section 3 of the Destruction of 
Records Act, 1917, the High Court is pleased, with the previous approval of the 
Provincial Government, to prescribe the periods of preservation of records, 
registers and other papers as set forth in Chapter X. 
 
3. In exercise of the powers conferred by section 27 of the Legal 
Practitioners’ Act, 1879, the High Court has by notification No. 7989G, dated 
the 3rd January 1949, published in the Official Gazette, prescribed the rules 
contained in Chapter VIII. 
 
4. In exercise of the powers conferred by section 6 of the Presidency Small 
Cause Courts Act, 1882, and all other powers enabling in this behalf the High 
Court is pleased, with the previous approval of the Provincial Government, to 
prescribe the remaining rules contained in this part. 
 
 

CHAPTER I. 
General 

 
1. The rules prescribed in this part shall come into force on the 2nd July, 
1949, but those relating to records shall apply to records of suits filed before 
the 1st January, 1935, only as far as possible. 
 
2. All previous rules and orders concerning the matters dealt with herein shall 
stand repealed with effect from the date mentioned in rule 1, but such repeal 
shall not affect anything done under such rules or orders. 
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3. The office shall consist of the following departments—(1) summons, (2) 
record, (3) warrant, (4) correspondence and miscellaneous, (5) accounts and (6) 
treasury. 
 
4. The total number of the non-gazetted ministerial officers of the Court has 
been sanctioned at one hundred and seven; they shall be distributed as directed 
by the Chief Judge, but ordinarily as follows:- 
 

(i) Summons Department.—There shall be thirteen clerks and twenty-

four summons bailiffs under an officer to be designated the 
superintendent, summons department. 

 

(ii) Record Department.—There shall be three clerks including a typist 

under an officer to be designated the record keeper. 
 

(iii) Warrant Department.—There shall be one superintendent, sixteen 

clerks, two special seal bailiffs, three ordinary seal bailiffs, one body 
warrant bailiff and one court-overseer under an officer to be designated 
the senior superintendent.. 

 

(iv) Accounts Department.—There shall be five clerks under an officer 

to be designated the accountant.  
 

(v) Treasury Department.—There shall be six clerks under an officer to 

be designated the treasurer. 
 

(vi) Correspondence and Miscellaneous Department.—There shall be 

four clerks including a typist under an officer to be designated the head-
assistant. 

 

(vii) Benches.—Each bench shall be provided with two officers one of 

whom shall be designated the bench clerk and interpreter and the other 
the assistant bench clerk.  The senior officer of the Chief Judge’s bench 
shall be designated the chief bench clerk and interpreter. 

 
(viii) The leave reserve of seven officers shall ordinarily be distributed as 
follows:- 

 
One each in the summons and the correspondence and 

miscellaneous departments, two in the accounts department and the 
remaining three in the warrant department. 
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5. (a) The Register shall be the treasury officer and he shall directly 
supervise the treasury department and the accounts department. 

 
(b) The work of checking deposits and payments and passing orders 
for payment shall be done by the Registrar or Deputy Registrar. 

 
(c) Once every year the Registrar shall inspect all the departments with 
the help of the Deputy Registrar.  He shall submit a report to the Chief 
Judge after such inspection. 

 
6. Each Judge shall inspect the work of his bench clerk, assistant bench clerk 
and passing clerk once a year and submit a report to the Chief Judge after such 
inspection. 
 
7. The forms given in appendix I shall be used for the purpose of transacting 
the business of the office. 
 
8. Except on holidays declared under section 92 of the Act— 
 

(a) The hours of sitting for the Court shall be from 10-30 a.m. to 4-30 
p.m.  Indian Standard Time, with an interval ordinarily not exceeding half 
an hour at 1-30 p.m. 

 
(b) The Court may close at 1-30 p.m. on Saturdays if the state of the 
work permits. 

 
(c) The sitting of the Court shall be suspended from 12-30 p.m. to 2 
p.m. on every Friday to enable Muhammadan employees, pleaders and 
their clerks, witnesses and litigants to say their Jumma prayers. 

 
(d) The working hours in the office of the Court shall ordinarily be from 
half an hour before, till half an hour after, the sitting hours.  
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CHAPTER II. 

Summons Department. 

(A) Staff. 

1. Designations of the clerks employed in this department shall be as 

follows:- 

(1) Cost computor, (2) power clerk, (3) document clerk, (4) sealer, (5) 

appearance clerk, (6) second summons or subpoena clerk, (7) and (8) 

plaint clerks, (9) diary writer, (10) notice clerk, (11) mafussal clerk, (12) 

cause-list writer and (13) transmitting clerk. 

2. The general power clerk employed in the record department shall sit in 

the summons department for such time as may be necessary for the purpose of 

issuing certificates of general power. 

 

(B) Plaints. 

3.  The procedure for dealing with plaints shall be as follows:-  

(a) The cost computor, who has been authorised by the Chief Judge 

under rule 1 of Chapter IV of the Rules of Practice and Procedure shall 

receive the plaint and connected papers (a plaint-receipt form and copies 

of summons duly filled in, documents or copies thereof or a list of 

documents, a stamped and addressed envelope and intimation of filing 

duly filled in and also a stamped certificate of posting, if summons is to be 

sent otherwise than through post, and a power, if there be a pleader 

under power) examine the plaint, calculate the fee to be paid and check 

the stamps, If leave to file a suit under section 18 of the Act or permission 

to file a suit as a poor person under section 74 of the Act or any other 

special order has been taken, he shall obtain the application relating 

thereto and attach it to the other papers. He shall then enter the total 

number of stamps on the plaint and also enter the cost and put the date of 

appearance on all papers and make entries in the Statistical Register 

(Register S. 27) and then pass on the papers to the power clerk. 

(b)  The power clerk shall see whether the power, if any, is in order and 

duly executed and whether it gives authority for drawing money. He shall 

enter the name of the pleader and date of filing in the Register of 

Plaintiffs’ Pleaders (Register S. 3). If the power contains no authority for 

drawing money he shall write or stamp “No power to withdraw money” in 

red ink across the power and plaint receipt and also make a clear note in 
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the Register to that effect. If there be any defect, he shall return the 

papers to the cost computor who shall give them back for correction to the 

person presenting the same. If the plaintiff or any of the plaintiffs is a 

minor represented by a next friend, he shall write or stamp the word 

“Minor” in red ink across the plaint receipt. If everything be in order he 

shall sign on the plaint receipt and pass on the papers to the document 

clerk. 

(c)  The document clerk shall put the serial suit number on all stamps and 

papers, check the documents and enter their number and description in the 

Register of Documents (Register S. 5), and sign the entry of documents in 

the plaint receipt. He shall also put the date of institution on all papers. He 

shall retain the documents making a note of the total number on the cover 

containing them and make over the other papers to the superintendent. 

(d) The superintendent shall check the papers and sign. He shall also 

sign the plaint receipt and if there be a power he shall affix an additional 

signature below that of the power clerk. He shall enter the proper time for 

service. He shall write his signature and the date across the figure heads 

in the stamps. He shall also check the computation of costs in at least 10 

per cent. cases and put the letters C. C. to indicate the check. He shall see 

whether the plaint conforms to the rules generally and whether the claim 

has been filed within the period of limitation. He shall then have the 

stamps punched in his presence and make over the papers to the sealer. 

(e) The sealer shall affix the seal of the Court on the plaint and other 

papers. He shall affix 2 seals against the superintendent’s two signatures 

when there is a power. He shall enter the bailiff’s number, as allotted by 

him, in the summons and enter the summons in the Distribution Register 

(Register S. 15) and place the plaint receipt in a rack for delivery to the 

party by the second summons or subpoena clerk. At the end of the day he 

shall deliver the summons to the bailiff to whom it is allotted by him and 

take his receipt. If the summons is to be sent to the mafussal he shall send 

the summons to the transmitting clerk for despatch through post after 

entering it in a separate book to be used as a Transit Register. He shall 

keep a tally of the total number of processes made over to the bailiffs 

and also to those sent to the transmitting clerk. He shall also see whether 

the stamps have been duly punched and then make over the papers 

except the plaint receipt to the diary writer. 

[Note.–The superintendent has been authorised to sign and the sealer to seal summonses under rule 1 

(3) of Chapter V of the Rules of Practice and Procedure.] 
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(f) The diary writer shall enter the plaint in the Register of Suits 

(Register S. 1) and then page the papers, note the page numbers in the 

table of contents and give a tick mark if there be a power and then return 

the record to the sealer. 

(g) The sealer shall keep the record in his custody for such time as may 

be convenient, having regard to the last date fixed for appearance for 

the defendant. At least 3 days before that date he shall make over the 

record after entering it in a Transit Register to plaint clerk No. 1. 

(h) Plaint clerk No. 1 shall keep the record with him till the morning of 

the day preceding the last date fixed for appearance of the defendant 

and make it over on that day to the cause-list writer. 

(i) The cause-list writer shall make an entry in the cause-list of the day 

immediately following the last day for appearance by the defendant and 

then send the record along with the draft cause-list to the appearance 

clerk. 

(j) If appearance is entered within the time fixed the appearance clerk 

shall strike off the case from the draft cause-list. At the end of the day he 

shall put up the record before the Registrar for allotting a bench and 

fixing the date of hearing. If no appearance is made he shall send the 

record to the Registrar’s bench on the day following the last date for 

appearance. In a case in which a suit is fixed for hearing before a Judge 

he shall make over the record to one of the plaint clerks (No. 1 for 

Registrar’s bench and 6th bench and No. 2 for other benches) who shall 

keep the plaint in his custody until it is required to be sent to the bench on 

the date fixed for hearing. If the suit is adjourned the plaint shall again 

be returned to him, and he shall send it up again on the next date, and so 

on until disposal. 

[Note.–It should be noted that in proceedings under Chapter VII of the Act the form of default summons 

given in Appendix B to the Rules of Practice and Procedure cannot be used. Under section 48 of the 

Act the procedure in such cases shall be the ordinary procedure of the Code of Civil Procedure. So the 

form of summons appearing in Appendix B to the First Schedule to the Code should be used with 

suitable modifications. A suitable adaptation will be found in Appendix I to this Part.] 

 

(C) Memoranda of Appearance and Written Statements. 

4. The procedure for entering appearance in the office shall be as follows:- 

(a) The defendant shall present his memorandum of appearance on or 

before the last date fixed for appearance to the appearance clerk. He 

shall also file his summons, if possible, and also his list of documents, if any. 
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If there be a pleader under power, he shall also file a power. If the 

defendant cannot produce his summons, the clerk shall not accept his 

defence unless a pleader appears for his or unless he obtains an order 

from the Registrar. A certificate of appearance and a notice of 

appearance duly filled up shall also accompany the written defence. The 

appearance clerk shall page the written defence and note page numbers 

in the table of contents and put a tick for the power if there be any. If 

there be no power, he shall sign the summons and return it and keep all 

the papers with the record after examining them. If there be a power he 

shall make it over to the power clerk with the summons. 

(b) The power clerk shall examine the power and follow the same 

procedure as in the case of a power filed by the plaintiff along with his 

plaint. He shall write the name of the pleader on the summons and sign his 

own name below. He shall also put the date of filing on the power and 

return it to the appearance clerk who shall then make an entry of the 

power in the Defence Register (Register S. 4). If the power does not give 

authority to draw money a note to that effect shall be made in red ink in 

the Defence Register. The power and the written defence shall be filed 

with the record. The appearance clerk shall then make over the summons, 

if any, to the superintendent. 

(c) The superintendent shall affix a signature below that of the power 

clerk and pass it on to the sealer. 

(d) The sealer shall put another seal of the Court on the summons 

against the superintendent’s second signature and return it to the 

appearance clerk for delivery to the defendant along with certificate of 

appearance. The appearance clerk shall deliver the notice of appearance 

to the plaintiff. 

5. If a written defence is filed in the Registrar’s bench, the bench clerk shall 

file it with the record and make necessary entries in the table of contents and the 

whole record shall be given to the appearance clerk at the end of the day. In 

that case the summons shall be produced by the party before the power clerk 

for certification of power, if there be a pleader under power. The power shall 

be examined by the power clerk and entry shall be made in the Defence 

Register by the appearance clerk and the power shall be certified on the 

summons by putting the name of the pleader with the signatures of the power 

clerk and the superintendent below it and an impression of the seal of the Court. 

6. If any documents are sought to be filed by the defendant along with his 

memorandum of appearance they shall be received by the document clerk who 
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shall deal with them in the same way as in the case of documents filed by a 

plaintiff. Receipt for documents shall be given in the certificate of appearance. 

7. If a written statement claiming a set-off is filed, the superintendent shall 

check the stamps and deface them. The stamps shall be entered in the Defence 

Register (Register S. 4). [The total value of such stamps shall be included in the 

Returns.] 

 

(D) Powers filed without plaint or memorandum of appearance. 

8. The procedure for filing powers without plaint or memorandum of 

appearance shall be as follows:- 

(1) (a) The power clerk shall receive the power and examine it to 

see that it bears the suit number and the date of hearing or 

disposal, as the case may be, and whether it gives authority to 

draw money. If there is no authority to draw money he shall make 

an enfacement as directed under “Plaints” in rule 3 (b) above. If the 

power be in order he shall sign below the name of the pleader on 

the plaint receipt or summons as the case may be and insert the 

date of filing and enter the pleader’s name in the Register of 

Plaintiffs’ Pleaders. He shall then make over the power as well as 

the plaint receipt or summons produced by the party to the 

superintendent. 

(b) The superintendent shall sign the plaint receipt or summons 

again and make over the papers to the sealer. 

(c) The sealer shall put the seal of the Court on the plaint receipt 

or summons against the second signature of the superintendent and 

return the plaintiff’s power with the plaint receipt to the power clerk 

or give the defendant’s power with the summons to the appearance 

clerk. 

(d) The appearance clerk shall enter the power in the Defence 

Register and return the summons to the party and send the power to 

the officer then in charge of the record and enter up the table of 

contents. 

(e) Plaintiff’s power returned by the sealer to the power clerk 

shall be sent by him to the clerk then in charge of the record. 

(f) The receiving clerk shall file the power with the record, page 

it and enter it in the table of contents. 
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(g) A power filed after decree shall be sent to the warrant 

department for entry in the after-judgment record before filing. The 

power shall be sent by the power clerk to the warrant department 

with a Transit Register the entry in which shall be initialled by the 

superintendent of that department. 

(h) After entry in the after-judgment record by the passing clerk 

concerned the superintendent shall send the power to the record-

keeper with a Transit Register. 

(i) The record-keeper shall file the power with the record and 

then return the Transit register to the power clerk. Two such registers 

may be used on alternative days for convenience. If the record be 

with the appearance clerk or the bench clerk the power shall be 

sent to him for being filed with the record. The record-keeper shall 

see that the register is received by him every day in time. 

(2) If power is filed in the bench when appearance is entered, the 

appearance clerk shall note the name of the pleader in his Defence 

Register when he received the record. If the suit is disposed of at once the 

power shall be sent by the bench clerk to the appearance clerk for entry 

in the Register before the record is sent to the record room. The 

appearance clerk shall initial the power so that the record keeper may 

see that it has been entered.  

[N.B.—A note in red ink shall be made in the register in each case where the power does not give 

authority to withdraw money.] 

 

(E) Second Summonses. 

9. The procedure for filing applications for a second summons shall be as 

follows:- 

(a) The application, duly stamped, along with a form duly filled in, shall 

be received by the plaint clerk concerned who shall enter it in the Register 

of Second Summonses (Register S. 6), make necessary entries in the plaint, 

enter the serial number of the summons, the suit number and the process 

fee, and then paste the application to the record and pass on the record 

to the second summons clerk.  

(b) The second summons clerk shall make necessary entries in the 

summons and make over the papers to the superintendent. 
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(c) The superintendent shall check and sign the summons, put the date, 

sign across the figure heads on the stamps and get them punched and 

make over the papers to the sealer. 

(d) The sealer shall seal the summons, check the punching and keep the 

summons in a file for delivery to a bailiff after entering it in the 

Distribution Register (Register S. 15). If the summons is to be sent to the 

mafussal he shall send it to the transmitting clerk. 

(e) The transmitting clerk shall sign in the Transit Register and enter it in 

his own Register of Processes (Register S. 11) and despatch it to the 

proper place and note the date of return in the register. 

 

(F) Subpoenas. 

10. The procedure for taking out subpoenas shall be as follows:- 

(a) The application, along with the requisite number of forms duly filled 

in, shall be received by the subpoena clerk who shall enter it in the 

Register of Subpoenas (Register S. 9), prepare and date the subpoenas, 

enter the number of the suit and date for appearance and process fee, if 

any, after receiving the plaint from the plaint clerk. He shall see whether 

any money is to be deposited under any order of the Court before the 

subpoena is issued. He shall retain the record and, if there be no defect, 

make over the other papers to the superintendent. 

(b) The superintendent shall check, sign and deface stamps, if any, as in 

other cases and make them over to the sealer. 

(c) The sealer shall affix the seal and keep the subpoenas for delivery 

to the bailiff or send them to the transmitting clerk as in the case of a 

summons. The sealer shall return the application to the subpoena clerk. 

(d) The subpoena clerk shall paste the application to the record and 

then return the record to the plaint clerk. 

[Note.–The superintendent has been authorised to issue subpoenas – vide rule 3 (3) of Chapter XII of 

the Rules of Practice and Procedure.] 

 

(G) Notices. 

11. The procedure in regard to applications for issue of notices in connection 

with pending suits shall be as follows:- 
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(a) The applications, with the order of the Court and the forms duly 

filled in, with the process fee and any other fee payable on the 

application, shall be received by the notice clerk who shall enter the 

application in the appropriate Register Notices (Register S. 13), calculate 

the fees, check the stamps, fill up the particulars and pass on the papers to 

the superintendent.  

(b) The superintendent shall check and sign the notices and also deface 

the stamps as in other cases and then make over the papers to the sealer. 

(c) The sealer shall put the seal of the Court on the notices and keep 

them for delivery to the bailiff or, as the case may be, send them to the 

transmitting clerk as in the case of a summons. The sealer shall return the 

application to the notice clerk. 

(d) The notice clerk shall keep all the applications arranged according 

to date and send them to the cause-list writer for entry in the cause-list on 

the day preceding the day fixed for disposal. He shall also enter in the 

appropriate column the number of the bailiff to whom the notice is made 

over for service to enable the party to ascertain the identity of the bailiff 

direct from him. 

12. The procedure in connection with notices ordered to be issued in 

proceedings for re-hearing or new-trial of suits dismissed by the Court shall be 

as follows:- 

(a) The party shall move the application in Court. The bench clerk shall 

obtain the record from the record room under a requisition signed by the 

Judge and attach the application to the record and, if notice is ordered to 

be issued, send it down along with the copies of the notice to be served to 

the notice clerk. 

(b) The notice clerk shall check the application and accept the 

necessary fee in stamps from the party who shall paste them on the 

application. The further procedure shall be the same as described in rule 

11. 

13. The procedure in connection with notices ordered to be issued in 

proceedings instituted after decree shall be as follows:- 

(a) The party, shall move the application in Court in the manner 

described in rule 112 of Chapter IV and the bench clerk shall obtain the 

record from the record room, if necessary, in the manner described in rule 

12 and, if a notice is ordered to be issued, he shall send down the order 

with connected papers to the passing clerk of the bench in the warrant 

department. 
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(b) The passing clerk shall check the application and make necessary 

notes in the after-judgment record, take the copies of notice and proper 

fees in stamps from the party and have them pasted on the application 

and send the record and papers to the superintendent of the summons 

department. 

(c) The superintendent of the summons department shall at once deface 

the stamps as in the case of plaints [rule 3 (d)] and make over the papers 

to the notice clerk. The further procedure shall be the same as in rule 11. 

[Notes to rules 12 and 13.] 

1.  If the application is rejected summarily the application shall be attached to the record which 

shall be returned to the record keeper by the bench clerk. 

2.  Applications directed against decrees and orders passed by the Registrar’s bench shall be 

referred by the Registrar to the different Judges by rotation, when he is not himself authorised to deal 

with them. 

3.  In calculating the fees to the paid before issue of notice due regard shall be had to the 

proviso to section 72B and to section 72C of the Presidency Small Cause Courts Act. 

 

(H) Intimations to be sent to defendants through post. 

14. The superintendent shall arrange for despatch of all intimations and send 

the postal certificates to the sealer or plaint clerk, then in charge of the records, 

for being filed with the records. 

 

(I) General Powers. 

15. Pleaders cannot act on the strength of general powers except in 

proceedings arising out of suits instituted under such power before the date on 

which the Rules  of Practice and Procedure, 1949, come into force [vide rule 3(2) 

of Chapter III of the rules and Practice and Procedure]. Other persons may, 

however, be appointed as recognised agents by general powers which may be 

filed and registered in the office of the Court. Such general powers shall be filed 

with the general power clerk of the record department. He shall enter them in 

the Register of General Powers (Register No. R-1). If the power does not give 

authority to withdraw money, he shall make a clear note in red ink to that effect 

on the power and also in the Register. 

16. When a plaint or memorandum of appearance or any other paper is to 

be filed by a recognised agent acting under a general power which has 

already been filed in Court, the paper must first be presented to the general 

power clerk for certification of power before it is filed. He shall certify the 
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power in the manner described in rule 21 and then return the paper to the party 

who shall then present it to the proper officer. 

17. When any paper is filed in the summons department under rule 16 the 

party may also file his plaint receipt or summons along with it and if he does so, 

the power of the recognised agent shall be certified in the plaint receipt or the 

summons with reference to the certificate appearing on the paper then filed. 

18. When a plaint or memorandum of appearance or other document is to be 

filed by a recognised agent acting under a general power which has not been 

filed in Court, the power must first be presented to the general power clerk for 

registration. After registration the document to be certified shall be presented to 

him for certification of power and the further procedure shall be the same as 

described in rules 16 and 17. 

19. (a) No general powers held by pleaders now deposited in Court shall 

be returned. 

(b) No general powers held by other persons which have once been 

deposited in Court shall be returned without the special order of the 

Registrar and in no case shall the Registrar pass an order for returning 

such a power unless the party files a duplicate signed by the executant as 

well as the attorney and bearing the stamp required by article 25 of the 

Stamp Act or a certified copy issued by a Registry office. 

(c) A general power which is not in favour of a pleader may be 

presented to the Court for note in the Register of General Powers and 

return. In such cases the Registrar, if satisfied as to the due execution of 

the power, shall order it to be entered in the Register and to be returned. 

No applications for payment order shall be certified on the strength of a 

power so presented and returned – See rules 23 and 24. 

 

(J) Certification of Power. 

20. No certificate of power on applications would ordinarily be necessary in 

connection with suits filed after the 1st January, 1935. The rules provide that 

special powers shall remain with the record and the powers shall be certified on 

the plaint receipt or summons, and in the case of general powers the plaint and 

plaint receipt or the summons and memorandum of appearance shall ordinarily 

bear a certificate of power which shall be sufficient evidence to prove the 

authority of the pleader. Certificates may, however, be required in connection 

with suits filed before that date and also sometimes in connection with suits filed 

afterwards when a party may have lost a plaint receipt or the summons or in 

cases in which a party may have filed a power at a subsequent stage.  
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21. (a) When a certificate is required to be given the party shall present 

the document to be certified to the power clerk, if the power be a special 

power on behalf of a plaintiff, or to the appearance clerk, if the power 

be a special power on behalf of a defendant, or to the general power 

clerk of the record department, if the power be a general power. 

(b) If every thing be in order, the receiving clerk shall sign on the 

document below the name of the pleader or recognised agent, as the case 

may be, date it and then hand it over to the superintendent. 

(c) The superintendent shall sign it and make it over to the sealer. 

(d) The sealer shall affix a seal against the superintendent’s signature. 

If the power be a general power, the letters G. P. shall be affixed to the 

certificate after the name of the pleader or the recognised agent. When 

certifying power of a recognised agent the letters R. A. shall also be 

added. 

22. A certificate of power shall consist of (i) the name of the pleader or 

recognised agent under power, (ii) the signature of the power clerk, the 

appearance clerk or the general power clerk, as the case may be, with date, (iii) 

the signature of the superintendent and  (iv) an impression of the seal of the 

Court. 

23. In the case of an application for a payment order under general power a 

certificate of power granted on the day on which payment is claimed shall be 

necessary in each case notwithstanding the fact that the plaint receipt or the 

summons may bear a certificate of power [ vide rule 6 (vii) of Chapter VI ]. The 

certificate in such a case shall be given on a slip to be attached to the 

application. The certifying clerk before granting a certificate shall carefully 

verify each such case that the power gives authority to withdraw money. No 

certificate shall be granted in the absence of such authority or where the original 

power is not in the custody of the Court. 

24. When a general power has been registered in Court and has been 

returned, the power may be certified on all papers other than payment 

application slips. 

 

(K) Cancellation of Powers. 

25. The procedure for making an application for cancellation of a special 

power shall be as follows:- 

(a) The application shall be presented to (i) the passing clerk of the 

bench, if the suit has been decreed, or (ii) to the compromise clerk, if the 
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suit be still pending or has been dismissed after deposit of any money. 

The clerk shall note the application in the after-judgment record or the 

Register of Before-Judgment Deposits and Payments (Register A. T. -41) 

(if any money be in deposit), as the case may be, and then return the 

application to the party endorsing the word “Noted” on the back with his 

initials and date. The compromise clerk shall obtain the record for this 

purpose. 

(b) The party shall then move the application in open Court and shall 

produce the plaint receipt or the summons, as the case may be. When an 

order is passed, the cancellation shall be noted on the document under the 

signature of the Judge. The bench clerk shall enter the application in the 

Register of Cancellation of Powers (Register B-8) and shall then send the 

application with the Register to the power clerk in the case of plaintiff’s 

powers or to the appearance clerk in the case of defendant’s powers. 

(c) The receiving clerk shall note the cancellation in his Register. If the 

suit be pending, the clerk shall then forward the application with the 

Register of Cancellation to the plaint clerk. 

(d) The plaint clerk shall file the application with the record noting the 

cancellation on the power, and shall initial and date the entry in the 

Register of Cancellation. If any money be in deposit, the plaint clerk shall 

send the Register to the compromise clerk for final noting in his Register of 

Before-Judgment Deposits mentioning the date of deposit against his 

signature in the Register of Cancellation. 

(e) If the suit has been decreed, the power clerk or the appearance 

clerk shall send the Register as well as the application to the passing clerk 

concerned for final noting in the after-judgment record. 

(f) The passing clerk after noting and putting his initial and date shall 

send the Register as well as the application to the record keeper who shall 

file the application with the record, note the order on the power and put 

his signature and date in the Register. 

(g) If the suit has been dismissed, the power clerk or the appearance 

clerk shall send the Register as well as the application to the record 

keeper who shall proceed as in the previous case, but if he finds that any 

money is in deposit he shall send the Register to the compromise clerk 

mentioning therein the date of deposit. 

(h) The compromise clerk shall note, sign and date and return it to the 

record keeper. 
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(i) The last person in the chain who receives the Register of 

Cancellation shall return it to the bench clerk. This procedure shall be 

carried out without delay and must be finished in course of one day. 

26. (a) An application for cancellation of a general power held by a 

pleader shall be filed in the Registrar’s bench. Before filing it must be 

presented to the passing clerks and the compromise clerk for noting in 

connection with all the suits filed or defended on the strength of the 

power. They shall endorse “Noted” on the back of the application and 

sign the endorsement. The original power shall be obtained from the 

record keeper by the bench clerk. The work “Cancelled” shall be written in 

red ink across the power and signed by the Registrar when the order is 

passed. The cancelled power shall then be sent to the record-keeper who 

shall keep it in custody. After the order has been passed the application 

with the order shall be sent to the general power clerk. 

(b) The general power clerk shall note the order in his Register and 

then send it to all the passing clerks and the compromise clerk. 

(c) They shall note the final order in their records, sign on the back of 

the application with dates and return it to the general power clerk. 

27. An application for the cancellation of a general power shall contain a list 

of the suits filed or defended under that power in respect of which the power is 

sought to be cancelled and be accompanied by the relative plaint receipts or 

summonses. The order of cancellation shall be noted on the plaint receipts or 

summonses under the signature of the Registrar. 

28. No order for cancellation of a power executed in favour of a pleader 

shall ordinarily be passed without informing him. 

29. No power shall be certified and no application or other document shall be 

passed or accepted and no payment shall be made on the strength of a power 

in respect of which an application for cancellation has been noted. If within a 

week prior to the date of  noting any payment order has been passed in favour 

of the person whose power is sought to be cancelled, the passing clerk shall at 

once inform the senior superintendent who shall, if the money has not been paid 

out, direct the treasurer to withhold payment pending further orders. 

30. When a general power held by a person other than a pleader is sought 

to be cancelled the party shall ordinarily be required to produce and surrender 

the original power in Court if it be not already in deposit and the same 

procedure shall be followed as in the case of cancellation of a power held by a 

pleader. 
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(L) Leave to sue under section 18 of the Act. 

31. Applications for leave to sue may be made by pleaders acting under 

power without previous certification and leave may be granted subject to power 

being filed. But in such a case the plaint shall not be accepted in the summons 

department unless a power is filed. 

[Note.—The plaint must be filed within two weeks of the date of the order granting the leave – See 

rule 3 of Chapter IV of the Rules of Practice and Procedure.] 

 

(M) Distribution of Suits. 

32. (1) The appearance clerk shall daily place all the records in which 

appearance has been entered during the day before the Registrar for 

distributing them between the different benches. The Registrar shall send a 

suitable number of suits of the highest value to the bench of the Chief 

Judge and, after shuffling the remaining records, distribute the other suits 

among the other benches equally, placing the bench number and his initial 

on the memorandum of appearance in each case. 

(2) The same procedure shall be followed in the case of proceedings 

under section 41 of the Act or other original proceedings which the 

Registrar is not competent to dispose of, whether appearance has been 

entered or not. 

33. The Registrar shall send claim suits to the benches by which the relative 

decrees or orders were passed. If the decree or order was passed by the 

Registrar’s bench he shall send the claim suit to a Judge’s bench and all claims 

arising out of the same attachment shall be sent to the same bench. The Registrar 

may dispose of uncontested claim suits only if no contested connected disputes by 

pending. 

34. The Registrar shall also fix the date of hearing for each suit. The 

appearance clerk shall enter the suit number and date of hearing in the 

certificate of appearance and the notice of appearance and then deliver them 

to the defendant and plaintiff respectively as soon as possible. 

35. The Registrar shall send suits in which an order for attachment before 

judgment or a temporary injunction has been passed by a Judge to that Judge 

for disposal in due course. (This shall be so even if the suit be not contested.) 
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36. Appeals under the Calcutta Municipal Act, the Payment of Wages Act and 

other special laws shall be fixed before the Chief Judge in the absence of 

special instructions to the contrary. 

37. The cases allotted to different benches shall be entered in a Forward 

Diary (Register S. 17), bench by bench, by the appearance clerk. The 

appearance clerk shall then pass on the records to the plaint clerk who shall send 

them to the respective benches on the dates fixed for hearing. 

 

(N) Cause-lists. 

38. (a) The cause-list writer shall prepare a complete list of all suits and 

cases fixed for orders or disposal on each day. Bench clerks of the 

Judges’ benches shall prepare their respective cause-lists of postponed 

suits and send them down to the cause-list writer for inclusion in the list to 

be published. The list shall be ready by 4 p.m. of the day preceding the 

last day for appearance of defendant or the day fixed for orders or 

disposal Records of all such suits and cases shall be sent to him by the 

plaint-clerks and the notice clerk punctually at 11a.m. of that day. The 

appearance clerk shall take the list from the cause-list writer as soon as it 

is ready and strike off all cases on the summons board in the Registrar’s 

bench in which appearance is entered in time. 

(b) A second cause-list containing particulars of the suits in which 

appearance has been entered by the defendant and the dates fixed for 

hearing as well as the benches to which they have been allotted shall be 

published on the day following that on which appearance is entered. This 

list shall be prepared by the appearance clerk. (See rule 3 of Chapter XLI 

of the Rules of Practice and Procedure.) 

 

(O) Processes received for service from other Courts. 

39. All processes received for service from other Courts shall be entered in the 

Register of Mafussal Processes (Register S. 11) by the mafussal clerk and also in 

the Index Register of Processes (Register S. 26) by the cause list writer. After 

entry the muffassal clerk shall send the processes, other than warrants, to the 

superintendent of the department who shall take particular care to see that the 

requisite amount of bailiff’s conveyance charge has been realised in each case 

and then deliver them to the sealer for distribution among the bailiffs. After 

service the bailiffs shall file their returns with the mafussal clerk who shall 

transmit them to the respective courts after checking them. He shall report all 
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cases in which returns are not submitted in time. He shall make a note in the 

Register of Mafussal Processes when returning them.  

 The mufassal clerk shall send the warrants received for execution from 

other courts to the senior superintendent, warrant department, for distribution 

among the bailiffs. The warrants shall be dealt with in the warrant department in 

the same way as warrants issued in execution of a decree and necessary 

information shall be sent to the mufassal clerk in the summons department for 

communication to the issuing courts.  

[Note.—Service postage stamps shall be supplied to him from the correspondence department and he 

shall keep an account in respect of such stamps under the supervision of the superintendent – Vide rule 

17 of Chapter V.] 

 

(P)  Application for attachment before judgment or temporary 

injunction. 

40. An application for attachment before judgment or for temporary injunction 

shall be presented before 11 a.m. to the cost computor along with the plaint or, 

if made subsequently, shall be presented to the sealer or plaint clerk who may 

then be in charge of the record. The clerk shall send the application along with 

the plaint to the bench of the Chief Judge if the suit be valued over one thousand 

rupees. In other cases the plaint and the application shall be sent to the Registrar 

who shall allot a bench for the suit and note the bench number on the top of the 

record. The plaint and the application shall then be sent to the bench allotted for 

orders on the application. The Registrar shall distribute such applications by 

rotation. 

41. When an order for attachment before judgment has been passed, if the 

property to be attached is not already in the custody of the Court, the senior 

superintendent shall issue a seal warrant to be completed by the notice clerk and 

send it for service through one of the seal bailiffs, a note being made at the 

same time by the notice clerk in the appropriate Register of Notices (Register S. 

13). The warrant shall be dealt with in the warrant department in the same way 

as a warrant issued in execution of a decree. 

42. If the property to be attached is already in the custody of the Court the 

superintendent, summons department, shall send a prohibitory order to the 

superintendent, warrant department, and he shall have the order noted by the 

clerk concerned. Such orders shall be noted in the Register of Attachments Before 

Judgment (Register W. 5). 

[Note.–See rule 41 (1) of Chapter XXI of the Rules of Practice and Procedure. The Chief Judge has 

nominated the superintendent, warrant department, as the officer on whom the order is to be served.] 
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43. If any money is realised on attachment the bailiff shall proceed in the 

same manner as in the case of money realised in execution of a warrant issued 

from the warrant department. But after deposit the warrant shall pass through 

the statistical clerk to the compromise clerk for entry in the Register of Before-

judgment Deposits and Payments (Register AT- 41). The compromise clerk shall at 

the same time note the amount in the plaint and then return it to the plaint clerk. 

He shall return the warrant to the statistical clerk. The statistical clerk shall put up 

the warrant for check later on in accordance with the rules for checking deposits 

and after that he shall send it to the plaint clerk with a Transit Register for being 

filed with the record. 

44. If an order for a temporary injunction is passed the senior superintendent 

shall issue the writ to a summons-bailiff and have a copy of the writ kept in the 

record. When service is effected the return shall also be filed with the record as 

in the case of a return of summons. 

45. Notices issued in connection with such applications shall be served in the 

same manner as ordinary notices and the returns shall be filed with the record as 

soon as they are ready. 

 

(Q)  Appeals and Applications under the Calcutta Municipal Act 

and other special Acts. 

46. (a) Such appeals and applications shall be dealt with in the same way 

as suits as far as possible. The superintendent shall in each case personally 

check the fees paid with reference to the rules. 

(b) The process to be issued in the case of appeals under the Payment 

of Wages Act shall be in the form of a notice and the records of such 

cases shall remain with the notice clerk.  

(c) The process to be issued in the case of appeals and applications 

under the Calcutta Municipal Act shall be a summons and the records of 

such cases shall remain with plaint clerk No. 2. 

 

(R) Distribution, Service and Transmission of Processes. 

47. Processes shall be distributed equally between the bailiffs as far as 

possible and the superintendent shall inspect the Distribution Register (Register S. 

15) for the purpose of satisfying himself that this is being done. Bailiffs shall be 

divided into four groups of six each. The mafussal processes for each week shall 
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be served by one group in rotation. Each of the remaining three groups shall 

receive local processes twice a week in rotation. 

48. In each case the bailiff shall make a memorandum on the spot as to the 

manner of service and take an acknowledgment of service on it where possible. 

The position of the premises with reference to the street on which it stands and 

the number of the nearest light-post shall also be stated in the memorandum. The 

bailiff shall ask the identifier and witnesses, if any, to sign on the memorandum. 

The memorandum shall be pasted to the return. (See rule 11 of Chapter V of the 

Rules of Practice and Procedure.) 

49. Bailiffs shall submit their returns not later than the day following the day 

of service and paste them to the records on that day. The returns shall clearly 

state the manner in which service was effected, the names of the identifier and 

the witnesses, if any, and the time and place of service. If any identifier or 

witness has refused to sign or disclose his name that fact shall also be stated. 

(See rule 16 of Chapter V of the Rules of Practice and Procedure.) 

50. Every return shall be supported by the affidavit of the bailiff sworn 

before the senior superintendent, warrant department. In the case of processes 

received from the mafussal a return supported by an affidavit shall be filed 

even in cases where for any reasons a process could not be served after an 

attempt at service. In the case of processes issued from this Court which could not 

be served no formal returns shall be necessary unless otherwise ordered in any 

case (See rule 16 of Chapter V of the rules of Practice and Procedure.) 

[Note.–the superintendents have been authorised to administer oaths to the deponents in the case of 

affidavits under the Rules of Practice and Procedure by order of the Chief Judge who has been 

empowered by the Provincial Government in this behalf under section 139(c) of the Code—Vide 

notification No. 230J., issued by the Judicial Department, dated the 17th January 1939.] 

51. All processes received by a bailiff shall be immediately entered in his 

Register (Register S. 19) and the respective columns of the Register shall be filled 

up in due course without delay. If a process is returned unserved a note to that 

effect shall be made in the Register with reasons. Two processes shall be entered 

in each page and a running serial shall be maintained. The senior superintendent 

shall put his initials against each entry when he takes the affidavit. 

52. Though an identifier is ordinarily required, bailiffs shall not return any 

process without attempting service only on the ground that no identifier was 

supplied, if from the description given therein it may be considered possible to 

serve it without the help of an identifier. In the case of processes received from 

the mafussal an attempt at service shall always be made. 

53. Bailiffs shall go out twice daily for the purpose of effecting service once in 

the morning at 11-30 a.m. and once in the afternoon at 4-30 p.m. In special 
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cases they may go out at other times with the permission or under the orders of 

the superintendent. If a bailiff finds difficulty in serving all the processes in 

connection with which identifiers appear before him on a particular day he shall 

take them to the superintendent who shall select the processes to be served on 

that day with due regard to the circumstances and also fix the dates for service 

of the other processes and note the days on those processes. 

54. A Register (Register S. 23) shall be maintained by the superintendent 

showing the performance in service of the different bailiffs, month by month. This 

shall be put up before the Registrar at the end of each month. Bailiffs are 

expected to make all reasonable attempts at personal service and it is only 

when personal service cannot be conveniently effected that any other form of 

service may be adopted. 

[Note.–Service on a party, his agent authorised to accept service, or his manager in charge of business 

whether acknowledged or refused, and service on a clerk or adult member of family, when 

acknowledged, shall be treated as personal service.] 

55. Service under rule 13 of Chapter V of the Rules of Practice and Procedure 

shall be effected if no other form of service is possible, but a previous order of 

the Court permitting such service is necessary under that rule when no person on 

whom service can be effected is found. 

56. Bailiffs’ Registers shall be examined by the superintendent once in each 

quarter and he shall bring to the notice of the Registrar any regularities that 

may be found therein. 

57. In addition to the fee payable under section 72 of the Presidency Small 

Cause Courts Act for the service of a process bailiff’s conveyance charge at the 

rate of 4 annas per copy of process to be served shall be realised in court-fee 

stamps before a process is issued. In the cases of processes received for service 

from other courts the mafussal clerk shall not take action for service under rule 

39 unless they bear a certificate showing that the requisite amount of bailiff’s 

conveyance charge was realised before transmission or such amount is paid to 

him here in court-fee stamps. If stamps are put in here he shall attach them to the 

original processes, obtain the signature of the superintendent across the 

figureheads and punch them in his presence. 

[Note.–This charge has been fixed by the Chief Judge under section 72A of the Act with the approval 

of the Provincial Government – vide Government of Bengal’s No. 1019J., dated the 14th February 

1933.] 

58. The transmitting clerk shall despatch all summonses received by him 

relating to suits pending before the Registrar as soon as possible after entering 

them in the Register of Summonses Transmitted (Register S. 25) and after 

entering the suit numbers serially in the Register of Returns  (Register S. 14). He 
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shall similarly despatch all other processes received by him after entering them 

in the Register of Processes Transmitted (Register S. 24). Stamped envelopes 

shall be supplied to him by the parties in cases where processes have been 

ordered to be sent through post. When returns are received in respect of 

processes entered in the Register of Summonses Transmitted he shall make a note 

of receipt in the Register and then paste them in his Register of Returns against 

the entries of suit numbers already made by him. In regard to other returns he 

shall note receipt in the Register of Processes Transmitted and then send them to 

the respective benches as soon as possible taking the signatures of the bench 

clerks. 

[Note.–Covers which are to be sent with service postage stamps shall be sent with a Transit Register to 

the Correspondence Department for despatch.] 

59. When a process is to be sent for service outside India otherwise than 

through post the superintendent shall place the papers before the Registrar. 

[Note.–The procedure to be followed is laid down in rules 117 to 128 of Civil Rules and Orders.] 

 

(S)  Miscellaneous. 

60. (a) The superintendent shall see that plaints are passed on from hand 

to hand without delay as they are received. There should be a regular 

flow from the cost computor to the diary writer. 

(b) Plaints shall be received up to 1 p.m. on Saturdays and 3 p.m. on 

other days. Without special orders of the Chief Judge or the Registrar no 

plaint shall be accepted after that hour. In the case of plaints which are 

presented on the last day of limitation in respect of the whole or any part 

of the cause of action, the superintendent may order that they be 

accepted after the fixed hour. All plaints filed during the day shall be 

dealt with in accordance with the above rules before the office closes for 

the day. Summonses in respect of all such plaints shall also be delivered to 

the bailiffs before the closing hour. 

(c) (i)  Special attention shall be paid to the defacing of stamps by 

signing across the figure-head, dating, punching and number-

marking. The punched out figure-heads shall be collected carefully 

and destroyed by burning at the end of each day in the presence 

of the superintendent. Stamps shall be defaced in the summons 

department by means of a round punch. Any defect in punching or 

otherwise defacing stamps observed by any officer, clerk, bailiff or 

other employee in the Court shall be reported at once to the 

Registrar. Red ink shall be used for signing across stamps. 
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(ii) Sub-rule (i) shall be followed by all officers in all 

departments who are required to deface stamps and destruction 

shall be made in the presence of the head of the department. 

(iii) When affidavits bearing stamps are sworn the square punch 

shall be used for punching the stamps. The bench clerk or other 

officer receiving it shall also write his name across the stamps in red 

ink. The figure-heads shall be left intact at that time. When the 

affidavits are subsequently filed in Court the figure-heads shall be 

punched out with a round punch. 

(d) The senior superintendent, warrant department, shall examine at 

least 15 plaints every week taken at random and shall note the result of 

his examination in the Register of Plaints Examined (Register S. 22). He 

shall report any defect that he may find to the Registrar. 

(e) The notice clerk shall on disposal of a miscellaneous case arising out 

of a pending suit, file all papers relating to it with the record of the 

original suit, number the papers serially and make an entry in the table of 

contents. For this purpose he shall obtain the record from the plaint clerk 

or the sealer and shall return the record at once. 

(f) If a pleader undertakes to file a power and is allowed by the 

Court to appear on such undertaking being given, a note of the fact shall 

be made in red ink in the record and the bench clerk concerned shall be 

responsible for seeing that the power is filed before the record is sent to 

the record room. If it is not filed he shall bring the matter to the notice of 

the Judge without delay. 

(g) All documents filed in Court shall be kept in envelopes made of 

thick paper to the supplied by the parties. Bulky exhibits shall be filed in 

boxes or bundles wrapped in cloth. 

(h) The document clerk shall examine the documents filed by the parties 

with a view to see whether they are properly stamped. Whenever he is of 

opinion that a document is not properly stamped he shall produce it 

before the Registrar for orders. 

(i) No loose stamps shall be accepted from the parties in any 

circumstances. 

(j) The diary writer shall enter the result of suits in the Register of Suits 

when they are disposed of. For this purpose he shall sit in the record 

department from 10-30 a.m. to 12 noon everyday and examine all the 

records received from the benches on the previous day. 
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(k) The plaint clerks and the notice clerk shall comply carefully with all 

orders passed by the benches in adjourned suits or in proper cases send 

the records promptly to the clerks whose duty it may be to do so. 

(l) All applications with orders of the Court recorded thereon which 

relate to suits which have not yet been filed shall be kept in bundles 

arranged according to dates of filing so that they may be easily traced 

and filed with the plaints when the suits are instituted. 

(m) The superintendent shall keep a tally of the total number of 

mafussal processes daily received in his department and initial them. He 

shall examine the Register of Mufassal Processes everyday to satisfy 

himself that all processes received on the previous day have been duly 

delivered to bailiffs for service. [See rule 4 (6) of Chapter V.] 

(n) All notes and orders shall be written out on the order sheet of a 

record or, if there be none, on the back of applications or other documents 

to which they relate. No report or order of any sort shall be noted across 

any other writing or in the margin of any document. 

(o) All papers to be filed with records of suits and proceedings, other 

than exhibits, shall be of foolscap size. 

(p) All court-fees realised after institution of a suit or proceeding in 

connection with amendments of the original plaint or application, other 

than those which are defaced by the bench clerks, shall be entered in the 

Register of Court-fees (Miscellaneous) (Register S. 8). 

(q) When issuing a summons the cost computor and the superintendent 

shall have regard to the following chart for the purpose of fixing the date 

for appearance of the defendant and the proper time for service. 

[Note.–The Chief Judge has passed this order under rule 6 of Chapter V of the Rules of Practice and 

Procedure.] 

(r) Bailiff’s conveyance charges shall be entered in the appropriate 

columns of Registers S-1, S-6, S-9, S-11 and S-13 by the respective clerks 

who keep these registers and they shall maintain running totals of such 

charges, realised in this Court and in other Courts separately, with closing 

at the end of each year. 
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CHAPTER III. 

Record Department and Records. 

 

(A) Staff. 

1. Designations of the clerks employed in the record department shall as 

follows:- 

(1)  Assistant record keeper, (2)  general power clerk (who shall sit in the 

summons department for some time) and (3)  typist. 

 

(B) Records. 

2.     All papers relating to a suit received in the office shall be filed as soon as 

possible with the relative record and at the same time entered in the table of 

contents. With the exception of exhibits all papers shall be pasted to the record. 

Exhibits shall be entered in the table of contents but not pasted to the record. 

Every paper shall bear the date of filing. All exhibits shall be endorsed in the 

manner required by rule 4 of Chapter III of the Rules of Practice and Procedure. 

Powers shall be pasted on the top, and a tick in the table of contents shall be 

sufficient to indicate filing. Every page of a record shall bear a serial page 

number. The exhibits shall be separately numbered.  

3. (1) Before applications are moved in Court they shall be presented to 

the bench clerks and they shall file the petitions with the connected records 

entering them in the table of contents or, if the records be not in the bench, 

enter them in the Registers of Applications (Register B. 10) and send them 

down with the order of the Court at the end of the day, or earlier in 

urgent cases, to the proper officers along with the Registers. The receiving 

officer shall acknowledge receipt in the Registers and return them to the 

bench clerks at once and see that the applications are filed with the 

connected records in due course. If there are no records in the office when 

the applications are received they shall be kept in the summons 

department arranged in files according to dates of filing. In no case shall 

any applications, stamped or unstamped, be returned to the parties or 

pleaders after they have been filed. The court-fees appearing on 

petitions not entered in the Register shall be shown in a lump in column 4 

at the end of each day and a daily total shall be struck and entered in 

column 7. 

(2) Notwithstanding anything in the foregoing sub-rule, in the case of 

the Registrar’s bench, the filing of papers and entry in the table of 
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contents shall be made by the record keeper in regard to papers filed on 

the last day and by the plaint clerk no. 1 in the case of other papers. All 

applications filed in that bench shall be entered in the Register of 

Applications by the bench clerk. 

4. Records of notice cases, distress cases and other proceedings shall also be 

kept in the same way as records of suits and papers relating to them dealt with 

as papers filed in suits, as far as possible. 

5. (1) Every record of a suit shall consist of two files:- 

(i) File A—consisting of the plaint, memorandum of appearance, 

powers, applications, order sheet, table of contents and other 

miscellaneous papers, if any. 

       (ii) File B—consisting of the returns of service and exhibits. 

(2) The record of every after-judgment notice or miscellaneous case 

arising out of a suit shall consist of only one file, called file-C in which all 

papers relating to such a case, including returns and exhibits, shall be kept 

together. 

6. For the purpose of the rules in this chapter the term “suit” shall include 

proceedings under Chapter VII of the Presidency Small Cause Courts Act, claims 

and objections to attached or distrained property, and appeals and applications 

under the Calcutta Municipal Act or other special Acts. 

7.  (1) Records of suits are divided into 3 classes – X, Y and Z – 

(i) Class X includes records of suits in which any party is entitled 

to recover something from another party under a decree or order. 

(ii) Class Y includes records of suits in which no one is entitled to 

recover anything from any party. 

(iii) Class Z includes records of suits in which refund of half-costs 

has been ordered to be made. 

(2) The record-keeper shall maintain three Registers of Records (X, Y 

and Z) (Registers – R. 4, 5 and 6), for these three classes of records.  

 

(C) Records in the record room. 

8. After disposal the record of every suit shall be sent to the record room 

from the bench, the record keeper acknowledging receipt thereof in a Transit 

Register after satisfying himself that everything is in order. 
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9. Every file C after disposal of the case to which it relates shall similarly be 

sent to the record room. An exception may be made in the case of records of 

cases relating to prohibitory orders which may be kept in the warrant 

department until the decrees have been satisfied. After that they shall be sent to 

the record room. 

10. Records of distress cases and cases arising out of statutory decrees shall 

also be sent to the record room after disposal. 

Note.–-By the term “statutory decree” is meant an order or decree passed by a competent authority 

which can under any provision of law be executed as a decree by this Court, e.g., an award for 

payment of money under section 77 (ii) of the Calcutta Improvement Act, 1911, an award under rule 

22 of the rules framed under section 33 of the Co-operative Societies’ Act, 1912, an order under 

section 19, clause (iv), subsection (a), of the Provident Insurance Societies’ Act, 1912, etc. 

11. Records of after-judgment notice cases shall not be sent to the record 

room direct from the benches. They shall be sent to the warrant department and 

the passing clerks shall send them to the record room after making necessary 

notes in the after-judgment records. Such records shall be sent within two days of 

the date of receipt from the bench. The date of disposal of the original suit shall 

be entered on the top page before despatch to the record room. 

12. Immediately after examination of the records received in the record room 

the record keeper shall see that stamps are punched for the second time with a 

triangular punch and he shall initial each record as he examines the punching 

and also put the date of re-punching on the top paper at the same time. He shall 

put dates of disposal if this has not already been done. He shall see if 

undertakings to file power have been fulfilled and report all cases of default. 

13. As soon as a record of a suit has been examined and the stamps re-

punched it shall be entered in the appropriate Register of Records (Register R. 4, 

5 or 6) under a serial number. Entries must be made in the order of the dates of 

disposal. 

14. When the record of a notice or miscellaneous case arising out of a suit is 

received it shall also, after examination and re-punching of stamps, be similarly 

entered in the appropriate Register of Records (Register R. 4, 5 or 6), at the 

same time an entry shall be made against the entry of the record of the suit 

giving a cross-reference to the record of the case and its date of disposal. The 

class of such a case shall be determined by the class of the original suit. 

15. After entry in the Register the Z records shall be sent to the compromise 

clerk in the account department along with the Register of Z records. He shall 

acknowledge receipt in the Register itself after satisfying himself that everything 

is in order and send back the Register to the record keeper. 
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16. Statutory decrees shall be sent from the warrant department to the record 

keeper immediately after preparation of after-judgment records relating 

thereto, and the record keeper shall enter them in the Register of Statutory 

Decrees (Register R. 8) and keep the decrees in the same way as the records of 

suits. 

17. When subsequently records relating to after-judgment proceedings are 

sent up to the record keeper he shall deal with them in the same way as records 

of notice cases relating to suits, an entry being made in the Register of Statutory 

Decrees giving a cross-reference against the entry of the decree. 

18. Records of distress cases shall be entered in a separate Register (Register 

R. 7). 

19. No decrees received from the mafussal for execution or records relating 

thereto shall be sent to the record room. They shall be sent back after disposal 

from the warrant department to the Courts from which they were received. 

20. The “A” files of records of suits shall be arranged according to their 

nature (X or Y), bench by bench and day by day, according to dates of 

disposal. The “B” files shall also be arranged similarly but separately. The “C” 

files and files of all other cases sent to the record room shall also be arranged 

similarly but separately. Labels showing the months shall be fixed to the racks. 

Note.–Unexhibited documents shall be returned from the bench before a record is sent to the record 

room, but if any such documents are found in any record the record keeper shall keep them separately 

and they shall not form part of the record of the suit. A separate list of such documents shall be 

maintained. 

21. Records shall be kept in folders bearing labels at the back showing the 

nature and the date or dates of disposal of records contained therein. 

22. Z records shall be arranged in bundles according to dates by the 

compromise clerk who shall be responsible for their safe custody. 

23. When records of notice cases or miscellaneous proceedings are sent to the 

record room the total number of papers in the record shall be noted in red ink 

on the top paper and the record keeper shall check with reference to that. No 

tables of contents need be attached to such records. 

24. When records are sent from the Registrar’s bench a receipt shall be given 

only for the total number of papers of each class sent. The record keeper shall 

examine and page the papers filed in the bench and enter them in the table of 

contents. Exhibits, however, need not be entered in the table. The Registrar’s 

bench-clerk shall send exhibits of the day in separate bundles for X, Y and Z 

records. The record keeper shall also keep them in daily bundles after serially 

arranging them. 
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25. The bench clerks of other benches shall send the records after classifying 

them into X, Y and Z and arranging the exhibits serially.  

26. Bulky exhibits may be kept separately – a note being made on slip to be 

kept in the day’s bundle of exhibits. 

27. Rejected plaints shall be sent to the record room and kept separately 

after being entered in a separate Register (Register R. 14). 

 

(D) Requisitions for Records. 

28. Requisitions for records sent from the benches shall be in the prescribed 

form. They shall mention which files of the records are required and if nothing is 

stated the record keeper shall send only file “A”. Such requisitions shall 

ordinarily be sent at least one clear day before the date on which the records 

are to be produced. 

[Note.—It will be easy to trace the different files of records by merely referring to the entry in the 

Register of Records relating to the receipt of the record of the original suit (files A and B). Reference to 

all “C” files connected with the suit which be found noted against that entry.] 

29. Requisitions for records received from other Courts shall be complied with 

under the orders of the Registrar within proper time if they be in order. Only 

such papers as are mentioned therein shall be sent. 

30. A Register of Records Issued to other Courts (Register R. 9) shall be 

maintained and every record sent to another Court shall be entered therein with 

the date of despatch. An entry shall also be made when a record is received 

back. This Register shall be examined by the record keeper in January and July 

and he shall send reminders asking for return of all records sent out by him more 

than six months previous to the time of his examination, notes of the reminders 

sent being made in the Register. If a record is not received back by the time of 

the next examination he shall report the matter to the Registrar for orders. 

31. Requisitions relating to records sent to the benches shall be preserved in a 

file and be returned when the records are received back. In case of undue delay 

in returning records the matter shall be reported to the Registrar. In every case 

in which a record is sent to a bench on a subpoena an entry shall be made in the 

Register of Records sent to Benches on Subpoenas (Register R. 13) when a record 

is sent out or received back. 

32. If a decree is set aside and a suit is restored for fresh trial a note shall be 

made against the original entry in the Register of Records and after fresh 

disposal the record shall again be entered in the Register of Records as a new 

record. In entering the record of revived suit subsequently disposed of in the 
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Register of Records, care must be taken to note all references given against the 

original entry. 

33. Whenever a record is sent out of the record room a removal slip in the 

prescribed form shall be kept in its place. 

34. Requisitions for records of other Courts shall be sent from the 

correspondence and miscellaneous department under orders of the benches. 

They shall be in the form prescribed by the High Court which is 

reproduced in appendix I to this Part. 

 

(E) Plan. 

35. A plan, as prescribed in appendix I shall be prepared for the record 

room and kept up-to-date by entering all changes from time to time. The racks 

and shelves in the record room shall be numbered conspicuously. Rack numbers 

shall be placed at the end of each rack nearest the passage and the letters A 

and B shall be marked to divide the front and back shelves on each rack. The 

records shall be so arranged and kept so that they may easily be traced out by 

reference to the Register of Records and to the plan and the index. 

 

(F) Preservation and Destruction of Records. 

36. (1) (a) Files A and B of X records shall be preserved for 15 years;  

(b) files A and B of Y and Z records shall be preserved for one 

year;  

(c)  records of statutory decrees shall be preserved for 15 years;  

(d)  records of distress cases shall be preserved for 1 year; 

(e)  records of notice and other miscellaneous cases (C files) shall 

be preserved for 5 years; 

(f)  rejected plaints shall be preserved for one year; and  

(g)  unexhibited documents shall be destroyed after 6 months, 

unless they appear to be of special importance, in which case 

orders of the bench shall be taken. Documents received from any 

Government office shall be returned to the office and not 

destroyed. Documents received under a subpoena shall not be 

destroyed without informing the witness by letter or otherwise. 

Note. – The period in each case shall count from the date of final disposal. 
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(2) Notwithstanding anything in sub-rule (1) records relating to all 

decrees which have been satisfied in full shall be destroyed after the 

lapse of five years from the date of satisfaction.  

37. The destruction of records shall be made twice a year, in March and 

September. Destruction shall be by fire but khata books and bulky exhibits may 

be sold. The record keeper shall be responsible for destruction of all records of 

all cases except Z records which shall be destroyed by the compromise clerk. 

38. (1) After-judgment records shall be kept in folders in the warrant 

department. They shall be preserved for 15 years from the date of filing 

of the last after-judgment records in each folder. 

(2) As soon as a decree is fully satisfied the relative after-judgment 

record shall be taken out of the file and transferred to a separate file 

which shall be sent to the record room at the end of the month. 

[Note.–-The record keeper shall take action under rule 36 (2) by reference to these files. He shall 

preserve the after-judgment records for 15 years.] 

39. No record shall be destroyed if any case connected with it is known to be 

pending. Particular care must be taken in regard to Y records to see that no case 

for revival is pending. 

40. An order of the Registrar shall be taken for destruction before it is carried 

out. 

41. Records kept in bound books under the system previously in force shall be 

preserved for such periods as were prescribed by the rules then in force. 

 

(G) Inspection of Records. 

42. Records may be inspected in the record room only by a pleader duly 

authorised by a party in writing. Any pleader desiring to inspect a record shall 

file an application in the prescribed form with the record keeper between the 

hours 2 to 4 p.m. No such application shall be received on Saturdays. The record 

keeper shall put up such applications before the Registrar on the following 

morning, with a report as to whether the pleader is under power or not. When 

the prayer is allowed an entry shall be made in the Register of Inspection of 

Records (Register R. 11) and the pleader shall be permitted to inspect the record 

any day within 10 days from the date of the order unless the Registrar for any 

special reasons orders otherwise. If the record be not in the record room the 

record keeper shall obtain it from the officer in whose custody it is lying on 

giving a receipt in a Transit Register. 
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43. Every application for inspection of records shall state clearly the purpose 

of the inspection and the Registrar shall allow inspection only if he considers the 

prayer reasonable. 

44. A person inspecting a record may take short pencil notes of the date and 

nature of documents, names of parties, etc., but he shall not be allowed to take 

any copies or detailed notes. 

45. No person inspecting a record shall make any mark on any paper or 

handle the record roughly. The record keeper shall personally attend every 

inspection of records and for this purpose he shall have a table placed near his 

own for the use of persons carrying on inspection. A pleader shall not enter the 

record room without an order for inspection. 

46. Inspection of records shall be allowed only between the hours of 11 and 2 

p.m.; no inspection shall be allowed on Saturdays without special orders. 

47. When an inspection is finished the record keeper shall return the record to 

its proper place or to the officer from whom it was received and shall retain the 

order for inspection. 

48. When an order for inspection is passed by a bench in connection with a 

pending suit and the document to be inspected is in Court the order shall be 

produced before the record keeper and he shall thereupon proceed in the same 

way as in the case of an order passed by the Registrar in office. 

 

(H) Miscellaneous. 

49. (a) The date of disposal of each suit, shall be shown in the record by a 

date-stamp in the space provided in the form of plaints. In other records 

the date shall be stamped at a prominent place on the top paper. 

(b) The record-keeper shall maintain a report file in which all reports 

submitted by him with orders thereon shall be kept arranged according to 

date of order. 

(c) The record-keeper shall be personally responsible for proper 

maintenance of the record room, arrangement of the records, entries in the 

registers, timely destruction of records and punctual compliance with 

requisitions. He shall be assisted in his work generally by the assistant 

record-keeper. 

(d) The record-keeper shall pay particular attention to the second 

punching of stamps and shall see that it is carried out on the day on which 

records are received in the record room. 
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(e) The record-keeper shall particularly see that records are received 

in the record room punctually day by day both from the benches as well 

as from the warrant department. He shall report all cases of delay. 

(f) The record-keeper shall personally examine the contents of at least 

one bundle of records every day to satisfy himself that the rules have 

been duly carried out. After examination he shall put his initials and date 

on the label attached to the bundle and also make a note in the Register 

of Records. If he finds any paper missing or it comes to his notice that the 

rules are not duly observed in any respect he shall at once report the 

matter to the Registrar. 

(g) The record-keeper shall see that no arrears are allowed to remain 

in the work of the department at the end of each day. Any difficulty in 

complying with this rule shall at once be reported. 

(h) The record-keeper shall be responsible for seeing that no outsider 

enters the enclosure of the record room for any purpose whatever, the 

only exception being that a pleader may enter it for inspection of records 

when permitted to do so in accordance with these rules. 

 

(I) Applications for Return of Documents. 

50. Every application for return of documents shall be moved before the 

bench which passed the decree and then presented to the record-keeper with 

the order of the Court endorsed thereon. Such applications shall state the date 

of disposal of the suit or case in which the documents were filed. 

51. The record-keeper shall enter such applications in the Register of 

Applications for Return of Documents (Register R. 10) and then return the 

documents to the applicant unless he has reason to think that there are special 

circumstances which should be brought to the notice of the Court, in which case he 

shall submit a report to the bench which passed the order and act in accordance 

with the instructions that may be given on his report. 

52. The record-keeper shall take the signature of the applicant or his pleader 

in the appropriate column of the Register of Applications for Return of 

Documents in every case in which he returns a document.  

53. Unexhibited documents received in the record room shall be returned by 

the record-keeper on application made to him and no order of the Court shall 

be necessary ; he shall report to the bench in any case of doubt. Such 

applications shall not be entered in the Register of Applications for Return of 

Documents but shall be filed by the record-keeper, after obtaining on the back 

thereof the parties’ receipts for the documents returned. 
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(J) Applications for Copies. 

54. Applications for certified copies shall be presented in the prescribed form 

to the record-keeper and shall bear court-fee stamps of the requisite value and 

shall be entered in the Register of Applications for Copies (Register R. 3). 

55. The record-keeper shall examine such applications to see if they are in 

order and properly stamped and to satisfy himself as to the power of the 

pleaders, if any, or as to the identity of the applicants, and if so satisfied he 

shall deface the stamps. If he is of opinion that an application should be 

granted, he shall put his initials on the top thereof and send it to the senior 

superintendent for orders. After passing orders the senior superintendent shall 

return the applications to the record-keeper, who shall then make it over to the 

typist in the record room to obtain the record and make the copy. Copies shall 

be made in the order in which the typist receives the applications, and ordinarily 

within 7 days of the dates of the applications. If any application is found to be 

defective the record-keeper shall report to that effect and the senior 

superintendent shall consider the objection and pass orders or if in doubt shall 

take the orders of the Registrar.  

56. Where the original record is not in the record room the record-keeper 

shall send the application along with the Register of Applications for Copies to 

the department and the superintendent of the department shall acknowledge 

receipt of the application in the Register and return it. Thereafter the 

superintendent shall make over the application to one of the clerks in his 

department to take the record and make out the copy in the same manner as the 

typist. When the copy is ready the superintendent shall send it to the record-

keeper and take his signature in a Transit Register. The record-keeper shall send 

a reminder on the 6th day if the copy does not reach him by that day. Failing 

receipt next morning he shall report the matter to the Registrar. 

[Note.–-If convenient, the record may also be sent to the record-keeper who shall get the copy made 

by the typist. ] 

57. When expedition fee under rule 2 of Chapter XLII of the Rules of Practice 

and Procedure has been paid the copy shall be made ready for delivery within 

24 hours of the receipt of the application. 

58. The record-keeper shall examine each copy and sign it and send it to the 

senior superintendent for certification as “True Copy” and for return on the same 

day. The record-keeper shall then affix a stamp containing the particulars 

mentioned in rule 1 (5) of Chapter XLII of the Rules of Practice and Procedure 

and fill up the first two dates. He shall keep all such copies in a file and deliver 

them to the parties in due course, filing up the third date and serial number. As 
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the work progresses he shall duly make entries in the columns of the Register of 

Applications for Copies. 

      In the case of copies made in the warrant department the passing clerks 

concerned shall examine the copies instead of the record-keeper. 

59. Applications which require an order of the bench shall be moved by the 

parties and orders shall be taken thereof before presentation to the record-

keeper. In such cases the copies shall be made without further reference to the 

senior superintendent.  

60. (a)  Applications for uncertified copies of notes of evidence or 

judgments shall be presented direct to the bench clerks and payment shall 

be made to them in cash at the rate sanctioned by the rules. Applications 

for translations also shall be filed and dealt with in the same way. 

(b)  Applications for copies of accounts drawn up by an accountant 

appointed by the Court shall be made direct to him and fees shall be 

paid to him in cash at the sanctioned rate. 
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CHAPTER IV. 

Warrant Department. 

 

(A) Staff 

(1) The designation of the clerks in this department shall be as follows:- 

(1) assistant superintendent, (2 to 9) passing or after-judgement 

clerks, (10) mafussal clerk, (11) statistical clerk, (12) prohibitory 

order clerk, (13) claim clerk, (14) writ-writer no.1, or distress-clerk, 

(15) writ-writer no.2 and (16) diary-keeper. 

(2) There shall be one passing clerk for each of the Judges’ benches and two 

for the Registrar’s bench dealing respectively with suits disposed of in odd and 

even months.  The mafussal clerk shall do the duties of a passing clerk in respect 

of mafussal and statutory decrees and precepts and writ writer no.1 shall do 

such duties in respect of distraint cases.   

  [Cases disposed of by the 7th bench now withdrawn, shall be dealt with by 

the passing clerk of the Chief bench.] 

 

(B) General Procedure. 

(i) After-judgment records. 

3. The assistant bench clerk of each bench shall draw up an after-judgment 

record for each suit decreed by the bench during the day under which one party 

is entitled to recover anything from another.  It shall contain:- 

 (1) the number of the suit, 

 (2) the names of the parties and their addresses, 

 (3) the names of the pleaders under power, if any, 

 (4) the amount of claim and costs decreed, with special  

  directions, if any, and 

         (5) the date of the decree. 

 

 He shall sign it and send it with a Transit Register to the passing or after-

judgment clerk of the bench who shall acknowledge receipt in the Register. 

4. On receipt of the after-judgment records of the day from the benches the 

passing clerks shall make entries in their Registers of After-judgment Records 

(Register W. 40) giving the dates of disposal and the numbers of the suits.  The 

entries shall be made according to dates of disposal and all records disposed of 
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on the same day shall be entered in the order of the serial numbers of the suits.   

The records shall be kept arranged in monthly files in the same order.  The 

folders shall show the month of disposal on the back. 

(ii)  Mafussal decrees. 

5. When a copy of a decree is received from the mafussal for execution the 

mafussal clerk shall enter it in the Register of Mafussal Decrees (Register W. 10) 

numbering the decree serially in an annual serial.  He shall prepare an after-

judgment record for each decree under the same number and arrange the 

copies in the same way as described in rules 3 and 4. 

 

6. If no application for execution is made within six months of the date of 

transfer of a decree a certificate under section 41of the Code of Civil Procedure 

shall be sent to the issuing Court along with the copy of the decree and all 

connected papers except the after-judgment record.  A note of the receipt of an 

acknowledgement shall also be made in the Register when it is received. 

 
[Note.-The despatching shall be done by the mafussal clerk direct and he shall be supplied with service 

postage stamps for the purpose.  He shall keep an account of stamps supplied to him under the 

supervision of the assistant superintendent--- vide rule 17 of Chapter V] 

 
7. If the decree is executed the certificate required by section 41 of the 

Code of Civil Procedure showing the result of the proceeding shall be sent as 

soon as possible after termination of the execution case along with a covering 

letter in H. C. Form No. M. 12 reproduced as Form R-2F in appendix 1.  All 

connected papers except the after-judgment record of the case shall be sent at 

the same time and a note of despatch shall be made in the Register.  Note of the 

fact and date of acknowledgment shall be made in the Register on receipt. 

 
[Note.—Despatching shall be done in the manner described in the note to rule 6.] 

(iii) Precepts. 

8. When a precept is received under section 46 of the Code of Civil 

Procedure the mafussal clerk shall prepare an after-judgment record and enter 

the precept in the Register of Mafussal Decrees allotting the serial number of the 

Register to the after-judgment record and to the precept.  If the decree is 

received later it shall be allotted the same serial number and filed in its proper 

place according to that number, a note of the date of receipt being made in the 

Register.  The after-judgment record already prepared shall be treated as the 

record for the decree. 
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9. If the precept is not executed it shall be returned to the issuing Court, a 

note of the date of despatch being made in the Register.  Acknowledgement of 

receipt shall also be entered in due course.  The after-judgment record shall be 

retained. 

 
[Note.—Despatching shall be done in the manner described in the note to rule 6.] 

 
10. If an attachment be made on the strength of the precept a report shall be 

sent to the issuing Court, the precept being retained.  If nothing further is done 

and no extension of time is ordered by the Court, the precept shall be sent back 

to the issuing Court on the expiry of two months from the date of attachment, 

and the attachment shall be withdrawn under the proviso to section 46 of the 

Code.  All connected papers except the after-judgment record shall also be sent 

along with the precept when it is returned.  Notes of despatch and 

acknowledgment shall be made in the Register as in other cases. 

 
11. All papers relating to cases arising out of a mafussal decree or a precept 

shall be filed along with the copy of the decree or the precept.  Arrangement 

shall be made according to serial numbers as in other cases. 

(iv) Statutory Decrees. 

12. On receipt of a statutory decree the mafussal clerk shall place it before 

the Registrar for his signature and then enter it in the Register of Statutory 

Decrees (Register W. 11) numbering it in an annual series.  He shall then send up 

the decree to the record-keeper for filing.  [For definition of “statutory decree” 

see note to rule 10 of Chapter III.] 

13. The mafussal clerk shall prepare an after-judgment record for every 

statutory decree received by him under the number assigned to it in the Register 

and he shall note thereon the date of the award, the order and decision. All 

papers relating to cases arising out of a statutory decree shall be filed under the 

same serial number as that assigned to the corresponding decree.  Papers shall 

be arranged in the order of their serial numbers. 

(v) Distresses. 

14. On receipt of the signed warrant in a distress case, writ-writer no.1 shall 

prepare an after-judgment record in the Form No. W-3F given in appendix 1.  

These shall be numbered in an annual series. 

15. All papers relating to each distress case shall be filed under the same 

serial number as that assigned to the corresponding after-judgment record.  

These files shall be arranged serially in bundles. 
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(vi) Miscellaneous. 

16) The after-judgment records shall be the main records for the purpose of 

execution of decrees and they shall be referred to in passing applications.  All 

deposits and payments of money and all material facts relating to execution, 

satisfaction or discharge of the decrees shall be noted therein by the passing 

clerks. 

17. All after-judgment records are to be preserved for 15 years under rule 

38 of Chapter III.  Those that are ripe for destruction shall be destroyed in 

March every year under orders of the Registrar. 

18. All acknowledgments of receipt of records shall be filed in the serial order 

of the numbers in the Register of Mafussal Decrees.  They shall be destroyed 

after three years. 

(vii) Powers. 

19) If powers are filed in connection with mafussal decrees, precepts, statutory 

decrees or distress cases they shall be attached to the records of such cases and 

the names of the pleaders shall be noted in the after-judgment records and  

relative Registers.  Such powers shall be received by the mafussal clerk in the 

case of mafussal decrees, precepts and statutory decree and by the distraint 

clerk in distraint cases.  Powers filed in connection with decrees passed by this 

Court shall be dealt with in the manner described in rule 8(g) to (i) of Chapter II. 

[Note.—A running total of powers filed in this department shall be kept in each of the registers where 

they are noted in order that the total amount of court-fees realised thereon may be furnished for 

incorporation in the annual returns.] 

 

(C) Certificates of payment, satisfaction or adjustment. 

20. (1) A certificate of payment under or adjustment or satisfaction of a 

decree shall be presented to the passing clerks concerned who shall at 

once make a note in the after-judgment record if the certificate be in 

order.  The certificate shall be drawn up on the prescribed form.  If the 

certificate is not signed by a pleader under power the passing clerk shall 

have the decree-holder properly identified, and take the signature of the 

identifier on the certificate.  The papers shall be put up before the 

superintendent and he shall check and put his initials in the after-judgment 

record. 

(2) If a certificate of full satisfaction is given the certificate shall in the 

first instance be placed before the senior superintendent who shall, if of 
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opinion that the certificate is in order, cause an entry of full satisfaction to 

be entered in the after-judgment record. 

21. When a decree is fully satisfied a note shall be made in red ink in the last 

column of the Register of After-judgment Records or in the Register of Statutory 

Decrees, as the case may be.  The after-judgment records relating to the decree 

shall at shall at the same time be taken out of the file and transferred to a 

separate file which shall be sent to the record room under rule 38(2) of Chapter 

III at the end of the month. 

 

(D) Deposit and payment of money. 

22. All applications for deposit and payment shall comply with the account 

rules of the Court.  They shall be presented to the passing clerks concerned, but 

if property has been seized in execution of the decree, the application shall be 

presented to the assistant superintendent who shall forward it to the passing 

clerk after taking necessary action as described in Part (J) of this chapter. 

23. All applications for deposit shall be accompanied by a notice to be 

served on the decree-holder as required by sub-rule 2 of rule 1 of chapter XXI 

of the Rules of Practice and procedure.  The notice shall be in the prescribed 

form.  The postcard containing the notice shall be checked by the passing clerk 

along with the application for deposit and he shall initial it and keep it in his 

custody. When the deposit application is received back from the treasury after 

deposit he shall put the deposit number on the postcard and, after the 

superintendent’s check of the after-judgment record, make it over to the passing 

clerk of the Chief Bench, and the latter shall enter all the postcards in the 

Register of Deposit Notices (Register W. 41) and despatch them to the post-

office without delay.  The receipts granted by the post office shall be kept in 

skeleton files according to dates of posting.  These files shall be destroyed after 

3 years. 

24. (1) If a deposit application is not accompanied by a notice it shall not 

be refused but a note shall be made in the after-judgment record of the 

failure of the party to file the notice.  [See rule 1 (4) of chapter XXI of the 

Rules of Practice and Procedure.] 

(2) Where an amount less than the amount due is received by cheque 

or money-order it shall be accepted and credited in part satisfaction of 

the claim.  Instalments so received after the due date shall also be 

similarly dealt with.  When the debtor appears personally or through 

agent a deposit of an amount less than the full amount due shall in no case 

be accepted. 
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(E) Applications for Execution (general). 

25. All applications for execution shall be in the prescribed forth, and the 

columns shall be properly filled up by the applicant.  Interest up to the date of 

application, when payable, shall be calculated and entered therein.  Such 

applications shall bear a stamp of 2 annas or 12 annas according to the amount 

of the decree as required under section 72B of the Act. 

26. If the application be for execution only by attachment and sale of 

moveable property of the judgment-debtor in his possession, it shall be filed 

before the passing clerk who shall check it and then place it before the senior 

superintendent for orders.  If there be any doubt on any point the senior 

superintendent shall submit the application with a report to the Registrar who 

shall pass orders himself or order that the application be put up before the 

bench which passed the decree.  If the application appears to be in order the 

senior superintendent shall pass an order for issuing a writ of attachment in the 

prescribed form. 

[Note.—The senior superintendent has been authorised to issue process of attachment in such cases—

vide rule 3(7) of Chapter XII of the Rules of Practice and Procedure.] 

27. Every application for execution filed in the office shall immediately on 

receipt be stamped by means of a rubber stamp showing the date of filing and 

the word “file”. 

28. In every case not coming within rule 26 the application for execution shall 

be presented to the passing clerk concerned for check before the court-fee 

stamp required by law is affixed and the clerk shall pass the application if there 

be no defect, put his signature and date in token of his check and return it to the 

party who shall then file it before the bench.  If he entertains any doubt about 

any matter the passing clerk shall make a note on the back stating the point 

which seems to require consideration.  The application shall be filed before the 

bench in the course of the same day after the court-fee required by law has 

been affixed. 

29. Notwithstanding the provisions of rule 26, where application is made for 

execution of a decree by or against one or more representatives of the persons 

named therein, whether alone or together with some of the persons so named, 

the passing clerk shall draw up a report and return the application to the party 

who shall move the bench and obtain an order for execution. 

30. The following instructions as to fees payable in execution cases shall be 

followed:- 
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(a) The application fee for each case shall be calculated on the total 

amount of the decree, including costs, and not the balance due at the date 

of the application. 

(b) The process-fee to be levied in each case shall be calculated on the 

total amount due under the decree at the date when the process is to be 

issued: 

Provided that if the operation of a process is limited to a specific amount 

less than the total amount of the decree the process fee shall be calculated on 

that amount only. 

[Note.—A prohibitory order in respect of a debt which is less than the amount due under the decree is 

an example of a case coming under the proviso.] 

(c) When there are several judgment-debtors, a separate process fee 

is required for each person to be served with a notice, or against whom a 

warrant of arrest is to be issued. 

31. When process fee is not paid within the time prescribed by rule 1(2) of 

Chapter XXXV of the Rules of Practice and Procedure after order has been 

passed for issuing execution, the record shall be placed before the Registrar or 

Deputy Registrar with a report and he shall pass an order dismissing the 

application unless, in any case, he thinks it desirable to obtain the orders of the 

bench in which case he shall send it up with his remarks. 

[Note.—Passing orders for dismissal in such cases has been declared to be non-judicial act—vide rule 

3(18) of Chapter XII of the Rules of Practice and Procedure.] 

 

(F) Transmission of copies of decrees to other Courts for 

execution. 

(i) Procedure for transmission. 

32. (1) A decree-holder desiring to have  his decree transmitted to another 

Court for execution shall present the application in the prescribed form 

[rule 5(3) of Chapter XXI] duly filled up and bearing the requisite stamp.  

He shall also file the requisite process-fee of 8 annas or Re.1, as the case 

may be, in mafussal court-fee stamps affixed to a blank form of order of 

transmission. The passing clerk concerned shall receive the application and 

make a note in his record showing the date of filing and then pass it on to 

mafussal clerk. 

(2) (a) The mafussal clerk shall write out a receipt in the prescribed 

form.  He shall pass it along with the receipt book to the 

superintendent. 
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(b) The superintendent shall have the stamps punched and sign 

across them and also sign the receipt which shall be returned to the 

mafussal clerk for delivery to the applicant.  The Superintendent 

shall then pass on the application to writ-writer no. 2. 

(c) Writ-writer no. 2 shall enter it in the Register of Warrants 

(Register W. 1) and pass it on to writ-writer no. 1. 

(d) Writ-writer no. 1 shall fill in the writ, have it examined and 

signed by the superintendent and sealed by the sealer in the 

summons department and send it with the application to the bench 

which pass the decree.  On receipt of the papers signed by the 

Judge writ-writer no. 1 shall return the papers to the mafussal clerk. 

(e) The mafussal clerk shall draft a forwarding letter and enter 

particulars in the Register of Transmission of Decrees sent to 

Mafussal Courts (Register W. 12) and obtain the signature of the 

senior superintendent on the letter and his initials in the Register.  He 

shall then note the letter number and date of transmission on the 

application and then send the application to the passing clerk. 

(f) The passing clerk shall enter the particulars, the date of the 

Judge’s signature, the forwarding letter number and the actual date 

of transmission in the after-judgment record and then send the 

application to the superintendent. 

(g) The superintendent shall examine the entries, report to the 

Registrar if there has been undue delay and send it back to the 

mafussal clerk for filing. 

(3) A party desiring to have his decree transmitted urgently shall file a 

certified a certified copy of the after-judgment record along with his 

application which shall then be attached to the order of transmission and 

in such a case it shall not be necessary to fill up the details of the decree 

in the form of order of transmission. 

(4) In ordinary cases copies shall be prepared strictly in the order in 

which the applications have been filed and shall be ready for transmission 

after 4 days from the dates of applications.  In cases coming under sub-

rule (3) copies shall be ready for transmission in 24 hours. 

33. If the application be for transfer of a statutory decree, the same 

procedure shall be followed but the decree received by the Court shall itself be 

sent with a forwarding letter, a note being made in the Register of Statutory 

Decrees and in the after-judgment record. 
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34. If the passing clerk entertain any doubt as to any matter arising out of the 

application he shall proceed in the manner laid down in rule 26. 

(ii) Procedure on return from mafussal Court. 

35. When a copy of a decree sent from this Court is received back 

unexecuted it shall be entered by the claim clerk in the Register of Copies of 

Decrees Returned (Register W. 17).  A similar procedure shall be followed when 

a certificate of execution is received in connection with such a decree, the entry 

being made in the Register of Certificates of Execution (Register W. 16).  After 

entry the copy of decree or certificate of execution shall be made over to the 

passing clerk for noting the result in his record and the latter shall acknowledge 

receipt in the Register.  These papers shall then be made over to the statistical 

clerk for filing after examination by the assistant superintendent.  

 

(G) Warrants of arrest (body warrants). 

(i) Issue of warrants. 

36. (1) An application for a warrant of arrest shall be presented in the 

prescribed form with the requisite stamp to the passing clerk concerned 

who shall check and, if in order, pass it, attach an order-sheet and have 

the stamp defaced by the superintendent and send the papers to the 

bench.  The bench clerk shall note the order of the Judge and send back 

the papers to the passing clerk.  If a notice is ordered to be issued the 

procedure prescribed in part R of this Chapter shall be followed, and if 

ultimately a warrant is ordered to be issued costs of execution of the 

warrant shall be paid within seven days of the date of the order or within 

such further time as may be allowed by the bench [vide rule 1 (2) of 

Chapter XXXV of the Rules of Practice and Procedure].  When the 

applicant desires to put in the costs the passing clerk shall note the amount 

of process-fee with date on the application, make a pencil entry in his 

record and then send the application to the mafussal clerk. 

(2) (a) The Party shall affix the necessary process-fee stamps on the 

application and the mafussal clerk shall write out a receipt in the 

prescribed form and pass on the application with the receipt-book 

to the senior superintendent. 

(b) The senior superintendent shall have the stamps punched and 

sign across them, sign the receipt, note the name of the bailiff on the 

receipt as well as on the application, make an entry in the Register 

of Distribution of Warrants (Register W. 42) and then make over 
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the receipt to the mafussal clerk for delivery to the party and pass 

on the application to writ-writer no.2. 

(c) Writ-writer no. 2 shall enter it in the Register of Warrants 

and write up the writ and then return the application and the writ to 

the passing clerk. 

(d) The passing clerk shall ink the entry in his record and also 

note the date and number of the writ, obtain the signature of the 

senior superintendent on the writ and his initials in the after-

judgment record in token of his check and then send the application 

to writ-writer no. 2. 

(e) Writ-writer no. 2 shall keep the writ for delivery to the bailiff 

and pass the application to the mafussal clerk. 

(f) The mafussal clerk shall file all such applications according to 

serial numbers of warrants issued. 

(g) If process-fee is not paid within time, the procedure laid 

down in rule 31 of this Chapter shall be followed, and it shall be 

the duty of the mafussal clerk to take necessary action.  If the 

application be rejected, the papers shall be sent down to the 

passing clerk who shall detach the order-sheet and send the 

application to the statistical clerk for filing and despatch to the 

record room in due course. 

(ii) Procedure if payment is made by judgment-debtor to a bailiff. 

37. If any payment be made to the bailiff he shall follow the procedure laid 

down in the account rules of the Court and present the warrant to the assistant 

superintendent who shall adjust the amount realised under the respective deposit 

heads.  The bailiff shall then go and deposit the amount in the treasury. 

(iii) Procedure when judgment-debtor is brought to Court under arrest. 

38. (1) When a judgment-debtor is brought up under arrest he shall be 

produced before the Court for orders (ordinarily the Registrar or the 

Deputy Registrar).  If an order for commitment to the civil prison is passed 

the period of confinement and the amount of subsistence allowance fixed 

by the Court shall be noted by the bench clerk.  The order shall then be 

passed to the statistical clerk. 

(2) (a) The statistical clerk shall draw up a commitment order in the 

prescribed form and make necessary entries in the Register of 



  314 
 

  

Commitments (Register W. 24) and then pass on the papers to the 

passing clerk. 

(b) The passing clerk shall note in his record and obtain the 

signature of the senior superintendent on the order of commitment 

and his initials in the after-judgment record and in the Register of 

Commitments.  The senior superintendent shall check the amount 

payable for blankets and utensils and subsistence allowance.  The 

papers shall then be given to statistical clerk. 

(c) The statistical clerk shall make over the commitment order to 

the bailiff.  The order shall be sealed by the sealer in the summons 

department and the bailiff shall take the judgment-debtor to the 

Presidency Jail.  The subsistence charges shall be paid by the party 

to the Jailor direct.  The bailiff shall return the warrant to the 

statistical clerk who shall file all the writs according to serial 

numbers. 

(iv) Release on part-payment. 

39. If an order for release on payment of money be passed the procedure to 

be followed for payment shall be as described in the account rules.  In default of 

payment the judgment-debtor shall be committed to the civil prison. 

(v) Release on furnishing security. 

40. If an order for release on execution of a bond by a surety be passed the 

surety shall appear before the assistant superintendent who shall draw up the 

bond on a non-judicial stamp paper of the requisite value to be supplied by the 

party.  After execution which shall take place in the presence of the senior 

superintendent the bond shall be countersigned by him.  The senior 

superintendent shall enter it in the Register of Bonds (Register W. 27) and make 

it over to the statistical clerk for filing.  Bonds shall be filed according to serial 

numbers.  They shall preserved for 25 years. 

(vi) Procedure on order for release without commitment. 

41. The claim clerk shall keep a Register of Releases (Body Warrants) 

(Register W. 18) in which he shall note particulars of all cases in which judgment-

debtors are released without commitment. 

(vii) Procedure on order for release after commitment. 

42. An application for release of a judgment-debtor from jail on deposit of 

the entire debt shall be made before the Registrar or Deputy Registrar.  In other 
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cases such applications shall be made to the bench which passed the decree.  If 

a release be ordered the order shall be passed to the statistical clerk who shall 

draw up a release order in the prescribed form and the same procedure as 

described above in the case of commitment orders shall be followed. A note of 

the release order shall be made against the original entry of commitment in the 

Register of Commitments.  The release order shall be sent to the Superintendent, 

Presidency Jail, through a messenger with a peon book. 

43. When a commitment order is returned from the jail after release of the 

judgment-debtor it shall be received by the statistical clerk who shall note it in 

his Register of Commitments and then pass it on to the passing clerk for noting in 

his record.  After examination by the assistant superintendent it shall be returned 

to the statistical clerk for filing.  The statistical clerk shall enter in the Register of 

Diet Money (Register W. 29) any unexpended diet money and sale proceeds of 

blankets and utensils received from the jail and shall report on all applications 

for refund of such amounts.  An order of the Court shall be necessary for refund.  

Returned commitment orders shall be filed along with the records of the 

connected execution cases. 

(viii) General rules regarding body warrants. 

44. Under rule 24 of Chapter XXI of the Rules of Practice and Procedure 

warrants of arrest shall ordinarily be executed between the hours of 8 a.m. and 

4 p.m. but not after 1 p.m. on Saturdays, so that the judgment-debtor may be 

brought up before the Court for orders in time.  If the arrest is to be made 

beyond these hours special orders shall be taken from the Registrar or Deputy 

Registrar and in case of arrest the judgment-debtor shall be kept in the custody 

of the bailiff and he shall be brought up before the Court as soon as possible. 

45. The following points are included for information:- 

(a) No prisoner is admitted into the jail after sun-set except on the 

written order of a Judge of the Court [Jail Code, rule 496 (889)]. 

(b) When a judgment-debtor is committed to the civil prison in 

execution of a decree the first payment shall be made to the proper 

officer of the Court for such portion of the current month as remains 

unexpired before the judgment-debtor is committed to the civil prison, and 

such officer shall send the amount paid with the civil prisoner to the jailor. 

 [No debtor shall be received into the jail unless the proper amount of 

subsistence allowance is received with him.  Subsequent payments (if any 

become due) shall be made to the jailor by monthly payments in advance to 

the full amount due for the ensuing month before the first day of each month.  

Should the decree-holder omit to pay the allowance as above the superintendent 
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shall, without reference to the Court, release the judgment-debtor.  The release 

shall be made on the morning of the day for which no allowance has been paid.  

Vide rule 574 (891) of Bengal Jail Code.] 

(c) Besides subsistence allowance the decree-holder shall pay (1) Rs. 

11-4 for a pair of blankets, and (2) Rs. 5 during summer and Rs.10 during 

winter for clothing, bedding and utensils for each civil prisoner.  [Vide 

rules 897 (904 and 898 (574) of Bengal Jail Code.] 

(d) The scale of subsistence allowance is given in rule 24 of Chapter 

XXI of the Rules of Practice and Procedure. 

[Note.—The scale has been approved by the Provincial Government under section 57 of the Code.] 

(e) In exercise of the power conferred by sub-section (2) of section 55 

of the Code of Civil Procedure, as extended to the Court, the Provincial 

Government has been pleased to declare that no employee of the Jail, 

Post and Telegraph, Police and Railways departments shall be liable to 

arrest in execution of a decree or order of a civil court unless 7 days’ 

previous notice has been given to the employee’s superior officer. 

[Note.—For the schedule containing designations of the employees and superior officers to whom 

notice is to be given see Bengal Government notification No. 5088J., dated the 13th July, 1933, 

published in the Calcutta Gazette, dated 27th idem, Part-I, pages,1080 to 1089.] 

 

(H) Warrants of attachment of moveable property (seal warrants). 

(i) Application for issue of warrant. 

46. Where a decree-holder applies for attachment of moveable property not 

in the possession of the judgment-debtor no seal warrant shall be issued from the 

office and the application shall be treated as an application for attachment by 

prohibitory order [vide part (M) of this Chapter]. 

47. An application for execution by attachment and sale of moveable 

property in the possession of the Judgment-Debtor shall bear the application fee 

and also the requisite process-fee.  No safe custody charges, etc., shall be 

required to be deposited along with the application.  If under the Rules of 

Practice and Procedure it be necessary for the decree-holder to pay any such 

charges in any case it shall be sufficient if he pays the amount to the bailiff at 

the time of the attachment.  

48. The application shall be filed before the passing-clerk who shall check it, 

make a pencil entry in the after-judgment record, obtain an order for issue of 

warrant from the senior superintendent in the manner described in rule 26 and 
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then pass it on to the mafussal clerk.  The further procedure shall be the same as 

that set forth in rule 36 (b) to (g) as the procedure for body warrants. 

 

(ii) Procedure if payment is made to the bailiff. 

49. If any sum be realised by the bailiff he shall follow the procedure 

described in rule 37. 

(iii) Procedure after attachment. 

50. (1) If any property be seized the bailiff shall make over the writ with a 

detailed inventory of the property to the claim clerk. 

(2) (a) The claim clerk shall enter the particulars in the Register of 

Property Seized (Register W. 13).  If the property has been 

removed to Court, he shall also enter the details of the property in 

the Register of Property Removed and Received by the Court 

Overseer (Register W. 14) noting the serial number of the warrant 

in column 8.  If property previously seized has been subsequently 

removed to Court, the date of removal shall be noted in red ink 

below the date of seizure in column 5 of the Register of Property 

Seized and the serial number of the warrant shall be entered in 

column 8 thereof.  The claim clerk shall then make over the warrant 

to the passing clerk. 

(b) The passing clerk shall note in his record.  If property has 

been removed to Court the writ shall be sent to the court overseer 

so that he may check the inventory and make necessary entries in 

the Court overseer’s Register of Property Seized.   The court 

overseer shall return the writ without delay and the passing clerk 

shall then send it to the assistant superintendent.  

(c) The assistant superintendent shall at once enter it in his Diary 

(Register W. 45) as a new case and post an advance entry at the 

same time on the appropriate date on which further action is to be 

taken by him.  

[Note.—The Chief Judge has appointed the court overseer as the officer who shall hold charge of 

attached properties kept in the court premises under rule 29 (13) of Chapter XXI of the Rules of 

Practice and Procedure.] 

51. Further entries in the assistant superintendent’s Diary shall be made from 

time to time when a case in which moveable property has been ceased is 

adjourned.  He shall take particular care that entries are made of dates on 
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which goods shall become liable to removal to Court in default of deposit of 

further safe custody charges, and as soon as goods become so liable be shall 

inform the attaching bailiff and make over the warrant to him for prompt 

removal of the goods to Court. 

52. The assistant superintendent shall pay particular attention to the rules 

regarding realisation of safe custody charges, payment of removal charges, 

preparation of inventories, etc., contained in rules 28 to 33 of Chapter XXI of 

the Rules of Practice and Procedure.  He shall carefully check the warrants and 

report all defects, give necessary instructions to bailiffs and generally be 

responsible that prompt action is taken on due dates. 

[Note.—The Chief Judge has nominated the assistant superintendent as the officer whose duty it shall 

be to submit reports under rule 29 (9) (iii) of Chapter XXI of the Rules of Practice and Procedure.] 

53. In assessing safe custody charges, housing charges for cars and the like, 

and feeding charges for live-stock due regard shall be had to the scales laid 

down in rule 29 of Chapter XXI of the Rules of Practice and Procedure. 

54. Where valuables are seized they shall be made over to the treasurer for 

safe custody under orders of the Registrar.  The treasurer shall enter them in the 

Register of Valuables (Register A. T. 47).  The bailiff shall sign the entry.  The 

treasurer shall put a serial number against the entry of the articles deposited in 

the Register as well as on the warrant.  Each entry shall be signed by the 

treasurer as well as by the senior superintendent. 

 

(I) Claims. 

55. In claim cases arising out of distraint proceedings the procedure laid down 

in section 60 or in section 61 of the Act, as the case may be, shall be followed. 

56. An application of claim which is not filed within 10 days from the date of 

the attachment shall not be admitted except on an order of the bench which 

passed the decree or order, or, in the case of claims arising in execution of 

mafussal and statutory decrees, except on an order of the Registrar’s bench. 

57. (1) The claimant shall present his application on a plaint form bearing 

the requisite application fee and summons fee in accordance with rule 47 

of Chapter XXI of the  Rules of Practice and Procedure.  The application, 

with other papers necessary in the case of an ordinary plaint, shall be 

presented to the assistant superintendent. 

(2) (a) The assistant superintendent shall send the relative warrant 

and the application to the statistical clerk. 
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(b) The statistical clerk shall note on the warrant (1) the 

particulars of the claim, (2) the amount of safe custody charges 

necessary, if the claimant desires that the claimed properties shall 

not be removed to Court or they are such that they cannot be so 

removed and (3) other charges such as cooly hire, cost of feeding, 

etc., if any, payable by the claimant, and shall then send the 

application to the treasurer.  The party shall deposit the necessary 

amount in the treasury and the treasurer shall sign the warrant in 

token of receipt of the amount and return it to the statistical clerk. 

  (c) the statistical clerk shall enter— 

   (1) the particulars of the claim, 

   (2) the name of the claimant, 

   (3) the serial number of the claim, and 

   (4) date of claim in the Register of Property Seized and  

    then return the plaint to the assistant superintendent. 

 

(d) The assistant superintendent shall obtain he bailiff’s signature 

on it to be given after comparing the entry of the property claimed 

with the inventory.  The plaint shall then be sent to the 

superintendent, summons department, who shall acknowledge 

receipt in a Transit Register. 

(e) The ordinary procedure for dealing with a plaint shall then 

be followed. 

(3) When the plaint in a claim suit is amended all particulars of the 

amendment shall be noted on the warrant by the bench clerk for the 

information of the warrant department. 

58. The statistical clerk shall note in red ink in the inventory the names of 

claimants against the entries of the items claimed.  If there are more claims than 

one in respect of the same article care shall be taken not to release the goods 

until all the claims have been disposed of.  No property shall be delivered to a 

party under an order of release without reference to the notes appearing on the 

inventory.  All articles which are subject of a claim shall be duly labelled by the 

Court overseer as “claimed by……………………..” if they be in Court. 

59. (a) On the following day the statistical clerk shall obtain the number of 

the claim-plaint from the summons department and shall note it on the 

warrant as well as in the Register of Property Seized and then pass on the 

warrant to the passing clerk of the bench concerned. 

(b) The statistical clerk shall make over the warrant to the assistant 

superintendent, taking his signature in a Transit Register. 
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60. If subsequently another claim be made to the same property entries shall 

be made below those relating to the first claim in the Register of Property 

Seized.  [Sufficient space shall be left for such entries in this Register.] 

 

(J) Release of attached property. 

61. Property may have to be released in the following circumstances:- 

 (a) on deposit of the full amount due; 

 (b) on a bench passing an order for release on part-payment; 

 (c) on the senior superintendent ordering satisfaction to be 

  entered in full under rule 20(2) of this chapter. 

 (d) òn a bench passing an order for release on execution of a  

  bond; 

 (e) on a bench passing a decree in a claim suit; 

 (f) on the senior superintendent passing an order for release  

  with the consent in writing of the attaching creditor; and 

 (g) on attachment being withdrawn for failure to pay incidental 

  costs payable by the decree-holder. 

 

 In case (b) to (f) the order shall be sent direct to the assistant 

superintendent; in case (a) the application itself shall be presented to him and in 

case (g) the assistant superintendent shall himself take action as described in rule 

65. 

62. (1) On receipt of an order for release of property the assistant 

superintendent shall enter on the warrant the incidental costs payable, if 

any, the amount of debt and costs, or the amount ordered to be paid by 

the Court, as the case may be.  He shall then send the papers to the 

treasurer. 

(2) (a) The treasurer shall accept deposit of the requisite amount, 

acknowledge receipt on the warrant and then return it to the 

assistant superintendent. 

(b) The assistant superintendent shall make a note for release on 

the warrant and obtain on it the signature of the Court overseer or 

the custodian, as the case may be, and then make over the warrant 

to the claim clerk. 

(c) The claim clerk shall make a note of the order in the Register 

of Property Seized and also in the Register of Property Removed to 

Court and send the warrant to the passing clerk concerned. 
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(d) The passing clerk shall make a note in his record and return 

the warrant to the claim clerk. 

(e) The claim clerk shall file the warrant in the manner prescribed 

in the case of body warrants (rule 38). 

(3) If the property has not been removed to Court the custodian shall 

withdraw his peons at once.  If the property has been removed to Court 

the Court overseer shall release the property as soon as the applicant 

applies to take delivery.  He shall obtain the warrant from the claim clerk 

and take the signature of the pleader, if any, for the applicant, or of the 

applicant himself, properly identified on the warrant in token of receipt.  

In case of property removed to Court, when the warrant is returned, the 

actual date of release shall be noted in red ink by the claim clerk in the 

Register of Property Removed to Court. 

(4) If the party fails to deposit the necessary amount in the treasury, 

the treasurer shall return the warrant to the statistical clerk who shall note 

the date of the order for release and pass the warrant to the passing 

clerk of the bench concerned for note in his record.  The warrant shall then 

be returned to the assistant superintendent. 

63. When any property is released, the statistical clerk shall also make an 

entry in the Statistical Register of Property Released (Register W. 26) and this 

register shall be used for the purpose of calculating the dues of the custodian as 

noted on the warrant.  For this purpose a formal order of release in the 

prescribed form shall in each case be signed by the senior superintendent who 

shall endorse on it the particulars of the amount due to the custodian and this 

shall serve as a voucher for payment of the amount.  The senior superintendent 

shall also initial the Statistical Register of Property Released after checking the 

amount payable to the custodian with the particulars in the warrant. 

64. When an application for deposit of the entire amount due is filed the 

assistant superintendent shall receive the application and thereafter the 

procedure described in rules 62 and 63 shall be followed. 

65. When an attachment is to be withdrawn by the Court for failure to pay 

incidental charges the assistant superintendent shall obtain an order of the senior 

superintendent and the procedure described in rules 62 and 63 shall be 

followed except that the warrant shall not pass through the treasury. 

[Note:--This rule does not apply to a case in which an attachment ceases under rule 29 (2) (iii) or 29 (5) 

(ii) of Chapter XXI of the Rules of Practice and Procedure, i.e., before it has been entered in the 

Registers of the Court.] 

66. A report shall be made to the Registrar in every case in which an order 

for release of property cannot be given effect to on account of failure to pay 
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incidental costs of attachment, safe custody or maintenance and he shall pass 

such orders as may be necessary.  [Vide rule 32 of Chapter XXI of the Rules of 

Practice and Procedure.] 

 

(K) Filing of warrants.  

67. The assistant superintendent shall file all pending warrants according to 

the dates of advance entries in his Diary.  He may keep the daily lots arranged 

in the following sub-files:- 

 (1) ordinary warrants, 

 (2) warrants in respect of which claims are pending, 

 (3) warrants of attachment before-judgment issued by this 

  Court, 

 (4) warrants of attachment before-judgment issued by mafussal  

  Courts, 

 (5) warrants in cases in which new-trial applications are  

  pending, 

 (6) warrants in cases in which stay orders have been passed, 

 (7) warrants in cases in which applications for rateable 

  distributions have been filed, etc. 

 

(L) Warrants of Distress. 

 
68. (1) Every application for a distress warrant shall be drawn up in the 

prescribed form and be accompanied by an affidavit in the form 

prescribed by section 53 of the Act.  The application shall be filed in the 

Registrar’s bench.  If a warrant is ordered to be issued the bench clerk 

shall send on the papers to writ-writer no. 1. 

(2) (a) Writ-writer no. 1 shall note the amount of stamps required 

and the amount of safe custody charges (for 8 days) payable by 

the applicant and send the application to the treasurer. 

(b) The treasurer shall accept the amount of safe custody 

charges if paid within one day of the date of the order [see rule 1 

(2) of Chapter XXXV of the Rules of Practice and Procedure].  

Thereupon the treasurer shall send back the application with his 

acknowledgment to writ-writer no. 1. 

(c) Writ-writer no. 1 shall have the stamps for process fee 

affixed on the application by the applicant and then enter it in the 
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Register of Distress Warrants (Register W. 35) write out a receipt 

and then pass the papers to the senior superintendent. 

(d) The senior superintendent shall sign the receipt and stamps, 

have the latter punched, note the name of the bailiff and send the 

receipt to writ-writer no. 1 for delivery to the applicant.  The senior 

superintendent shall then obtain the signature of the Registrar to the 

writ through the bench clerk who shall send the papers to writ-writer 

no. 1. 

(e) Writ-writer no. 1 shall write up an after-judgment record, 

have an entry in the Register of Warrants Distributed (Register W. 

42) made by the senior superintendent and keep the writ for 

delivery to the bailiff. 

Note.—The subsequent procedure shall be the same as in the case of a seal warrant. 

(f) If no deposit is made within one day of the date of the order 

the treasurer shall return the papers to writ-writer no. 1 who shall 

file and despatch them to the record room in due course. 

69. (1) An application by the debtor under section 60 of the Presidency 

Small Cause Courts Act shall be presented to writ-writer no. 1. 

(2) (a) Writ-writer no. 1 shall obtain the record, attach the 

application to it and send up all the papers to the Registrar. 

(b) The Registrar shall allot a bench for the hearing of the 

application, stamping the number of the bench both on the 

application and on the top paper of the record.  All subsequent 

applications in connection with the same case shall be sent to the 

same bench for disposal. 

(3) Allotment of benches for hearing such applications shall be made in 

rotation. 

 

(M) Prohibitory orders. 

(i) Issue of Orders. 

70. (1) A decree-holder who desires to obtain a prohibitory order in course 

of execution of his decree shall present his application for execution 

without stamps to the passing clerk concerned who shall pass it, it in order, 

make a pencil note in his record and return the papers to the party, who 

shall affix the application fee on the application and file it in the bench 
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which passed the decree, or in the Registrar’s bench in the case of a 

mafussal or a statutory decree.  The bench clerk shall deface the stamps 

and if the prayer be allowed, shall send the application with the Judge’s 

order written on the back of it to the passing clerk. 

(2) (a) The passing clerk shall note the amount of process fee to be 

paid by the party on the application and then send it to the 

statistical clerk. 

(b) The statistical clerk shall have the stamps affixed by the 

party on the application, write out the receipt, pass it to the 

superintendent for signature and make it over to the party.  The 

statistical clerk shall also have the stamps defaced by the 

superintendent and then pass on the application to the prohibitory 

order clerk.  The superintendent shall note the name of the bailiff 

who is to serve the order on the application as well as on the 

receipt when he signs latter. 

(c) The prohibitory order clerk shall write out the order in 

duplicate by means of carbon paper in the appropriate form 

according to the nature of the order and enter it in his Register of 

Prohibitory Orders (Register W. 2) and then send the papers to the 

passing clerk. 

(d) The passing clerk shall note the particulars, the prohibitory 

order number, etc., in the after-judgment record, and after 

obtaining the signature of the senior superintendent on the order 

send the papers to the prohibitory order clerk. 

(e) The prohibitory order clerk shall have the order sealed by 

the sealer in the summons department and deliver it to the bailiff, 

entering it in the Register of Prohibitory Orders Distributed (Register 

W. 42A), and taking his signature in the appropriate column.  If the 

prohibitory order is to be served outside Calcutta the prohibitory 

order clerk shall send it to the Z deposit clerk in the correspondence 

department with a Transit Register for issue through post and in 

every such case the prohibitory order shall be sent by registered 

post with acknowledgment due at the cost of the decree-holder. 

(f) If no process fee is paid within one month from the date of 

the order the procedure laid down in rule 31 of this Chapter shall 

be followed, and the statistical clerk shall take necessary action 

(vide rule 1(2) of Chapter XXXV of the Rules of Practice and 

Procedure). If the application be  rejected it shall be sent back to 

the passing clerk who shall note in the after-judgment record and 



  325 
 

  

send the application to the statistical clerk for filing and despatch to 

the record room in due course. 

(ii) Return of orders after service. 

71. After a prohibitory order has been served it shall be delivered to the 

prohibitory order clerk who shall acknowledge receipt in the Bailiff’s Receipt 

Book (Register W. 47) and make a note of service in the Register of Prohibitory 

Orders.  He shall then send it to the passing clerk for note in his record.  After 

note he shall return it to the Prohibitory order clerk for filing. 

(iii) Withdrawal of orders. 

72. A prohibitory order shall be withdrawn— 

 (a) on deposit of the full amount in Court, 

 (b) on an order being passed by a bench, 

 (c) on the decree-holder entering satisfaction of the decree or 

  the amount due from the garnishee under the prohibitory 

  order, in full, and 

 (d) on an application being filed with the consent of the  
  decree-holder. 
 
73. In case (a) of rule 72 the applications shall be presented to the passing 

clerk of the bench, in case (b) the order of the Court shall be sent to him from the 

bench, and in case (c) the plaintiff shall certify satisfaction in the manner 

described in rule 20 of this chapter and the senior superintendent shall order 

withdrawal of the prohibitory order.  In case (d) also the senior superintendent 

shall order withdrawal of the prohibitory order on an application being filed 

before him.  The passing clerk shall send the order for withdrawal in cases (b) to 

(d) and the application for deposit, after money has been deposited in the 

treasury in case (a), to the prohibitory-order clerk who shall write a letter of 

withdrawal forthwith and obtain the signature of the senior superintendent to it.  

He shall also make an entry against the original entry in his Register of 

Prohibitory Orders and send the letter to the correspondence department for 

despatch to the garnishee.  Postage on such letters shall be paid by the Court. 

[Note.—The senior superintendent has been authorised to issue orders for withdrawal of prohibitory 

orders in such cases—vide rule 3(19) of Chapter XII of the Rules of Practice and Procedure.] 

(iv) Correspondence with garnishees. 

74. (1) If a garnishee does not deposit the attached amount within a 

reasonable time the decree-holder may present an application for writing 
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a letter requesting payment, with a stamped and addressed envelope 

and certificate of posting, to the passing clerk. 

(2) (a) The passing clerk shall obtain the orders of the senior 

superintendent on the back of the application and if he orders a 

letter to be sent, make a note in the after-judgment record to that 

effect.  He shall then pass on the application to the prohibitory 

order clerk. 

(b) The prohibitory order clerk shall write up a letter in the 

prescribed form, have it signed by the senior superintendent, enter 

the letter in the “remarks” column of the Register of Prohibitory 

orders and number it with the serial number of the prohibitory 

order.  He shall send the letter to the summons department along 

with the certificate of posting.  The certificate obtained from the 

post office shall be sent to the prohibitory-order clerk for filing with 

the application. 

75. To keep a trace of orders of attachment before judgment by prohibitory 

orders which subsist after decree passed either by this Court or by a mofussil 

Court, the prohibitory order clerk shall keep a Register of Order of Attachment 

Before-judgment Confirmed (Register W. 5).  He shall enter in the Register 

particulars of all cases in which a party applies for a letter to be issued.  All 

letters and correspondence shall be filed serially under the serial number of the 

entry. 

(Note.—This register will be complementary to the Register of Prohibitory Orders.] 

76. All correspondence relating to a prohibitory order shall be filed along 

with it.  Replies shall be drafted in the warrant department and sent for 

despatch to the correspondence department, the office copies being kept with 

the order.  Correspondence shall be numbered by the letter “P” being affixed to 

the serial number of the prohibitory order concerned.  Postage on replies to 

letters of garnishees shall be paid by the Court. 

(v) Orders issued on the Office of the Court. 

77. When a prohibitory order is to be served on the office of the Court under 

rule 41 (2) of Chapter XXI of the Rules of Practice and Procedure the bench clerk 

shall send down the record to the passing clerk without delay making an entry 

noted in a Transit Register with the words “prohibitory order” noted in red ink 

against the entry.  Thereafter the procedure described in rule 70 shall be 

followed except that the order shall be served by the senior superintendent on 

the superintendent of the department who shall have it noted by the clerk 

concerned. 
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[Note.—The Chief Judge has nominated the Superintendent as the officer on whom such orders are to 

be served.] 

(vi) Rateable distribution of money received under prohibitory orders. 

78. To facilitate rateable distribution in respect of amounts recovered through 

prohibitory orders the prohibitory order clerk shall maintain an Index Register of 

Prohibitory Orders (Register W. 3) noting against each the number of the orders 

issued as appearing in his Register of Prohibitory Orders and Register of 

Attachments Before-judgment Confirmed.  This Register shall be consulted before 

appropriating moneys received under prohibitory orders. 

79. In every case in which rateable distribution is to be made the prohibitory 

order clerk shall proceed in the manner described in the account rules of the 

Court on receipt of the necessary papers. 

[Note.—The prohibitory order clerk has been authorised to distribute proceeds rateably in such 

cases—vide rule 3(16) of Chapter XII of the Rules of Practice and Procedure.] 

80. The prohibitory order clerk shall keep the account of distribution in each 

case in the Debt Attachment Register (Register W. 6).  This register shall show the 

numbers of the prohibitory orders, amounts and outstanding balances of the 

decrees as against each debtor.  The deposit numbers, the amounts received and 

the amounts distributed by way of rateable distribution according to the 

balances of the decrees obtained by the different creditors shall be entered 

below the balances.  After each distribution fresh balances shall be struck.  The 

senior superintendent shall check 5 per cent of the distributions every week and 

initial the entries in respect of which he makes the check.  He shall report to the 

Registrar any irregularities that he may find.  The prohibitory order clerk shall 

note the amount realised against the original entry in the Register of prohibitory 

Orders in every case whether he makes any rateable distribution or not. 

[Note.—Certified copies of extracts from this Register are to be supplied to parties applying for them 

under rule 80 of Chapter XXI of the Rules of Practice and Procedure.] 

81. If any doubt arises in any matter regarding rateable distribution the 

party shall be asked to move the Court for directions, and the money in Court 

shall be detained for such time as the Registrar may order.  All such applications 

shall be moved before the bench which passed the decree under which the first 

prohibitory order was served and they shall be checked by the passing clerk of 

that bench. 

 

(N) Execution by attachment of a decree of this Court. 

82. (1) Where a decree-holder B desires to execute his decree by 

attachment of a decree of this Court obtained by another decree-holder 
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A, he shall present an application for execution of his decree giving 

particulars of his own decree and asking for attachment of A’s decree.  

The application shall be presented to the passing clerk of the bench which 

passed the decree in B’s suit along with a copy of the notice to be served 

on the judgment-debtor under rule 53(b) of Order XXI of the First 

Schedule to the Code of Civil Procedure.  The passing clerk shall check the 

application and, if in order, he shall make a pencil note in his after-

judgment record and pass on the application to the statistical clerk. 

(2) (a) The statistical clerk shall write out a receipt, enter the 

application in his Register of Applications for Attachment of Decrees 

(Register W. 33) and send the papers  to the superintendent. 

(b) The superintendent shall sign the receipt, deface the stamps 

and send the application to the bench which passed the decree in 

favour of the judgment-debtor A for order.  He shall make over the 

receipt to the statistical clerk who shall deliver it to the applicant. 

83. If an order for attachment of A’s decree is passed, it shall be entered in 

the after-judgment record of B’s decree and also that of A’s decree by the 

respective passing clerks and in the Register of Applications for Attachment of 

Decrees by the statistical clerk.  If the application is refused, a note shall be 

made in the after-judgment record of B’s decree and in the Register of 

Applications for Attachment of Decrees. 

84. After an application for attachment has been granted, all applications for 

execution of A’s decree shall be presented to the passing clerk in charge of A’s 

decree and all proceedings shall be entered in the after-judgment record of that 

decree.  If an application made by A be pending at the time of attachment it 

may be continued by B by filing an application for execution of A’s decree only 

on an order from the bench.  If a seal warrant has already been taken out by A 

when B is permitted to continue the application filed by A, the application with 

the order shall be sent forthwith by the bench clerk to the assistant 

superintendent for a note on the warrant as soon as an order is passed by the 

bench.  After note the assistant superintendent shall file the application with the 

warrant. 

85. On disposal of an application by B in A’s decree a note shall be made of 

the result in the after-judgment record of B’s decree.  If a pending application 

for execution filed by A is continued by B, entries shall be made in the Statistical 

Register in respect of both decrees on disposal.  In such a case also a note shall 

be made in the after-judgment record of B’s decree. 

86. All papers relating to execution of A’s decree shall be treated as records 

of A’s decree for the purpose of filing. 



  329 
 

  

(O) Sale. 

(i) Preliminaries to sale. 

87. (1) All properties to be sold by auction shall be advertised in the 

Exchange Gazette.  The advertisement shall be published at least one day 

before the date of sale and shall contain a short description of the 

properties to be sold and the time and place of sale. 

(2) Three copies of a list describing the time, place of sale and nature 

and description of the properties to be sold shall be hung up at 

conspicuous places and on the notice board in the Court premises at least 

one day before the day of sale.  The lists shall remain posted until the 

sale is completed. 

(3) In the case of tiled huts estimated to exceed Rs.50 in value the 

advertisement in the Exchange Gazette shall, in the absence of any 

special order of the Court or the Registrar, be published twice—once at 

least 3 days before the day of sale and once on the day of sale or the 

day preceding it. 

(4) If any party so desires and pays the necessary costs attached 

goods shall also be advertised for sale in any reasonable manner applied 

for.  Extra costs so incurred shall not be added to the execution costs. 

(5) In the case of tiled huts, along with the issue of the first 

advertisement a notice in the prescribed form shall also be hung up at a 

conspicuous part of the huts to be sold, specifying the time and place of 

sale, the names of the parties, the number of the suit and the number of 

the warrant issued in the case.  The peons in charge shall give every 

facility for inspection of the huts to all intending bidders. 

(ii) Time of sale. 

88. In the absence of an order of the Court to the contrary, sale of property 

attached in execution of a decree or order shall take place immediately on the 

expiration of ten days from the date of attachment or eight days from the date 

of distress, as the case may be.  But if a claim be pending in respect of such 

goods they shall not be sold without an express order of the Court [rule 47 (2) of 

Chapter XXI of the Rules of Practice and Procedure]. 

[Note.—Except when a claim has been filed, a sale shall not be put off on any ground without orders.  

If any doubt is felt regarding the position in any case, the matter shall be reported at once to the 

Registrar.] 
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(iii) Procedure at sale. 

89. The assistant superintendent shall make over the warrants, with an order 

for sale endorsed thereon under his signature, to the auctioneer, taking a receipt 

from him and the auctioneer shall deal with the warrants and return them in the 

manner described in the account rules. 

[Note.—The assistant superintendent has been authorised to pass orders for sale, vide rule 3(17) of 

Chapter XII of the Rules of Practice and Procedure.] 

90. In all cases including those in which attached properties cannot be 

removed to Court sales shall take place in the Court premises unless in any case 

the Chief Judge by a special order otherwise directs.  An application for such 

order shall be made by a verified petition stating the grounds. 

91. A bailiff shall value all huts before sale and shall in each case submit a 

report on the value noting it on the warrant.  No bid below the value so noted 

shall be accepted without orders of the Registrar or Deputy Registrar. 

92. Each bailiff shall verify the goods attached by him when they are put up 

for sale with reference to the inventory annexed to the warrant and make a note 

on the warrant to that effect.  If any defects are noticed the bailiff shall 

forthwith submit a report to the Registrar through the senior superintendent. 

93. All properties to be sold shall be exposed to public view for at least half 

an hour before the commencement of the sale and previous inspection may be 

allowed by special arrangement under the orders of the senior superintendent. 

94. Each article put up for sale shall form a separate lot except in case of 

goods seized in bulk when instructions shall be taken from the senior 

superintendent as to the lots to be formed. 

95. Ordinarily the highest bid shall be accepted by the auctioneer but if he 

be of opinion that it is clearly inadequate he may refuse to accept it and 

adjourn the sale reporting reasons to the Court.  [Rule 57 of Chapter XXI of the 

Rules of Practice and Procedure] 

96. The price of each lot sold shall be paid immediately on sale or within such 

time as the auctioneer may allow, but ordinarily it shall be paid before the close 

of the day’s auction and in default thereof the property shall be put up for sale 

again.  If possible, the name and address of the defaulting purchaser shall be 

reported by the auctioneer so that steps may be taken against him for recovery 

of any deficiency in price that may occur on the re-sale being made, under rule 

58 of Chapter XXI of the Rules of Practice and Procedure. 

97. An application by a decree-holder for leave to bid at a sale shall state 

the grounds for the prayer and shall be accompanied by the plaint-receipt.  A 
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note of the order passed on the application shall be made on the plaint-receipt 

by the bench clerk if the prayer is allowed.  The decree-holder shall produce the 

plaint-receipt before the auctioneer who shall refuse to accept his bid unless the 

note on the plaint-receipt is shown to him.  The auctioneer shall make an 

endorsement on the plaint-receipt “By set off Rs……….”, writing the amount in 

words as well as figures, date and sign the entry and return the receipt to the 

decree-holder. 

98. The auctioneer’s sale account shall contain notes of all cases in which 

purchase-money has been allowed to be set off against the price.  The sale 

account shall be sent to the statistical clerk who shall enter the amount set off in 

his Register of Satisfaction (Register W. 22). 

99. (1) All properties sold by auction shall be removed from the Court 

premises within an hour of the sale, failing which the matter shall be 

reported to the Registrar by the court overseer. A notice to this effect shall 

be hung up at the place of sale. 

(2) The court overseer shall attend the sales personally and see that no 

disturbance of any kind takes place and that goods are removed 

promptly.  The assistant superintendent shall visit the sale room at 4 p.m. 

every sale day and see that no sold articles remain there. 

100. When guns or other arms in respect of which licenses are required to be 

taken by purchasers under the Indian Arms Act are sold, due notice shall be 

given to the Commissioner of Police, Calcutta, and the sale shall be conducted 

strictly in accordance with the rules and the intending purchasers shall be 

required to produce licenses for the arms they intend to purchase. 

101. (1) When foreign liquor is to be sold, intimation giving full particulars 

shall be sent to the Collector of Excise, Calcutta. 

(2) When an application is made for attachment of any other intoxicant 

liable to excise duty, the Court shall only send an intimation to the 

Collector of Excise, Calcutta, setting forth the description of the articles 

sought to be attached and the names and addresses of the parties and 

the number of the suit.  Further action may only be taken by him. 

[Note.—Sales under rules 100 and 101 shall be held through agencies authorised to sell arms and 

liquor, respectively.] 

102. The dues of the custodian to be recovered from the sale proceeds shall be 

entered in the Register of Sale (Register W. 25) by the statistical Clerk on 

receipt of the deposit applications relating to sale moneys from the treasury and 

vouchers shall be prepared in the manner described in the account rules. 
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[Note.—It is to be noted that under rule 32(2) of Chapter XXI of the Rules of Practice and Procedure 

safe custody charges for a period exceeding three days shall not be realised from sale proceeds 

without an order of the Court.] 

(iv) Delivery of possession in fixtures sold. 

103. Under rule 67 of Chapter XXI of the Rules of Practice and Procedure 

possession in tiled huts and other fixtures sold by the Court shall be delivered in 

the manner described therein on the purchaser producing a sale certificate to be 

granted by the Court under rule 66 of Chapter XXI of the said rules on 

application.  The certificate shall be drawn up on stamp paper of the required 

value to be supplied by the purchaser. 

[Note.—For sale of stamps see article 18 of the First Schedule to the Indian Stamp Act, as amended in 

Bengal.] 

(v) Rateable distribution of sale proceeds. 

104. (1) When a party desires to have a rateable distribution of assets 

received by the Court on sale, the application shall be presented to the 

assistant superintendent before sale in the form of an application for 

execution of a decree.  The assistant superintendent shall note the 

application on the warrant under which the property has been seized and, 

if the application be in order, pass it to the statistical clerk. 

(2) (a) The statistical clerk shall write out a receipt, enter it in the 

Register of Applications for Rateable Distribution (Register W. 32), 

make a note against the original entry of the seizure in the Register 

of Property Seized and pass it to the superintendent along with the 

receipt. 

(b) The superintendent shall sign the receipt, deface the stamps 

and return the receipt to the statistical clerk for delivery to the 

party, record an order allowing the prayer and then pass the 

application to the passing clerks of the benches which passed the 

two decrees—the decree in execution of which rateable distribution 

is prayed for and the decree in execution of which sale will take 

place. 

(c) The passing clerks shall note the application in the after-

judgment records and send it back to the assistant superintendent 

who shall file it with the warrant. 

[Note.—The superintendent has been authorised to pass orders for rateable distribution in such cases, 

vide rule 3(16) of Chapter XII of the Rules of Practice and Procedure.] 
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105. If any doubt is entertained as to the right of the applicant to obtain 

rateable distribution of the sale proceeds a note shall be made on the back of 

the application and the party shall be asked to move the Court before the 

procedure described in rule 104 is followed, the amount being detained for such 

period as the Registrar may order.  If a notice is ordered from the bench the 

party shall affix the stamp for process fee on the application and in such a case 

the statistical clerk shall make a note of the amount of process fee realised in the 

Register of Property Seized when he makes the relative entry in that Register. 

106. (1) It shall not be necessary for an applicant for rateable distribution to 

pay any costs for execution of a writ of attachment or to pay any safe 

custody, maintenance or removal charges at the beginning; but if the 

original attachment ceases, the property shall not be sold unless it is again 

attached in execution of the applicant’s decree.  If the applicant desires to 

attach the goods already attached by the other decree-holder he shall 

apply for attachment under rule 41(2) of Chapter XXI of the Rules of 

Practice and Procedure and thereupon the procedure prescribed by sub-

rules (a) to (c) of rule 70 of this chapter shall be followed.  After that has 

been done the statistical clerk shall make an entry in the Register of 

Applications for Rateable Distribution and make a note against the 

original entry of the seizure in the Register of Property Seized and then 

and then place the papers before the senior superintendent who shall 

issue a prohibitory order on the superintendent for effecting the 

attachment.  They senior superintendent shall send the prohibitory order 

and the other papers to the superintendent who shall acknowledge them 

and then make them over to the assistant superintendent who shall 

proceed in the manner prescribed by sub-rule (1) of rule 104.  The 

assistant superintendent shall then send the application to the passing 

clerks of the benches which passed the two decrees and the further 

procedure shall be laid down in clause (c) of sub-rule (2) of rule 104 of 

this chapter. 

[Note.—The superintendent, warrant department, has been nominated as the person on whom a 

prohibitory order is to be served in such a case under rule 41(2) of Chapter XXI of the Rules of 

Practice and Procedure.] 

(2) No charges for safe custody, maintenance, housing or removal shall 

be charged for effecting the second attachment, but subject to the 

provisions of rule 41 (3) of Chapter XXI of the Rules of Practice and 

Procedure the attachment shall cease unless one of the decree-holders 

pays the necessary charges in time.  If the applicant desires to deposit the 

charges along with process fee for attachment he may do so, and in that 

case a note shall be made in the warrant, in the after-judgment record 

and in the Register of Property Seized as well as in the Register of 
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Applications for Rateable Distribution, and an endorsement of the fees 

filed shall also be made on the applicant’s receipt.  Any amount not 

actually spent shall be subsequently refunded to the depositor on his 

application under the orders of the senior superintendent. 

[Note.—It is to be noted that a person who has attached property before judgment cannot ask for 

rateable distribution of the proceeds of a sale held in execution of a decree unless he has himself 

obtained a decree in his suit and applied for execution of his decree before the sale.] 

107. (1) Where in execution of a decree passed by bench ‘B an application 

for rateable distribution of proceeds of sale of property seized in 

execution of a decree passed by bench ‘A’ has been admitted all 

questions regarding rateable distribution shall come up for decision 

before bench ‘A’ and passing clerks shall note accordingly in their records. 

(2) After sale in such a case the assistant superintendent shall enter the 

amounts rateably distributed in the warrant which shall be sent to both the 

passing clerks concerned for noting in their records.  The passing clerks 

shall send the warrant to the statistical clerk for noting in the column 

“Mode of Disposal” in the Register of Applications for Rateable 

Distribution.  The necessary adjustment shall be made when the deposit 

applications are prepared by the assistant superintendent in accordance 

with the account rules. 

 

(P) Bonds. 

108. The procedure for execution of bonds by parties or sureties shall in all 

cases be the same as described in rule 40.  They are to be drawn up on stamp 

paper of the value prescribed by article 57 of the First Schedule to the Indian 

Stamp Act, as amended in Bengal. 

 

(Q) Warrants of possession in immoveable property. 

109. (1) The procedure for taking out a writ of possession shall be the same 

as in the case of a seal warrant except that no order of the senior 

superintendent shall be necessary. 

[Note.—The boundaries of the property of which possession is to be delivered shall be clearly 

specified in the after-judgment record so that they may be entered in the warrant and the property 

may be identified without difficulty at the time of delivery.] 

(2) As delivery of possession is to be given in accordance with the 

provisions of the Code of Civil Procedure a writ in Form No. 11 in 

appendix E to the First Schedule of the Code shall be issued after suitable 

adaptation.  This form is reproduced in appendix I. 
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(3) If the process fee is not paid along with the application an order of 

the bench shall be taken in the matter under rule 1 (2) of Order XLVIII of 

the First Schedule to the Code of Civil Procedure. 

(4) After delivery of possession the bailiff shall make over the writ to 

the passing clerk for entry in his record.  The passing clerk shall then send 

it to the claim clerk who shall enter it in the Register of Writs of Possession 

Delivered (Register W. 19).  The claim clerk shall then send it to the 

statistical clerk for filing. 

110. If any order for costs in any such case is sought to be executed the 

procedure for execution shall be the same as in the case of an ordinary decree 

for money. 

 

(R) Miscellaneous applications. 

111. All miscellaneous after-judgment applications on which notice is to be 

issued shall be drawn up in the prescribed “General” form and shall be 

presented to the passing clerk concerned with the application fee stamp affixed.  

The passing clerk shall in each case prepare an order-sheet in the prescribed 

form noting the names of the parties, the suit number, the date of decree and the 

decretal amount at the top.  He shall also draw up a concise report stating for 

information of the Court all matters relevant to the application appearing in the 

after-judgment record.  He shall have the stamps defaced by the superintendent 

and send up the application along with the order-sheet to the bench through a 

Transit Register making a pencil note in the after-judgment record at the same 

time.  

112. The order of the Judge shall be noted on the order-sheet by the bench 

clerk under the signature of the Judge and sent back to the passing clerk.  The 

passing clerk shall note the substance of the order in the after-judgment record, 

if necessary, and if a notice is to be issued he shall have the necessary stamps 

affixed to the application by the party and require him to file the copies of the 

notice to be served, check him and then send all the papers to the superintendent 

of the summons department through a Transit Register.  

[Note.—Besides process fee other fees may have to be paid in some cases where a notice is issued—

vide provision to section 72B and section 72C of the Act.] 

113. The notice clerk shall complete the notice and the copies and enter them in 

his Register and deal with them in the manner prescribed in rule 13 of Chapter II. 

114. The notice clerk shall send up the records of the case to the bench on the 

date fixed by it whether the notice has been served or not.  When the record is 

received back by the passing clerk from the bench with the Judge’s order noted 
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on the order-sheet under the Judge’s signature, an entry shall be made in the 

after-judgment record, if necessary, and the papers shall be placed before the 

superintendent who shall examine and put his initials in the after-judgment 

record.  If not finally disposed of, the record shall again be sent to the notice 

clerk who shall again send it to the bench on the next date. 

115. If a notice has not been issued or served and a fresh order for service is 

passed, necessary papers and fees shall be given to the notice clerk in the 

summons department who shall then proceed to have the notice issued in the 

manner laid down in rule 113. 

[Note.—Where after payment of process fee a notice was not attempted to be served no fresh 

process fee shall be payable for having it re-issued.] 

116. After disposal of a notice case and examination by the superintendent the 

order-sheet shall be filed with the after-judgment record and the application, 

notice and other papers shall be sent to the statistical clerk who shall send them 

through a Transit Register to the record room for filing.  The date of disposal 

and the total number of papers in the file shall be entered on the top paper by 

the statistical clerk before despatch. 

117. If a further application be made in connection with the same decree later 

on by any party, the order-sheet prepared on the former occasion shall be used 

for the purpose of making a note on the fresh application and all orders in the 

second case shall be recorded in the same order-sheet.  The order-sheet shall 

contain a summary of all important matters connected with all disputes arising in 

course of execution of a decree and also contain the order passed by the Court 

in connection therewith.  No orders shall in such cases be written on the 

applications themselves. When a decree is fully satisfied the order-sheet shall be 

pasted to the after-judgment record and sent to the record room along with it. 

118. Applications which are not required to be sent to the bench shall be noted 

in the after-judgment records and filed as after-judgment papers and sent to the 

record room in due course. 

119. All correspondence relating to a miscellaneous case shall be filed with the 

record of the case. 

 

(S) Leviable costs in suits instituted by poor persons. 

120. The diary writer in the summons department shall make an entry in the 

Register of Suits of Poor Persons (Register W. 31) in every case in which he finds 

that a decree has been passed in a suit instituted under section 74 of the Act.  

The records of such suits shall be sent by him to the passing clerk of the second 

bench who shall deal with all cases of leviable costs. 
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121.  The passing clerk shall see that a copy of the Court’s order is sent to the 

Collector of 24-Parganas and he shall make a note on the plaint that a copy has 

been so sent.  He shall then send back the records to the record room. 

122. The passing clerk of the second bench shall maintain a Register of Suits of 

Poor Persons (warrant department) (Register W. 31) and shall enter therein the 

particulars of the Judge’s orders.  When any amount is realised the passing clerk 

of the bench which passed the decree shall make a note in red ink “leviable 

costs” on the deposit form.  The form shall be sent to the passing clerk of the 

second bench by the treasury after deposit. 

123. The passing clerk of the second bench shall also maintain a Register of 

Leviable Costs Deposited (Register W. 30).  It shall be his duty to send an 

intimation of deposit to the Collector in every case through the correspondence 

department making a note of the deposit as well as of the intimation in his 

Register of Leviable Costs Deposited and in the Register of Suits of Poor Persons. 

124. Correspondence shall be dealt with and filed in the same way as 

correspondence relating to prohibitory orders, being numbered with the letters L. 

C. prefixed to the serial number of the case as entered in the Register of Suits of 

Poor Persons. 

[Note.—For procedure for depositing and crediting the costs to Government see rule 6 (III) of Chapter 

VI.] 

 

(T) Insolvency. 

125. Writ writer no. 1 shall maintain a Register of Insolvency (Register W. 8) in 

which he shall enter particulars of all orders of adjudication which are received 

from other courts.  He shall also maintain an Alphabetical Index Register of 

Insolvents (Register W. 9). 

126. When an order is received it shall be entered in the after-judgment 

record by the passing clerk and he shall pass it on to writ writer No. 1 for entry 

in his Register of Insolvency.  If the defendant desires to move the Court in any 

matter the order shall be sent up to the bench for information. 

127. All correspondence shall be dealt with in the same manner as laid down in 

regard to correspondence relating to prohibitory orders, being numbered with 

the letter I prefixed to the serial number of the case in the Register of Insolvency. 

128. All papers relating to insolvency shall be retained in the warrant 

department and destroyed after 12 years. 
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(U) Distribution and execution of warrants. 

129. The senior superintendent shall distribute the warrants at that time when he 

defaces the stamps on the applications.  He shall do so by noting the name or 

number of the bailiff on the receipt, the warrant and the application and also in 

the Register of Warrants Distributed (Register W. 42). 

 Before distributing warrants received for execution from other courts he 

shall take special care to satisfy himself that the requisite amount of bailiff’s 

conveyance charge has been realised. 

130. As far as possible, warrants shall be distributed daily among the bailiffs 

according to the amounts of the claims, those of the highest value being given to 

the special seal bailiffs and the rest being distributed among the ordinary seal 

bailiffs. Body warrants in cases up to the value of Rs.300 only shall ordinarily be 

executed by the body warrant bailiff. 

131. Writ writer no. 2 shall maintain a Register called the Resister of Warrants 

Drawn (Register W. 43) with one column for each bailiff; a bailiff on taking the 

warrants assigned to him shall enter the numbers of the warrants in his Register 

and also sign the Register of Warrants Drawn.  In the case of a distress warrant 

no entry shall be made in this Register but the bailiff shall sign in the Register of 

Distress Warrants when he takes delivery of a warrant. 

132. A bailiff shall take the signature of the writ writer and the passing clerk 

concerned on each warrant and shall have it signed by the senior superintendent 

and sealed by the sealer in the summons department.  He shall also enter each 

warrant received by him in his Register of Warrants Received (Register W. 37) 

and on the following day the superintendent shall compare the entries in that 

Register with the entries made in accordance with rule 131 in the Register of 

Warrants Drawn. 

133. Prohibitory orders relating to attachment of salary shall be issued to the 

bailiffs— 

(1) on the day on which they are ready, when service is to be effected 

on an officer of Government, a railway company or local authority; or 

(2) two days before the last day of the month in which the order for 

issue is passed, in any other case in which there is no special order.  If any 

order is passed during the last three days of a month, the prohibitory 

order shall be issued as soon as possible.  In all such cases the prohibitory 

orders shall be served on the last day of the month unless there is a clear 

order to the contrary; in cases in which there is a special order it shall be 

noted in red ink on the top before issue by the prohibitory-order clerk. 
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134. Each bailiff attached to the warrant department shall maintain a Register 

of Processes (diary) (Register W. 38) and a Sale Account Register (Register W. 

39). 

135. In addition to the fee payable under section 72 for the execution of 

warrants bailiff’s conveyance charge at the rate of Re. 1-8 per warrant shall be 

realised in court fee stamps before warrants are issued.  In the case of warrants 

received for execution from other courts the mufassal clerk in the summons 

department shall not take action under rule 39 of Chapter II for having them 

issued from the warrant department for execution unless they bear an 

endorsement showing that the requisite amount of bailiff’s conveyance charge 

was realised before transmission or such amount is paid to him here in court-fee 

stamps.  If stamps are put in here he shall attach them to the original warrant, 

obtain the signature of the superintendent, summons department, across the 

figureheads and punch them in his presence. 

[Note.—The charge has been fixed by the Chief Judge under section 72A of the Act with the approval 

of the Local Government, vide Government of Bengal’s letter No. 1019J., dated the 14th February, 

1933.] 

136. Bailiffs shall pay particular attention to the following:- 

(a) A receipt shall be given from the Receipt Book of every sum paid to 

a bailiff on any account.  All such amounts shall be deposited by the 

bailiffs  in the treasury without delay except such as have been paid to 

meet the costs of removal of attached or distrained goods to Court, if they  

are actually removed on the day of payment or the following day.  The 

receipt as well as the counterfoil shall be signed and a receipt shall be 

taken from the treasury in respect of every amount deposited.  

(b) In every case of attachment or distress a detailed inventory shall be 

drawn up in accordance with rule 33 of  Chapter XXI of the Rules of 

Practice and Procedure, and each party shall be asked to sign the 

inventory, but if either or both decline to do so the fact shall be noted on 

the warrant. 

(c) The bailiff shall prepare and sign four extra copies of the 

inventory, preferably with carbon paper, and give one copy to each 

party and one to the custodian, if the goods are left in his charge, and 

one to the court overseer.  The custodian or the court overseer, as the case 

may be, shall sign the original inventory as soon as goods are made over 

to his custody.  When goods left with the custodian are subsequently 

removed to the court godown the court overseer shall check them with 

reference to the inventory and promptly report any detects that he may 

find.  When he accepts delivery he shall sign the original inventory in 

token thereof. When the bailiff takes delivery from the custodian he shall 
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give an acknowledgement on the latter’s copy of the inventory.  If he finds 

any defects he shall report the fact promptly. 

(d) The rules as to removal of goods, realisation of custody charges, 

etc., contained in rules 28 to 33 of Chapter XXI of the Rules of Practice 

and Procedure shall be very strictly followed. 

(e) In the case of perishable goods the procedure laid down by the 

proviso to rule 27(3) of Chapter XXI of the Rules of Practice and 

Procedure shall be followed. 

(f) When any box, safe or other receptacle is removed to Court lock-

up the procedure laid down by rule 33(4) of Chapter XXI of the Rules of 

Practice and Procedure shall be followed. 

(g) The procedure in the case of an attachment before judgment shall 

be the same as in the case of an attachment after decree. 

(h) In the case of a distress no goods shall be removed to Court within 

seven days of the day of distress without special orders of a Judge or the 

Registrar, but if any difficulty of any kind is experienced a report shall at 

once be made to the Registrar. 

(i) If a door of any building or room has been broken open for the 

purpose of execution of a warrant and goods found therein appear to be 

of value much in excess of the amount mentioned in the warrant and if 

there be nobody present on behalf of the debtor, the bailiff shall remove 

goods sufficient to satisfy the claim and refasten the door as securely as 

possible in the circumstances.  If any costs are incurred they shall be 

recovered from the sale proceeds. 

137. If a bailiff in the discharge of his duties is resisted or obstructed by the 

judgment-debtor or any other person, or if property duly attached, or a person 

duly arrested, is forcibly taken away from his custody, he shall seek the aid of 

the police at the Section where he is resisted or obstructed and report to the 

Registrar on the matter as soon as possible.  (Vide Order of the Commissioner of 

Police, dated the 6th August 1917.)  The Registrar may thereupon make a 

complaint to the Magistrate or direct the bailiff to do so in the interests of justice 

under section 195 of the Code of Criminal Procedure after making such 

preliminary enquiry as he thinks proper. 

138. Under rule 14(3) of Chapter XXI of the Rules of Practice and Procedure 

all writs expire 2 months after the date of issue.  It is the duty of the statistical 

clerk to see that all expired writs are returned by the bailiffs.  He shall collect 

them from the bailiffs or the writ writers, if not issued, and enter them in the 
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Register of Expired Writs (Register W. 23) and then make them over to the 

passing clerks for being filed as after-judgment papers. 

 

(V) Court-fee accounts. 

139. (1) Court-fees on applications which are entered in the following 

Registers shall be entered in the appropriate columns thereof when the 

applications themselves are entered therein:- 

  (1) Register of Warrants, 

  (2) Register of Prohibitory orders, 

  (3) Register of Distraints, 

  (4) Register of Applications for Rateable Distribution, 

  (5) Register of Applications for Attachment of Decrees 

   (Register W. 33).                
(2) Court-fees on applications for issue of notices or other miscellaneous 

applications shall be entered in a Register of Court-fees (Register W. 34) 

to be kept by each passing clerk separately.  These Registers shall also be 

used as Transit Registers for sending the applications to the benches. 

(3) Bailiff’s conveyance charges shall be entered in the appropriate 

columns of Registers W-1, W-2 and W-35 by the respective clerks who 

keep them and they shall maintain running totals of such charges with 

closing at the end of each year. 

(4) The superintendent shall initial the entries of all court-fees in the 

various Registers when he defaces the stamps. 

 

(W) Statistical Registers. 

140. (1) The statistical clerk and the claim clerk shall maintain the following 

Statistical Registers:- 

  (a) The Register of Properties Released, 

  (b) Register of Properties Sold, 

  (c) Register of Writs of Possession Delivered. 

  (d) Register of Expired Writs, 

  (e) Register of Commitments, 

  (f) Register of Releases (body warrants), 

  (g) Register of Satisfaction, 

  (h) Register of X Deposits (Register W. 20), 

  (i) Register of Y Deposits (Register W. 21). 
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[Note.—The Statistical Registers of X and Y deposits shall each show the same particulars as columns 4 

to 8 of the Register of Satisfaction.] 

(2) In the Register of Satisfaction shall be entered particulars of all 

moneys certified in satisfaction whether before or after execution, that is, 

of all moneys recovered in execution which have not been deposited in 

Court and then withdrawn. 

 

(X) Register of Valuables. 

141. The Deputy Registrar shall scrutinize the Register of Valuables mentioned 

in rule 54 in January every year and submit a report to the Registrar on all items 

relating to properties which were received by the treasurer before July of the 

previous year.  The Registrar shall place the report before the Chief Judge with 

remarks. 

 

(Y) Affidavits. 

142. In the absence of any special order in any case the senior superintendent 

of the warrant department shall administer the oath to the deponents in the case 

of al affidavits under the Rules of Practice and Procedure.  He shall maintain a 

Register of Affidavits (Register W. 46) in which entries relating to all affidavits, 

except those relating to returns of processes, shall be made by him. 

[Note.—In exercise of the power conferred by section 139(c) of the Code of Civil Procedure as 

extended to the Court, the Provincial Government has authorised the Chief Judge to appoint 

commissioners of affidavits and he has appointed all superintendents of the Court as such, vide 

Government’s notification No.230J., dated the 17th January, 1939.] 

143. The passing clerks and the assistant superintendent shall note that no order 

for payment or for release of property shall be given effect to in a case in which 

the applicant or any of the applicants is a next friend or a guardian of a minor 

unless an order of the Court permitting such person to draw money or receive the 

property on behalf of the minor has been obtained and any conditions laid 

down by the order have been complied with (rule 6 of Chapter XXXII of the 

Rules of Practice and Procedure). 

Note (1).—The compromise clerk in the accounts department is the passing clerk in respect of refund 

orders passed under section 73 of the Act, and he also shall observe this rule in respect of all refund 

orders which pass through him. 

Note (2).—The plaint-receipt shall ordinarily show at a glance whether there is a minor among 

plaintiffs or applicants [vide rule 3(b) of Chapter II].  In the case of applications made by defendants 

reference shall be made to the cause title in the after-judgment record.  When an application is 

passed by the passing clerk in such a case a note shall be made in the after-judgment record, and in 

case of release of goods in the Seizure Register and also in the warrant, and in the case of 

compromise refund orders in the Register of Refund of Half-Costs (Register A. T. 39). 
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144. No process in execution shall be issued within 7 days from the date of the 

re-opening of the Court after the annual vacation except under the special 

orders of a Judge or the Registrar. 

145. (1) The record of every execution case shall be put up before the 

Registrar or Deputy Registrar for recording an order of dismissal in the 

following circumstances:- 

(i) when the requisite process fee has not been paid within the 

time mentioned in rule 1 of Chapter XXXV of the Rules of Practice 

and Procedure, 

(ii) when a process issued by the Court has not been executed 

within the time mentioned in rule 14(3) of Chapter XXI of the Rules  

of Practice and Procedure, 

(iii) when sale proceeds have been appropriated towards a 

decree or attached money has been so appropriated, 

(iv) when a judgment-debtor has been committed to jail or 

released from the custody of the bailiff by order of the Court, 

(v) when the whole of the attached property has been released 

by an order of the Court in a claim case or other proceeding,  

(vi) when an attachment has ceased under the rules for non-

payment of necessary charges, and 

(vii) when a decree-holder has failed to take some step necessary 

for the further prosecution of his case within the time fixed by the 

Court, or, where no such time has been fixed, within a period of six 

months from the date when such step could be taken. 

[Note.—Recording an order of dismissal in the above circumstances has been declared to be a non-

judicial act, vide rule 3(18) of Chapter XII of the Rules of Practice and Procedure.] 

(2) When the process fee has not been paid within the prescribed time, 

the passing clerks shall put up the applications before the 

Registrar/Deputy Registrar for recording an order of dismissal.  In all 

other cases the diary keeper shall put up the applications for that 

purpose. 

(3) (a) The diary keeper shall maintain a General Diary of 

Execution Cases (Register W. D. 48) and all warrants shall be sent 

to him for entry in the Diary in the following circumstances:- 

(i) when any notice has been ordered to be issued on an 

application for a body warrant, or when any warrant, other 

than a warrant of distraint or a warrant of delivery of 
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possession of immoveable property, has been signed and is 

about to be issued, 

(ii) when sale money or attached money has been 

appropriated towards a decree, 

(iii) when final order has been passed after the arrest of a 

judgment-debtor, either committing him to jail or releasing 

him from custody of the bailiff, 

(iv) when the whole of attached property has been 

released by order of the Court, 

(v) when any attachment has ceased by reason of non-

payment of necessary charges, and 

   (vi) when a prohibitory-order has been served. 

(b) In cases (i) and (vi) he shall post advance entries in the Diary 

with due regard to the instructions given in sub-rule (1). 

(c) Running totals under the following heads shall be kept in the 

Diary from day to day:- 

   (1) Applications for issue of body warrant filed. 

   (2) Applications for issue of body warrant rejected. 

   (3) Duration of cases in 2. 

   (4) Cases disposed of, excluding 2— 

    (a) without satisfaction, 

    (b) on part satisfaction, 

    (c) on full satisfaction. 

[Note.—This Diary may be kept in two or more parts if that be more convenient.  If one part deals with 

prohibitory orders only, it may be kept by the prohibitory order clerk.]  
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CHAPTER V. 

Correspondence and Miscellaneous 

Department. 

 

(A) Staff. 

1. The designations of the clerks employed in this department shall be as 

follows:- 

 1. correspondence clerk, 

 2. Z account clerk, 

 3. librarian, 

 4. court accountant and 

 5. typist. 

 

2. (1) Besides supervising the work of the department and doing the other 

duties mentioned in this Chapter the head assistant shall prepare all 

returns except those relating to accounts, deal with all matters connected 

with legal practitioners and their clerks, enter cheques in the Cheque 

Account Book (Register A. T. 28) and report on all important office 

matters. 

 

(2) The correspondence clerk shall be in charge of all Registers relating 

to correspondence and processes of other courts received in the office, 

deal with local commissions and also with outside commissions up to 

execution and do all the filing.  He shall also be in charge of the stock of 

stationery and maintain accounts relating thereto. 

 

(3) The Z account clerk shall deal with the Z accounts, keep the Register 

of Despatch (Register C.M. 21), maintain an account of service postage 

stamps and deal with payment of charges in connection with commissions 

received from outside. 

 

(4) The librarian shall be in charge of the library and forms.  He shall 

be deputed for producing records in other courts when they are to be sent 

through an officer.  He shall also perform such other duties as may be 

ordered from time to time.  

 

(5) The Court accountant shall perform the duties of an accounts 

commissioner in cases in which his services may be requisitioned by a 
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bench and shall also help in such other work as may be ordered from time 

to time. 

 

(B) Correspondence. 

(i) Registers. 
 

3. The following Registers shall be maintained:- 

 

(1) Register of Letters Received (Register C.M. 2); 

(2) Register of Returns Received (Register C.M. 12); 

(3) Register of Copies of Decrees and Certificates Received (Register 

C.M. 13); 

(4) Register of Outside Commissions Received (Register C.M. 3); 

(5) Register of Local Commissions Sent (Register C.M. 1); 

(6) Transit Register of Processes Received (Register C.M. 25); 

(7) Alphabetical Register of Circulars Received (Register C.M. 14); 

(8) Register of Despatch (Register C.M. 21); and 

(9) Advance Register of Replies (Register C.M. 15). 

 

4. (1) All letters on receipt shall be entered in the Register of Letters 

Received. 

 

(2) All returns of service of processes sent out from this Court shall be 

entered in the Register of Returns Received.  This Register shall also be 

used as a Transit Register for sending the returns to the transmitting clerk 

in the summons department. 

  

 (3) All copies of decrees received from other courts for execution and 

certificates of execution of decrees transferred to other courts for 

execution as well as copies of decrees returned unexecuted shall be 

entered in the Register of Copies of Decrees and Certificates.  This 

Register shall also serve the purpose of a Transit Register for sending the 

copies to the warrant department. 

 

(4) All commissions received from other courts shall be entered in the 

Register of Outside Commissions.  Entries shall be made in it from time to 

time until the commissions are returned and amounts received in connection 

therewith fully disbursed. 

 

(5) All commissions issued from the benches which are to be sent outside 

for execution shall be entered in the Register of Local Commissions Sent.  
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Further entries shall be made in it from time to time until the papers are 

returned to the benches. 

 

(6) All processes received from other courts for service shall be counted 

and the total number only shall be entered in the Transit Register of 

Processes Received.   The Processes and the Register shall then be sent to 

the mafussal clerk in the summons department through the superintendent 

and he shall acknowledge receipt in the Register and return it.  The 

Superintendent of the summons department shall check this total with the 

total of the entries in the Register of Mafussal Processes kept by the 

mafussal clerk. 

 

(7) All important printed rules and circulars received from the 

Government, High Court and Accountant-General, West Bengal, shall be 

serially numbered and then entered in the Alphabetical Register of 

Circulars Received. 

 

(8) Everything despatched through this department shall be entered in 

the Register of Despatch. 

 

(9) All important letters to which replies are to be sent without delay or 

within a fixed time shall be entered in the Advance Register of Replies. 

 

(10) All processes served on the Court shall also be entered in the Transit 

Register of Processes Received and then placed before the Registrar or 

Deputy Registrar for orders.  Then they shall be sent with the Register to 

the proper officer for taking action.  The receiving officer shall 

acknowledge receipt in the Register and return it at once. 

 

5. The Register of Returns Received, the Register of Copies of Decrees and 

Certificates Received, the Register of Local Commissions Sent, the Register of 

Outside Commissions Received, the Transit Register of Processes Received and 

the Advance Register of Replies shall be preserved for three years each.  The 

Alphabetical Register of Circulars Received shall be revised and rewritten every 

six years.  The other Registers mentioned in rule 3 shall be preserved for twelve 

years. 

 

 

(ii) Receipt and Filing. 
6. (1) All correspondence shall be received by the head assistant.  He 

shall open all unregistered letters which are not marked as confidential or 
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addressed to any officer by name.  Immediately on opening he shall put a 

date-seal on the letter with his initials.  The whole correspondence 

received during the day shall be placed before the Registrar for orders. 

 

(2) All registered letters shall be placed before the Registrar or 

Deputy Registrar who shall deal with them in the manner indicated in sub-

rule (1). 

 

7. All correspondence relating to pending suits and proceedings shall be sent 

to the departments concerned and there filed with the relative records.  

Requisitions for records and connected correspondence shall be sent to the 

record-keeper for being filed in the record room.  All other correspondence shall 

be filed in the correspondence department.  

 

8. The following main collections shall be opened:- 

 

 (1) Government circulars, 

 (2) High Court circulars,  

 (3) Accountant-General, West Bengal circulars, 

 (4) Accounts, 

 (5) Building, 

 (6) Commissioners, 

 (7) Establishment, 

 (8) Inspection, 

 (9) Judges, 

 (10) Legal Practitioners and their clerks, 

 (11) Miscellaneous. 

 

9. Under the orders of the Chief Judge other collection heads may be 

opened if required.  Files under the different collection heads shall be opened 

with the approval of the Registrar.  Files shall be serially numbered, and a list of 

files under each collection head showing subject and serial number shall be 

maintained. 

 

10. There shall be separate receptacles “Current”, “Recent” and “Old” to 

contain correspondence of the current year, of the preceding three years and 

the rest respectively. 

 

11. Files shall be kept arranged in the order of their serial numbers in each 

receptacle.  They shall be kept in covers on flat boards.  
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12. All important rules, circulars and notifications of the Government, the 

Accountant-General, West Bengal, the High Court, etc., shall be stamped with 

the date-stamp, numbered serially, entered in the Alphabetical Register of 

Circulars Received and then pasted in separate guard files. 

 

13. All correspondence marked as confidential or addressed to any officer by 

name shall be opened by the officer addressed and kept in his personal 

custody.  Printed confidential circulars and letters may be kept in the office in 

separate files under lock and key in charge of the head assistant under orders 

of the officer addressed.  They shall be entered in a special Register which also 

shall be kept under lock and key.  Copies of character reports of gazetted 

officers sent by the Chief Judge shall be kept in the personal custody of the 

Chief Judge.  All important confidential papers may be kept in the custody of 

the Registrar.  All confidential papers in the personal custody of an officer shall 

be handed over to his successor when he leaves the office. 

 

14. All correction slips shall be either pasted in the proper places in the 

original publications, or pasted in skeleton files, marginal references being given 

at the same time in the originals. 

 

 

(iii) Despatch. 
 

15. (1) All correspondence and other papers, with the exception of those 

mentioned in sub-rules (2) and (3), shall be despatched through this 

department and entries shall be made in the Register of Despatch at the 

same time. 

  

 (2) Returns of service of processes received from other courts shall be 

sent direct from the summons department by the mafussal clerk. 

 

(3) Copies of decrees, whether of this Court or other courts, and all 

connected papers shall be sent direct from the warrant department by the 

mafussal clerk.  

 

16. An account of service postage stamps shall be maintained in Register C.M. 

22 by the Z account clerk. 

 

17. The Z account clerk shall supply service postage stamps daily to the 

mafussal clerks in the summons and warrant departments for use in connection 

with despatch of returns of service and copies of decrees to other courts.  The 
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mafussal clerks shall maintain accounts in respect of all stamps supplied to them 

in manner mentioned in the last preceding rules. 

 

18. The head assistant shall check the stamp accounts of the correspondence 

department daily and the superintendent, summons department, and the senior 

superintendent in the warrant department shall similarly check the stamp 

accounts of the respective mafussal clerks.  The Deputy Registrar shall check all 

the accounts twice every month. In March every year the Registrar shall check the 

accounts kept by the Z account clerk with reference to the entries relating to 

stamps in the account’s Register of Contingent Expenditure (Register A.T. 20). 

 

19. When confidential covers are sent out of the office they shall be placed in 

double covers, the inner being sealed, marked “Confidential” and superscribed 

with the names only of the officers for whom they are intended, the outer covers 

being addressed to them by their official designations only and without the 

addition of their names. 

 

20. When commissions are to be sent out to foreign territories they shall be 

placed before the Registrar for instruction about procedure to be followed. 

 
[Note.—The procedure is described in rules 297 to 311 of Civil Rules and Orders, Volume I, issued by 

the High Court.] 

 

 

(iv) Classification, Preservation and Destruction. 
 

21. All papers on receipt shall be classified into four classes:- 

 

 “A” to be preserved for ever; 

 “B” to be preserved for twelve years; 

 “C” to be preserved for three years; and 

 “D” to be preserved for one year. 

 

 Office copies of letters sent from this Court shall also be similarly 

classified. 

 

22. The following table shows the classification of papers to be filed in this 

department and shall be adhered to as far as possible:- 

 

 

Class A. 
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Correspondence of importance regarding:- 

 

 Creation and history of the Court Buildings—Construction, repair, 

  acquisition. 

 Legal Practitioners—Enquiries. 

 Non-gazetted officers—Appointment, charge, character and work. 

 Pensions. 

 Rules of Practice. 

 Minutes of inspection of Special Officers. 

 Annual returns and reports and resolutions thereon. 

 General and special letters and circular orders of the High Court. 

 All important circulars from Government, Accountant, etc. 

 Correspondence on other subjects of importance. 

 All old correspondence bound up in books. 

 All printed reports and books. 

 Lists of papers destroyed. 

 

 

Class B. 

 

 Any of the subjects mentioned under class A, which is of comparatively 

small importance and which it is obviously unnecessary to keep beyond twelve 

years. 

 

 Securities of officers except those of ministerial officers who are dead 

and no longer in service, in which case they become C Papers, the period of 

retention being calculated from the date of termination of service:- 

 

 Matters of account.  

 Budgets. 

 Embezzlements. 

 Stationery, furniture. 

 

 Judge’s and Registrar’s inspection reports, half-yearly reports.  Other 

correspondence of a miscellaneous nature to be included at the Chief Judge’s 

discretion. 

 

 Ministerial officers and bailiffs—Promotion, increment, dismissal, 

retirement, extension of service, departmental enquiries, transfer, leave. 
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Class C. 

 

 Legal Practitioners—Probationary pleaders, cancelled licenses, 

commissions. 

 

 Opinion on Acts, Bills etc. 

 Indents for forms, stationery, books furniture. 

 Accountant-General, West Bengal’s objection statements and explanations 

thereon. 

 Charge letters. 

 Orders about contract and contingency grants. 

 All other miscellaneous matters that do not come under the above 

classifications. 

 

Class D. 

 

 All reminders, memoranda and similar unimportant letters in classes A, B 

and C. 

  

 Mere formal correspondence, acknowledgments of letters, publications 

and other trivial correspondence. 

 

 Other correspondence of a miscellaneous nature to be included at the 

Chief Judge’s discretion. 

 

23. The letters A, B, C and D shall be stamped on all papers immediately on 

receipt to indicate the four classes of correspondence mentioned in rule 15. 

 

24. The contents of the different receptacles shall be examined every year in 

March.  All papers of “D” class which are one year old and of “C” class which 

are three years old shall be destroyed.  Remaining papers in the receptacle 

marked “Current” received in the previous year, shall be transferred to the one 

marked “Recent,” and those in the latter received in the fourth year preceding 

shall be transferred to the receptacle marked “Old.”  All papers of “B” class 

which are twelve years old in the receptacle marked “Old.”  Shall be destroyed 

at the same time.  Papers of “A” class which are more than twelve years old may 

be sent up to the record room for safe custody through a Transit Register. 
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25. All papers of “A” class which are more than twelve years old shall be 

examined every five years and those which do not appear to be of any 

importance shall be destroyed with the permission of the Registrar. 

 

26. All confidential correspondence shall be examined once every year by the 

officers in whose custody they are kept and all unnecessary papers shall be 

destroyed at that time.  If it be found that there is no longer any reason for 

treating any of such papers as confidential they shall be sent to the 

correspondence department for filing in the same way as ordinary 

correspondence. 

 

 

(C) Library. 
 

27. The librarian shall maintain a catalogue of all books received in the 

library under the following heads:- 

 

(i) Regulations and Acts. 

(ii) Special Acts (when printed separately). 

(iii) Commentaries on Acts, Text-books or General Treatises. 

(iv) Law Digests and Index of cases. 

(v) Departmental Codes, Guides, Manuals and Circulars. 

(vi) Law reports. 

(vii) Periodicals. 

(viii) Administration Reports (India, Bengal, other provinces, miscellaneous 

departments). 

(ix) Dictionaries, Glossaries, Lists, Directories. 

(x) Miscellaneous. 

 

28. A catalogue (Register C.M. 16) of all books shall be maintained by the 

librarian in the prescribed form. 

 

29. When a new catalogue is made the head assistant shall check it with 

reference to the previous catalogue and satisfy himself that all the books in the 

latter had been carried to the former.  The Registrar shall sign the new 

catalogue on receipt of the head assistant’s report after such enquiries as may 

be necessary. 

 

30. The stock of books in the library shall be checked by the senior 

superintendent once every year in September and he shall submit a report to the 

Registrar after his check.  
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31. The Registrar shall from time to time inspect the books and weed out 

duplicate copies of superseded editions and books which are of no further use.  

They shall be sold to the best advantage.  

 
Note. 1.—Issues of the Calcutta Gazette shall be preserved for twelve years in bound volumes. 

 

Note. 2.—Civil Lists and Histories of Service shall be preserved for one year.  

 

32. (1) When any officer requires a book from the library he shall send a 

requisition on a slip of paper which shall be detained by the librarian as 

his receipt and be returned by him when the book is sent back.` 

 

(2) The librarian shall maintain a Register of Books Issued (Register 

C.M. 18) and make necessary entries in it when books are not returned on 

the day on which they are sent out of the library. 

 

33. Every book in the library shall be stamped with the seal of the Court and 

bear a label on the back showing the number corresponding to its number in the 

catalogue. 

 

34. A new librarian taking charge of his duties shall satisfy himself that all the 

books in the catalogue are duly accounted for and that the catalogue is up-to-

date.  Unless he reports defects at the time when he assumes charge he shall be 

held responsible for any defects that may be found subsequently. 

 

 

(D) Forms. 
 

35. The librarian shall maintain a Register of Receipts and Issues of Printed 

Forms (Register C.M. 17) and make entries therein in respect of all forms 

received by him from the press.  A separate page or a sufficient number of 

pages shall be given to each form so that transactions of several years may be 

recorded continuously. 

 

36. He shall keep the stock of forms of each class properly arranged in the 

order of their serial numbers as far as possible.  He shall number the racks on 

which the forms are kept and attach index boards showing, the groups of forms 

kept in each rack.  All A.-G. W. B. forms shall be made over to the accountant 

who shall keep them in his custody. 

 

37. The librarian shall be responsible for sending indents for forms of 

different classes in proper time.  He shall prepare a list of forms with their serial 
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numbers and the due dates of indent and receipt, and keep it hung in the form 

room.  The list shall be kept up-to-date. The accountant shall be responsible for 

preparation of indents for A.-G. W. B. forms. 

 

38. The librarian shall supply forms only to pleaders and their registered 

clerks or parties who appear personally or their recognized agents under the 

orders of the senior superintendent passed on their written requisitions stating; 

(1) description of forms,  (2) purpose for which required,  (3) number 

required, and (4) name of applicant.  Forms shall be supplied between 10-30 

a.m. and 11-30 a.m. every day. 

 
[Note.—The requisitions shall be destroyed after two years.]  

 

39. Forms which are required by the officers of the Court shall be supplied to 

them on their requisitions countersigned by the heads of the departments, 

ordinarily on Saturdays. 

 

40. After each supply a balance shall be struck in the Register of Receipts and 

Issues of Printed Forms.  On the 30th June every year the balances of all the 

forms in stock shall be verified by the Deputy Registrar and he shall at the same 

time make a note of verification in the Register. 

 

41. Indents shall be prepared carefully.  The actual and average consumption 

during the preceding three years, the balance in hand and the estimated 

consumption till the date of receipt of the indent shall be calculated and the 

estimate of the quantity required shall be based on these date.  Forms sufficient 

to last for one whole year and to leave a margin for three months’ consumption 

shall be entered in the indent in each case.  When forms are published in books 

the number of books shall be stated.  

 

42. When a new librarian takes charge a balance shall be struck for each 

form in the Register of Receipts and Issues of Printed Forms by the outgoing 

officer and the officer receiving charge shall verify the stock by counting.  Unless 

he reports defects at the time when he takes charge he shall be held responsible 

for any defects that may be found later on. 

 
[Note.—For rules regarding saleable forms, see rule 46 of Chapter VI.] 

 

 

(E) Stationery. 
 

43. The correspondence clerk shall maintain a Register of Stationery Articles 

Received and Issued (Register C.M. 7) showing accounts of receipts and issues 
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under the supervision of the head assistant who shall be in charge of the stock.  

The recipient and issuer (correspondence clerk) shall put their respective initials in 

the appropriate columns at the time when articles are issued from or received in 

the office from the stationery office, respectively.  All blank columns shall be 

cancelled by the correspondence clerk at the time of issue by a line drawn 

across them and the recipient shall see that this is done before he puts his initials.  

The opening and closing balances shall be struck monthly by the correspondence 

clerk. 

 

44. Stationery shall be supplied to officers on their written requisitions under 

the orders of the head assistant.  Ordinarily the requisitions shall reach the 

correspondence clerk before Friday every week and the delivery shall be made 

on Saturday.  

 
[Note.—The requisitions shall be destroyed after two years.] 

 

45. The annual indent for stationery is required to be sent by the 1st July and 

the correspondence clerk shall put up an indent for approval before the 

Registrar at least one week before that date.  A supplementary indent may be 

sent in February. 

 

46. The Deputy Registrar shall verify the stock of stationery and check the 

accounts in April and October every year.  He shall make a note of verification 

in the Register of Stationery Articles Received and Issued and report the result to 

the Chief Judge through the Registrar.  

  

 

(F) Furniture. 
 

47. The Court overseer shall maintain a Register of Furniture (Register C.M. 8).  

All new purchases shall be promptly entered therein under the initials of the 

head assistant. 

 

48. The senior superintendent shall check the Register and verify the furniture 

every year in March. He shall submit a report to the Registrar after his check.  A 

note of the verification shall be made in the Register and all discrepancies shall 

be brought to account immediately. 

 

49. When a new Register is opened the head assistant shall compare it with 

the old one and satisfy himself that everything appearing in the latter has been 

carried over to the former. He shall report to the Registrar who shall initial the 

new Register after making such enquiries as may be necessary. 
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50. When a new overseer takes charge he shall verify the stock and satisfy 

himself that everything is in order.  Unless he reports defects when he takes 

charge he shall be held responsible for any defects and irregularities that may 

be found later on. 

 

 

(G) Non-gazetted Ministerial Officers, Custodian and Auctioneer. 
 

51. A service book in A.-G. W. B. form No. 273 shall be opened for every 

non-gazetted officer at his own cost as soon as he is appointed to a substantive 

post for the first time.  The head assistant shall see that this is done.  It is also the 

duty of every officer to see that his own service book is properly maintained 

and all necessary entries are punctually made and attested.  Service books shall 

be kept in the custody of the Accountant. 

 

52. Personal certificates of character shall not be entered in service books. 

 

53. All orders regarding punishment shall be noted in the service book with a 

brief statement of the nature of the offence. The Registrar shall see that this is 

done promptly and regularly. 

 

54. All service books shall be taken up for verification by the Accountant 

every year before the preparation of the Detailed Statement of Permanent 

Establishment.  The Accountant shall satisfy himself that all necessary entries have 

been made with reference to office copies of the bills. He shall then put up the 

service books before the Registrar who shall record a certificate in the form 

prescribed in Subsidiary Rule 247 under Fundamental Rule 74 after making all 

necessary enquiries. 

 

55. A leave account shall be maintained for every officer by the Accountant in 

the proper form applicable to his case and it shall be revised annually and kept 

up-to-date. 

 

56. A Detailed Statement of Permanent Establishment shall be prepared by 

the Accountant in prescribed form by the 30th April every year.  The head 

assistant shall check it and then submit it to the Registrar who shall satisfy himself 

about its correctness.  It shall be sent to the Accountant-General,  West Bengal, 

on or before the 15th May under the signature of the Chief Judge. 

 

57. The head assistant shall check all establishment pay bills prepared in the 

account department and sign them before they are submitted to the Registrar. 
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58. The following officers shall furnish security of the amounts mentioned 

against their names:- 

 

 (1) Treasurer     … 10,000 

 (2) Record-keeper    …   1,500 

 (3) Assistant record-keeper   …      250 

 (4) Accountant     …      250 

 (5) Librarian     …      250 

 (6) Superintendent of bailiffs   …   1,500 

 (7) Special seal bailiff    …   1,500 

 (8) Ordinary seal bailiffs   …      500 

 (9) Body warrant bailiff and summons bailiffs      300 

 (10) Court overseer in charge of attached  

goods kept in the Court premises,  

appointed under rule 29(13) of  

Chapter XXI of the Rules of Practice  

and Procedure    …   2,000 

 

 

59. (1) The custodian appointed under rule 28 of Chapter XXI of the Rules 

of Practice and Procedure shall furnish security to the extent of Rs.10,000. 

 

 (2) The auctioneer shall furnish security to the extent of Rs.10,000. 

 

60. The amount of security prescribed in the preceding rules shall be raised to 

a proper figure if it is found that any officer has occasion to frequently handle 

money or hold charge of properties the value of which is in excess of the amount 

of his security. 

 

61. Promissory notes and savings bank deposits, etc., lodged as collateral 

security shall not be returned until after six months of the date of vacation of 

office, but security bonds shall be retained permanently or until it is certain that 

there is no necessity for keeping them any longer. 

 
[Note.—In connection with rules 58, 60 and 61, see Board’s Miscellaneous Rules 112, 126 and rule 

563 of 1910.] 

 

62. All applications for leave shall be received by the head assistant who 

shall obtain reports of the Accountant on them and then submit them to the 

Registrar with his notes along with the service books. 
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63. A Register of Casual Leave (Register C.M. 9) shall be maintained by the 

correspondence clerk. 

 

64. The head assistant shall see that each department maintain an Attendance 

Register in Bengal Form No. 48 and that entries are duly made therein. 

 

65. Every department shall maintain a Register of Attendance and the heads 

of the departments shall be responsible for seeing that entries are made in them 

regularly.  All cases of absence without leave or late attendance shall be 

promptly reported to the Registrar. 

 

66. The head assistant shall maintain an Establishment Order Book (Register 

C.M. 11) containing all orders passed on applications submitted by the officers 

or in proceedings started against them under the orders of the Chief Judge. 

 

 

(H) Standing Orders. 
 

67. The head assistant shall maintain a Standing Order Book (Register C.M. 

20) containing all general administrative orders issued by the Chief Judge. 

 

 

(I) Budget Statement. 
 

68. The accountant shall prepare a statement every year showing the 

anticipated expenditure during the next financial year.  It shall be checked by 

the head assistant and then submitted to the Registrar who shall satisfy himself 

that it has been properly prepared.  Copies of the statement shall be sent under 

the signature of the Chief Judge to the Accountant-General, Bengal, and to the 

Secretaries’ Departments of the Provincial Government on or before the 12th 

October every year. 

 

 

(J) Commissioners. 
 

69. Under Rule 3 of Chapter XXVI of the Rules of Practice and Procedure a 

Register of Commissioners (Register No. C.M. 5) shall be maintained by the Head 

Assistant under the supervision of the Registrar. 

 

70. All applications for enrolment in the Register shall be put up before the 

Registrar and names shall be entered under his orders. 
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71. The Head Assistant shall make entries in the Register in respect of all 

commissions issued to the pleaders enrolled therein. 
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CHAPTER VI. 

Accounts and Treasury Department. 

 

(A) Staff. 

(I) The designations of the clerks in the account department shall be as 

follows:- 

 1. Posting Clerk; 

 2. Payment order clerk; 

 3. Miscellaneous receipt clerk; 

 4. Statement clerk; and 

 5. Compromise clerk. 

 

(II) The designation of the clerks in the treasury department shall be as 

follows:- 

1.  Deposit clerk; 

2.  Payment clerk; 

3.  X machine clerk; 

4.  Y machine clerk; 

5.  Register clerk; and 

6.  Outdoor clerk. 

 

(B) Account Rules. 

(III) (1) The following rules shall be called the Calcutta Court of Small 

Causes Account Rules. 

(2) The procedure prescribed by them shall be followed in all matters 

relating to deposit and payment of money and keeping accounts in 

relation thereto. 

 

SECTION I.—GENERAL. 

 

Heads of Account. 

1. The following are the heads of account under which the money received 

and paid by the Court, or under its orders, is classified:-  

A. Government receipts— 
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 (i) Stamp duty and penalties realised in Court, 

 (ii) Fines (Judicial), 

 (iii) Other general fees, fines and forfeitures, 

 (iv) Process fees realised in cash, and 

 (v) Miscellaneous. 

 
Note 1.—Sub-head (i) is classified in the public accounts under the head “IX—Stamps and sub-heads 

(ii) to (v) under the major head “XXI—Administration of Justice” of which they form the minor heads. 

Note 2.—Penalties levied on instruments not duly stamped under Chapter IV of the Stamp Act are 

credited to the major head “IX—Stamps” in the public accounts.  The stamp duty is classified under the 

minor head “A—Non-Judicial duty on impressed documents” and the penalty under the minor head 

“B—Judicial fines and penalties” 

Note 3.—The sub-heads (ii) and (iii) are sub-divisions of the same minor head “General fees, fines and 

forfeitures” under the major head “XXI—Administration of Justice”.  

Note 4.—Under sub-head (iv) are credited process-servers’ fees realised in cash and other items 

relating to cash realisation of court-fees. 

Note 5.—Under sub-head (v) are credited all miscellaneous receipts, e.g., sale-proceeds of forms and 

of old stores and materials and other items.  The details of “other items” shall invariably be furnished 

in the chalan sent to the Bank. 

Note 6.—(a) (i) The cost of photographic enlargement of finger prints made by the Finger Print Bureau 

of the Criminal Investigation Department as well as the pay and fees of the finger print expert, when 

summoned to give evidence at the instance of a private party, and (ii) the fee charged in each case in 

which an opinion is required of the Government Examiner of questioned Documents or his assistant or 

when such officer is summoned to give evidence at the instance of a private party, shall be received in 

cash and dealt with as Z deposits.  All sums so received shall, on receipt by the treasurer, be forthwith 

paid in separately into the Bank to be credited to the Police Department in the case of (i) and to the 

Central Revenues under head “XLVI—Miscellaneous—Central—Other fees, fines and forfeitures” in the 

case of (ii).  A Chalan in triplicate shall be prepared and forwarded with the cash to the Bank.  One 

copy of the chalan shall be retained by the Bank, another copy returned by the Bank and kept in the 

Court, and the third sent to the office of the Inspector-General of Police with a duplicate of the court’s 

certificate in Bengal Form No. 3705 in the case of (i) and to the Government Examiner of Questioned 

Documents, Intelligence Bureau, Home Department, Government of India, with the requisition for the 

services of the Government Examiner of Questioned Documents or his assistant in the case of (ii). 

 (b) The cost of police help in execution proceedings being receipts of the Police 

Department are to be received in the above manner and credited to the treasury under “XXIII—

Police”.  

Note 7.—All Government receipts shall without undue delay be paid into the treasury as laid down in 

Treasury Rule 7.  No refund shall be made in respect of receipts under the sub-head (v).   

B. Civil deposits, i.e., X and Y Deposits. 

Note.—No sum which can be credited to some known head in the Government account shall be kept in 

deposit.  (See Instruction No. 2 of the Treasury Rules, Appendix III.) 

C. Suspense and Peremptory receipts, i.e., Z Deposits. 

D. Leviable costs in suits of poor persons filed under section 74 of the Act 

payable to the Collector of the 24-Parganas. 
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E. (i) Refund of half-costs under section 73 of the Presidency Small Cause 

Court Act. 

(ii) Refund of institution fees under section 72C of the Presidency Small 

Cause Court Act. 

F. Charity Fund receipts and payments. 

 

Classification of deposits. 

2. Civil deposits include all items of deposits except suspense and 

peremptory receipts or Z deposits detailed in rule 3, below.  Civil deposits are 

divided in two parts.  Deposits originally exceeding Rs. 5 shall be classified as X 

deposits and those not originally exceeding Rs.5 shall be classified as Y 

deposits. 

3. The following items shall be classified as Z deposits:- 

Class I—Suspense— 

(i) Money attached by prohibitory orders and sent by— 

 

(a) Post, money-order, or 

(b) Peons, in cases where adjustment is necessary. 

 

(ii) Decretal or before-judgment money received from defendants by 

post or money-order from places outside the jurisdiction of the Court. 

 
Note.—Remittances sent from places within the jurisdiction of the Court may be accepted at the 

discretion of the Court. 

(iii) Money obtained by clearing cheques. 

Class II—Peremptory— 

(i) Diet money of witnesses. 

(ii) Process fees received from other courts. 

(iii) Commission charges. 

(iv) Probable cost of attachment before judgment. 

(v) Government expert fees to be deposited in the bank to the credit 

of Government and partly paid to the expert for travelling. 

(vi) Advertisement charges. 

(vii) Any other items included under orders of the Chief Judge. 

 
Note.—Postage stamps shall not be accepted for payment of any dues in lieu of cash. 
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General Principles. 

4. (a) X and Y deposits shall be noted in the respective Deposit Registers 

(Registers A. T. 1 and 2) in an annual consecutive series.  Cash Register 

Machines shall be used for giving receipts of X and Y deposits; the keys 

for altering figures of total deposits of the machines shall remain in the 

personal custody of the Registrar and shall not be made over to any other 

officer except under the orders of the Chief Judge.  Repayments shall 

similarly be noted in a annual serial in High Court form No. (A) 19 

(Registers A. T. 4 and 5).  The Z deposit Register shall be kept in two 

parts—part I (Suspense) (Register A. T. 6) for items noted in rule 3, Class I, 

and part II (Peremptory) (Register A. T. 7) for those in rule 3, Class II.  The 

items appearing in part I of this Register shall be transferred to X or Y 

deposits, as the case may be, forthwith as soon as the requisite 

information for the transfer is available.  Ordinarily no item shall be 

outstanding in this part over one week.  After the Puja vacation and other 

items of rush a longer period may be necessary for the adjustment but the 

Registrar shall see that such transfer is made as quickly as possible.  The 

procedure for the payment of items from part II is noted in rule 6 II.  

Adjustments and payments from Z deposits shall be noted in the respective 

parts in the right-hand portion of the Z Deposit Register in an annual 

consecutive series. 

(b) The treasurer shall maintain a General Cash Book (Register A. T. 

44) in which receipts and payments on account of X, Y and Z deposits and 

of permanent advance, contingencies and establishment pay and all other 

transactions except those of the charity fund shall be recorded.  The 

transactions of the charity fund shall be recorded in a separate Cash Book 

[vide section XIII, rule 58(b)].  The total cash balance in the hands of the 

treasurer shall consist of the balances of the General Cash Book and the 

Charity Fund Cash Book. 

(c) X, Y and Z deposits shall be received by the treasurer and the 

totals entered in the General Cash Book.  The total of the repayments of 

X, Y and Z shall similarly be taken to the payment side of the Cash Book.  

The main balance of these deposits shall be retained in a Personal Ledger 

Account in the Reserve Bank of India, Calcutta, in the name of the 

Registrar.  The total of the balances of the X, Y and Z deposits must at  

any time agree with the balance in the Personal Ledger Account plus the 

cash balance in the hands of the treasurer (excluding balances of 

permanent advance, contingencies, establishment pay, etc., and receipts 

under head A of rule 1).  Verification of this shall be made and reported 

monthly to the Accountant-General under rule 18. 
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(d) The rules in sections II to XII apply only to money received by the 

Court in its judicial capacity. They do not apply to charity fund receipts 

and payments nor to money received by way of permanent advance, or 

upon establishment or contingent bills. 

(e) As regards the charity fund there is a separate set of rules (vide 

section XIII).  In dealing with all Government receipts and with money 

received by way of permanent advance or upon establishment and 

contingent bills, the Registrar and the Chief Judge shall be guided by the 

Financial Rules of the Local Government and the Subsidiary Rules framed 

by them under the treasury orders. 

 

SECTION II.—RECEIPT OF MONEY. 

 

5. The procedure for the receipt of money shall be as follows:- 

(I) X and Y deposits made by parties. 

(i) Any person desirous of paying in money shall fill in columns 4 and 5 

and other particulars in both parts of the deposit application in the 

prescribed form.  He shall then put his signature in both parts and present 

it to the passing clerk at the counter of the warrant department.  The 

upper portion, duly stamped by the Cash Register Machine, initialled by 

the treasurer and stamped with the seal of the treasure, shall be given to 

the depositor as his receipt [vide sub-rule (iv) below]. 

 

(ii) The passing clerk shall, after consulting the after-judgment record, 

correct mistakes, if any, note the amount in words and figures in the lower 

half of the form, under his initials with date, make a pencil entry of the 

anticipated credit in the after-judgment record and return the form to the 

intending depositor. 

 

(iii) In the case of money brought by a party and deposited before 

judgment the passing clerk shall be the compromise clerk who is the clerk 

in charge of before-judgment deposits and payments. 

Note.—Intimation of before-judgment deposits shall at once be given to the superintendent, summons 

department, who shall call for the plaint and note the deposit therein in red ink under his dated initials.  

The note shall be made on the date of receipt. 

(iv) The intending depositor shall then take the form with the requisite 

amount to the deposit clerk in the treasury who shall accept the money, 

print the amount deposited in the form by the machine, put his initials on 
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the lower half of the form and submit it to the treasurer.  The treasurer 

shall compare the machine print of the amount with that noted by the 

passing clerk and sign both parts.  The upper portion shall then be torn 

off, sealed and made over to the party as his receipt.  Any correction in 

the machine print found necessary shall be made under the orders of the 

Registrar or other officer holding the keys of the machines and he shall 

initial each such correction. 

 

(II) Deposits made by bailiffs. 

Bailiffs shall write out deposit applications for money realised by 

them on warrants. They shall have the applications passed by the passing 

clerks and deposit the money in the treasury with the warrants.  The upper 

half of the form duly stamped by the machine, sealed and signed by the 

treasurer shall be returned to them. The treasurer shall also note the 

deposit number on the warrant under his initials. The receipts given by the 

treasury department shall be retained by the bailiffs and exchanged for 

the original receipts granted by them when the parties call for the same.  

They shall also note the number of deposit on the counterpart of the 

original receipts.  The senior superintendent, warrant department, shall 

check their receipt books every day with the treasury receipts and the 

accountant against the corresponding entry in the Deposit Registers. 

 

(III) Sale money 

(i) The auctioneers shall deposit sale moneys with accounts in duplicate 

in the prescribed form within three days of the date of sale.  The total 

amount of sale proceeds less the prescribed commission, viz., 5 per cent., 

shall be paid in by a crossed cheque.  One copy of the account shall be 

signed by the treasurer and returned to the auctioneers as their receipt 

and the other retained in the treasury.  Columns 1 to 8 and 11 shall be 

filled up by the auctioneers.  The treasurer shall check the total before 

acknowledging receipts and shall also compare the amounts noted in the 

warrants by the auctioneers [sub-rule (iii) below] with those in the account 

and initial against the amounts in the warrants.  As soon as the sale 

moneys are credited to X or Y accounts, as the case may be, columns 9 

and 10 shall be filled up by the treasurer and the account made over to 

the accountant for check, and he shall have the weekly accounts serially 
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numbered, and paged and bound up in books of convenient size (or kept 

in skeleton files). 

(ii) When a person whose bid has been accepted desires a set-off and 

produces an order of the Court showing that he has been permitted to bid 

at the sale as a decree-holder, the auctioneer shall send the warrant to 

the assistant superintendent, noting the amount of the bid and ask for a 

report as to (1) the amount which is required to be deposited in cash for 

the payment of peons’ wages and auctioneers’ commission, etc., and (2) 

the amount in respect of which the prayer for set-off may be allowed.  In 

such cases column 6 of the accounts shall show separately the amounts 

paid in cash and the amounts allowed to be set-off. 

(iii) Along with the account the auctioneers shall return the warrants 

noting thereon the gross amount of sale, as also any amount set-off.  The 

assistant superintendent shall maintain a Register showing the issue and 

return of warrants by the auctioneers. 

(iv) Cheques received in payment of sale money shall be sent by the 

treasurer to the Registrar/Deputy Registrar who shall cause them to be 

entered in the Cheque Account Book under his signature.  As soon as they 

are cleared the amounts thereof shall be transferred to the Z account as in 

the case of other cheques.  Thereafter the treasurer shall transfer the 

amounts to X or Y deposits according to notes made by the assistant 

superintendent. 

(v) On receipt of the auctioneers’ sale account with the warrants, the 

assistant superintendent shall check the amount noted in the warrants with 

the sale account and adjust the warrants.  He shall then prepare deposit 

application forms noting thereon the Z deposit register number and the 

details of the adjustment (on the reverse, if no space is available) for 

credit of the money to suits.  The Z account clerk shall note the applications 

on the payment side of his register as well as against the original entry of 

receipt and send the applications with the register to the treasurer who 

shall note the deposit numbers in the register under his initials and also fill 

in columns 9 and 10 of the sale account. 

(vi) After the amounts are transferred to X or Y deposits as the case 

may be, the accountant shall compare the items in column 10 of the 

auctioneers’ accounts with the corresponding items in the X and Y Deposit 

Registers and also see whether the calculation of commission in column 7 is 

correct. 
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(vii) The Registrar shall see that the sale money is promptly credited to 

suits and check the entries of deposits in the Deposit Register.  He shall 

also make a test check of the calculation of commission. 

(viii) The treasurer, the accountant and the Registrar shall sign the 

auctioneers’ accounts at the time of their respective checks.  

 

(IV) Z Deposits. 

(i) Items mentioned in rule 3, class I(i) and (ii) and those in class II sent 

by post or money-order shall be received by the Registrar/Deputy 

Registrar who shall have them entered in the respective parts of the Z 

Deposit Register (part I—Register A. T. 6, part II—Register A. T. 7).  He 

shall enter the number of cash remittances and money-orders received by 

him in a Transit Register and send the money-order with the Transit 

Register to the Z account clerk for entry in the Z Deposit Register.  On 

receipt of the documents the clerk shall initial the Transit Register and 

enter them in the respective parts of the Deposit Register.  

(ii) The Registrar/Deputy Registrar shall receive the money-orders 

personally from the postman but the cash shall be paid by the postman to 

the treasurer.  Cash received by post shall be sent to the treasury by the 

Registrar/Deputy Registrar. 

(iii) Persons desirous of payment of items mentioned in rule 3, class I (i) 

(b), shall report themselves to Z account clerk, who, if the intended 

deposits are in order, note the particulars and the amount in the Register 

of Z Deposits and instruct the intending depositors to deposit the money in 

the treasury.  

(iv) The clerk in charge of the Register shall write out receipts in carbon 

in H. C. Form No. (A) 23 for all entries other than those received by post 

or money-order, the receipts also bearing the serial number of deposits, 

and submit the Register with the documents to the Registrar/Deputy 

Registrar. 

(v) The Registrar/Deputy Registrar shall see that the entries have been 

correctly made and put his initials against each entry.  He shall also see 

that entries have been made of all items noted in his Transit Register.  The 

Z Deposit Register shall then be sent to the treasurer with the documents 

and the receipt book in H. C. Form No. (A) 23. 

(vi) The treasurer shall receive the cash from the postman and parties, 

initial against each entry in the Z Deposit Register as also the money-



369 
 

order acknowledgments, sign the receipts [H. C. form No. (A) 23] and 

return the money-orders, the receipt book and the register to the Deputy 

Registrar. 

(vii) The Registrar/Deputy Registrar shall see that all entries have been 

initialled by the treasurer and make over the money-order 

acknowledgments after putting his signature thereon and the receipts to 

the postman and parties respectively.  He shall sign daily on the back of 

the last used counterfoil of the receipt book.  All unclaimed receipts shall 

be kept in his personal custody. 

(viii) Intimation of before-judgment deposits noted in the Z Deposit 

Register shall at once be given by the Z deposit clerk to the 

superintendent, summons department, who shall follow the procedure 

mentioned in the note to rule I(iii). 

 

(V) Transfers from Z to X or Y. 

(i) The Registrar/Deputy Registrar shall send the papers relating to 

item (i) under class I, rule 3, for adjustment to X or Y deposits, as the case 

may be, to the pro-order clerk who shall prepare the deposit application 

forms and send them through the passing clerks to the Z deposit clerk.  The 

passing clerks shall be responsible for seeing that the particulars given in 

the application agree with those in the after-judgment records.  On 

receipt of the passed application forms, the Z deposit clerk shall enter the 

application on the right-hand side of the Deposit Register and note the 

amount of each transfer against the original item of receipt and put up the 

register and papers for initial to the Deputy Registrar.  The deposit forms 

shall then be sent to the treasurer who shall adjust the items by transfer to 

deposits X or Y, as the case may be, initialling the entries of transfer in the 

Z Deposit Register and noting in the remarks column the deposit numbers 

as printed on the deposit applications by the Cash Register machines. 

(ii) The Z deposit clerk shall prepare deposit applications in the 

prescribed form for amounts mentioned in rule 3, class I, item (ii), and a 

similar procedure shall be followed. 

(iii) The assistant superintendent shall prepare deposit applications in 

the prescribed form for credit of sale money to suits [vide rule 5 III (v)]. 

Note 1.—In the case of the deposit applications which are made out in office and for which receipts 

are not ordinarily required to be given to parties, the lower halves of the forms shall only be filled in, 

and they may be separately printed.  Deposit applications for transfers from Z to X or Y accounts fall 

under this class.  The Registrar may by order in writing stating the reasons thereof extend the provision 



370 
 

of this note to any other class of deposit applications.  If a party applies for a receipt for an amount 

sent by post, an acknowledgment shall be given by the Registrar after reference to the Deposit 

Registers. 

Note 2.—The applications mentioned in Note 1 above shall be stamped with a bold type rubber 

stamp “Transfer” and the treasurer shall not accept such applications without the stamp. The 

Registrar/Deputy Registrar at the time of his check shall see that there are duplicate prints by the Cash 

Register machine on these applications. 

(iv) The items appearing in part I of the Z Deposit Register shall be 

transferred to X or Y deposits as the case may be and no amount paid 

direct from this register.  The Registrar shall keep a strict watch on the 

progress of adjustment.  Every week the Register of Z Deposits (part I) 

shall be submitted to him with a list of items received in the previous week 

not adjusted and he shall, if he considers necessary, report cases of delay 

to the Chief Judge. 

(v) The items in part II of the Register of Z Deposits which have been 

outstanding for more than 6 complete calendar months shall be 

transferred to X or Y deposits as the case may be and subsequent 

payments made from Registers of such deposits.  The transfer shall be 

made every month, for example outstanding items of January shall be 

adjusted during August next and so on.  If for any reason any item of Part 

I has been outstanding for more than 6 months, it shall be similarly dealt 

with.  At the end of the month a certificate to that effect shall be recorded 

in both parts of the register by the Z deposit clerk.  The accountant shall 

endorse this certificate and submit the Register to the Chief Judge through 

the Registrar. 

 

5A. (i) After writing out the X and Y Deposit Registers the treasurer shall 

send the lower half of the deposit applications in batches with a Transit 

Register to the statistical clerk. 

(ii) The statistical clerk shall enter the applications in the Registers of X 

and Y Deposits (W. D.) (Registers W. 20 and 21) and send them to the 

passing clerks concerned. 

(iii) The passing clerks shall then ink in the entries already made in the 

after-judgment record and submit the records with the applications to the 

superintendent, warrant department, for his signature. 

(iv) The superintendent, warrant department, shall sign the after-

judgment records after comparing them with the applications.  He shall 

then send the applications to the Registrar/Deputy Registrar for checking 

and initialling the items under rule 10. 
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(v) Deposit applications shall be valid only for the day on which they 

are passed. 

 

5B. (i) Only cheques on the Reserve Bank of India and all banks having 

clearing accounts with it shall be accepted but they shall not be treated as 

money until they are cleared.  All cheques shall be crossed by the 

Registrar/Deputy Registrar immediately on receipt if they are not already 

so.  A separate receipt book in H.C. form No. (A) 23 shall be maintained 

for cheques: 

Provided that no post-dated cheques shall be accepted, without 

orders of the Registrar. 

(ii) A cheque Account Book shall be maintained in the following form:- 

(1) Date of receipt and serial number; 
(2) Description of cheque; 
(3) Amount; 
(4) From whom received; 
(5) Initials of the Registrar/Deputy Registrar; 
(6) Date of sending to treasury; 
(7) Initials of treasurer; 
(8) Date of sending to bank and number of paying-in-slip; 
(9) Initials of Registrar; 
(10) Date of entry in Bank Pass Book; 
(11) Initials of Registrar; 
(12) Initials Z account clerk with date; 
(13) Date and number of entry in Z Register; 
(14) Initials of accountant; 
(15) Initials of Registrar; 
(16) Remarks. 

 

(iii) The first six columns shall be filled up by the head assistant under 

the orders of the Registrar/Deputy Registrar who shall send the cheques 

received up to 4 p.m. to the treasury along with the account book.  The 

treasurer shall at once put his initials in column 7 and fill up column 8 and 

make necessary entries in paying-in-slips, and he shall send the cheques 

with the Slip Book to the Bank the next morning. The treasurer shall also fill 

up column 10 as soon as the cheques are cleared and entries made in the 

Pass Book and he shall at the same time stamp the counterfoils of the 

paying-in-slips as “cleared”.  The treasurer shall send the Cheque Account 

Book daily to the Z deposit clerk at 11 a.m. and he shall enter the items, in 

respect of which there are entries in column 10, in the Z Deposit register 
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and fill up columns 12 and 13 and then make over the boo to the 

Registrar/Deputy Registrar.  On the day on which the items are entered in 

the Z Deposit Register the treasurer shall include them in the total of Z 

deposits shown in his Cash Book and make entries in the Bank Account 

Book and the Cash Book showing the total of such items as a payment into 

the Bank.  The Registrar shall put his initials in columns 9, 11 and 15 at the 

time of his daily check of the accounts of the treasury, checking the 

progress of clearance.  The accountant shall examine the entries in respect 

of each cheque as soon as it is cleared with reference to the entries made 

in the Z Deposit Register and then put his initials in column 14. 

(iv) The paying-in-slips shall be bound in books and serially numbered. 

(v) No cheque shall be sent to the bank for clearance on the last two 

days of the month. 

(vi) If a cheque is dishonoured an entry shall be made in the last column 

of the Cheque Account Book and the cheque shall be preserved for 3 

months, or longer if so ordered by the Registrar. 

 

SECTION III.—PAYMENT OF MONEY. 

 

6. The procedure for the withdrawal of money shall be as follows:- 

 

(I) X or Y Deposits. 
(i) The claimant shall present his plaint receipt to the after-judgment 

clerk in the warrant department who shall return the same after noting on 

the back the amount deposited as also the Deposit Register number under 

his dated initials, together with a blank payment order in the prescribed 

form.  The claimant shall then fill in Part I of the form and present it with 

the plaint receipt or other authority duly certified where necessary before 

the passing clerk again.  The latter shall enter the withdrawal in red ink in 

the after-judgment record, initial the application and submit it with the 

plaint receipt.  If the amount to be paid is Rs.100 or over the after-

judgment record also shall be submitted to the superintendent.  The 

Superintendent shall compare the entries with those in the plant receipt 

and, if the amount is Rs.100 or over, also those in the after-judgment 

record and initial all of them. The superintendent shall also call for the 

after-judgment record in at least 10 per cent. of the applications relating 

to payment of amounts less than Rs.100 and also check and initial them 
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similarly.  He shall then return the plaint receipt and the after-judgment 

record to the passing clerk and send on the passed payment order to the 

accounts department through a Transit Register noting the time of dispatch, 

for further action.  The passed payment orders shall be sent in two 

batches to the accounts department [vide sub-rule (ii) below]. 

(ii) Every person presenting an application for payment shall endorse 

thereon the time of presentation at the top of the application, and the 

passing clerk shall put his initials below the time so noted in the presence 

of the applicant. 

In order that applications for withdrawal of money passed by the 

passing clerks on any day may be ready for payment on the same day, 

the applications shall be received by them up to 11-30 a.m.  These shall 

be sent to the accounts department duly completed by 12 noon at the 

latest.  The passing clerks shall, however, continue to receive applications 

up to 1 p.m. but for the purpose of payment those received after 11-30 

a.m. shall be treated as received on the next day.  They shall be sent in 

one lot to the accounts department before 3 p.m.  No payment orders 

shall be received and passed on Saturdays.  If early closing of the 

treasury is required on any day, the Chief Judge may by order prescribe 

that no payment orders shall be received and passed on that day. 

(iii) (a) The claim clerk shall prepare the custodian’s bills mentioning 

therein the amount payable to the custodian with full particulars of 

the suit after consulting the warrant and then make necessary entry 

in the Register of Properties Seized Daily (Register W.-13).  He 

shall then return the warrant to the statistical clerk who shall enter 

the amount in his Register of Properties Sold (Register W.-25) or 

Register of Properties Released (Register W.-26) as the case may 

be, and draw up an order in Form No. W-5F.  He shall note the 

amount payable to the custodian on the back of the order.  The 

statistical clerk shall then make over the order and the warrant with 

the relative register to the senior superintendent who shall check 

and sign the order and initial the entry in the Register and then 

hand over the signed order to the custodian. This order shall be 

produced by the custodian as his authority to receive payment 

under sub-rule (vii) of this rule.  The claim clerk shall hand over the 

bill to the custodian who shall sign it and return it to the claim clerk 

who shall deal with it in the same way as an ordinary application 

for payment order. 

(b) Refund to Plaintiff, etc.—Any person claiming refund of 

Custody Charges deposited by him shall present the deposit receipt 
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issued by the treasury to the passing clerk, who if the refund is in 

order, pass the amount on the back of the receipt and return the 

same with a payment order form.  He shall then present the 

payment order form duly filled into the passing clerk and the 

procedure described in sub-rule (i) above shall be followed.  

(iv) The compromise clerk shall pass repayment of before-judgment 

money other than those included in Z deposits. 

(v) On receipt of the passed vouchers from the warrant department, 

the checking clerks in the accounts department shall see that the amount 

claimed in each voucher is correct and is lying at the credit of the party 

by or for whom it is claimed in the Deposit Registers, that there is no order 

withholding payment, or if there was any, has since been withdrawn and 

that the vouchers are otherwise in order, post the amounts repaid against 

the original item of deposit in the Deposit Registers, write out the pay-

order on the vouchers and submit them with the Deposit Registers to the 

Registrar/Deputy Registrar.  Payment orders for refund of Custody 

Charges to parties shall be passed by the accounts department on the 

authority of notes made in the Deposit Registers by the passing clerks and 

countersigned by the senior superintendent, warrant department.  The 

Registrar/Deputy Registrar shall initial each item in the Register as he 

signs the pay-order.  The payment orders shall then be numbered with an 

annual serial and entered in a Payment Order Register showing the serial 

numbers and amounts (Register A.T. 17).  The Registers shall then be 

returned to the accounts department and the passed vouchers sent in 

batches to the treasury department through a Transit Register noting the 

time off dispatch, in a closed box.  This box shall be painted on the 

outside “Payment orders” and have two keys—one for the 

Registrar/Deputy Registrar and another for the treasurer. 

(vi) Not more than one instalment of deposit shall be drawn on a 

payment-order. 

N.B.—An exception may be made in the case of the custodian’s bills which are prepared in the 

warrant department. 

(vii) In the treasury, the payment clerk shall pay the passed bill, stamp it 
“paid” (the “paid” stamp should also impress the date) and write up the 
repayment register with the necessary particulars including the 
accountant’s payment order number, affixing also his own serial number 
and date to the voucher.  The treasurer and the payment clerk shall go 
entirely by the pay order and shall be responsible for making payment to 
the correct party.  Payment shall not be made unless the plaint receipt or 
summons is produced by the applicant.  If a party has lost it, he must 
obtain an order from the bench which passed the decree or order under 
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which the payment is claimed.  The treasurer shall, in case of doubt, insist 
on proper identification of the payee in any case.  The treasurer or his 
clerk shall sign against the entry of deposit in the plaint receipt or other 
authority when payment is made.  If the claim is fully satisfied the plaint 
receipt or other authority shall be retained by the treasurer and the latter 
sent to the accountant who shall preserve it for one year.  The dated 
receipt of the payee, stamped where necessary, shall be taken in all cases 
on the back of the payment order form and where identification is 
required, the identifier shall also sign in token of identification.  In case of 
payment to persons holding general power of attorney on behalf of the 
actual payee, the repayment clerk shall see that the general power is 
certified by the superintendent, summons department, with the Court’s seal, 
on the date of payment.  The paid vouchers shall be kept in a separate 
wire file and at the end of the day compared with the entries in the 
repayment registers the total of which shall be carried over to the Cash 
Book.  The paid payment orders shall be returned to the accounts 
department at the end of the day through a Transit Register, and placed 
before the Registrar/Deputy Registrar for checking and initialling the 
items under rule 10 (ii). 
 

In case of amounts drawn by any officer of the Court under orders 

of the Registrar the treasurer shall see that these have been noted in 

Register of Amounts Drawn (Register A.T. 32).  The accountant shall at the 

time of his check see that all items drawn by any officer have been noted 

in this Register. 

(vii-A) All applications for drawing money without production of plaint 

receipt or summons shall be drawn up and filed in duplicate.  One copy 

shall bear the necessary stamp, and the order of the Judge shall be 

written on the back thereof.  The word “Duplicate” shall be written on the 

top of the other copy.  If the prayer be granted the bench clerk shall write 

“granted” on the back of the unstamped copy and put his signature, the 

seal of the Bench, and date below that and send down both copies to the 

passing clerk or plaint clerk as the case may be.  The latter shall make a 

note of the order in the after-judgment record or the order-sheet in red 

ink and sign below the signature of the bench clerk on the back of the 

unstamped copy after checking it and send it to the superintendent, 

summons department, retaining the stamped copy for filing. The 

superintendent shall sign and seal the copy and deliver it to the pleader 

or party identified to his satisfaction, taking a receipt from him.  If there 

be a pleader under power, the superintendent shall certify the power on 

the copy of the application before delivery.  Thereafter the copy shall be 

treated as the plaint receipt or summons for the purpose of passing 

payment orders or making payments. 
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(viii) The accountant shall maintain a register in the specimen form given 

below showing the receipt of payment orders from the warrant 

department and their disposal.  The balance of cheques lying in hand 

undisposed of shall be analysed by dates.  This register shall be submitted 

every day, at 4 p.m. to the Registrar who shall see that payment orders 

are not unduly detained. 

N.B.—For the purpose of the analysis payment orders received on the afternoon of any day shall 

be taken as received on the following day. 

 

2-9-37. 

Balance brought forward             … 20 

Number of payment orders received— 

 (i) on the afternoon of 1-9-37  … 95 

 (ii) on the noon of 2-9-37   … 47 

                ___ 

      Total  …    162 

 

Number of payment orders passed as per  

payment order Register     …   147 

 

Returned to warrant department for  

correction as per Transit Register   …  9 

 

Balance    …           …       6 

Analysis:- 

   1-9-37  … 2 

   2-9-37  … 4 
       __ 
       6 
       __ 

 

(ix) The payment orders returned to the warrant department for 

correction shall invariably be sent back duly corrected along with the first 

batch of the following day.  The Registrar/Deputy Registrar shall see that 

this is done. 
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(x) The treasurer shall keep an account of the payment orders received 

from the Deputy Registrar and their subsequent disposal in the specimen 

form shown below.  The balance lying in his hand shall be analysed by 

date and lapsed orders sent to the Deputy Registrar through the accounts 

department under rule 7(iii)— 

 

2-9-37. 

 

  Balance of uncashed order brought forward from 

   1-9-37      … 35 

 

  Received from the Deputy Registrar— 

   1 p.m.  …  …   … 40 

   2 p.m.  …  …   …    107 

                ____ 

                 182 

 

  Number of orders paid as per Payment 

   Registers     … 152 

 

  Lapsed orders issued on 31-8-37  

         returned to accounts depart- 

                            ment—vide  Transit Register …    3  

           —          155  

  Balance of unpaid orders in hand         …       27 

 

 Analysis:-  

   1-9-37  --- 7 

   2-9-37  …   20 
             __    
                     27 

       

 

(II) “Z” Deposits—Repayments. 

(i) When payment is claimed for an item in Z deposits written 

application shall be made to the Z account clerk who shall examine the 

claim and, if in order, enter the payment in the right hand side of the 

Register of Z Deposits as well as against the original entry of receipt and 

put up the Register and the claim to the Registrar/Deputy Registrar, who 
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shall pass it if in order and initial both entries of payment.  His signed 

order shall be the authority to the treasurer to pay the amount.  The 

treasurer shall take the signature of the payee in the Register as well as in 

the application, duly stamped where necessary.  Bills for advertisement 

charges shall in all cases be passed by the Registrar. 

(ii) All amounts drawn by any officer of the Court under orders of the 

Registrar shall be noted in the Register of Amounts Drawn (Register A.T. 

32).  The accountant shall at the time of his check of the Z Deposit Register 

see that all items drawn by any officer have been noted in this Register. 

Columns 1 to 5 of this Register shall be filled up as soon as the 

money is drawn.  The other columns shall be filled up when the amount is 

credited to the bank or remitted by money-order or otherwise.  Money-

order receipts and acknowledgments shall be pasted in columns 9 and 11 

respectively.  The Registrar shall initial in column 13 when the final 

acknowledgment is received. 

Note.—Where probable costs of attachment have been deposited to send to executing court, and the 

order for attachment is withdrawn, the bench clerk shall at once inform the clerk in charge of Z deposits 

so that the amount is not sent and can be refunded or transferred to X or Y deposit, as the case may 

be. 

 

(III) Leviable costs in suits of poor persons. 

The procedure for the payment of items under this head shall be as 

follows:- 

 The Collector, 24-Parganas, shall submit his claims for leviable costs in 

suits of poor persons to the Court, in the prescribed form “Payment order for 

deposits”, retaining one copy in his office for future reference.  Each application 

shall also be endorsed by him on the back as “Received payment by transfer 

credit to Government”, the columns headed “Number and date of deposit” being 

filled in the Court.  

 On receipt of the applications, the Registrar, Small Cause court, shall 

draw a cheque in the name of the Secretary and Treasurer, Reserve Bank of 

India, as payable by transfer credit to the head “XXI—Administration of 

Justice—Court-fees realized in cash in pauper suits” and shall forward the 

cheque to the bank with a chalan in duplicate. 

 One of receipted chalans shall then be forwarded to the Collector, 24-

Parganas, for information. When the amount entered in the chalan differs from 

the total amount of the claim of the Collector, an explanatory note shall be 
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added in the chalan for the Collector’s information.  (Vide Government of 

Bengal, Judicial Department, letter No. 2971J., dated the 6th April, 1932.) 

 

(IV) Refund of half-costs under section 73 of the Presidency Small 

Cause Courts Act and refunds of institution fees under section 72C of 

the Presidency Small Cause Courts Act. 

 
 The procedure for the payment of these items is described in section XII. 

 

Lapse of Order. 

7. (i) An order for payment on the treasurer is valid for 3 payment days 

only from the date of the Registrar/Deputy Registrar’s signature and shall 

not be paid by the treasurer after the expiry of that period. 

(ii) All unpaid payment orders issued during the year absolutely lapse 

on the 31st March. 

(iii) Payment orders lapsing as above shall be sent with a Transit 

Register to the accounts department.  The accountant shall note the lapsed 

payment orders in the Register of Payment Orders Uncashed (Register 

A.T. 24).  

He shall also note “unpaid” against the original entries of payment 

in the Deposit Registers and submit the Registers with the lapsed payment 

orders to the Registrar/Deputy Registrar, who shall initial the notes made 

in the Deposit Registers as also each entry in column 7 of the Register of 

Payment Orders Uncashed.  The payment orders shall then be received by 

the senior superintendent, warrant department, by initialling the 

treasurer’s Transit Register and kept in his custody. 

(iv) A lapsed payment order may be re-enfaced for payment by the 

Registrar/Deputy Registrar on a written application being submitted to 

him with reasons of non-drawal of money during the specified period.  The 

Registrar/Deputy Registrar shall obtain the lapsed payment order lying in 

the custody of the senior superintendent, record an order “re-issued” 

thereon under his dated initials, get the date of re-issue noted in the 

Deposit Register under his initials and send on the re-enfaced order with 

the application to the treasury department along with other payment 

orders for payment. 
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(v) A payment order lapsing on the 31st March may be re-enfaced for 

payment with a new payment order number in the next year, provided 

the deposit has not lapsed to Government under rule 24. 

(vi) The treasurer shall send all uncashed payment-orders lying with him 

on the last day of the month to the accounts department, payment orders 

lapsing on that date being sent separately under sub-rule (iii) above.  

These payment-orders shall be noted in the “Register of Payment Orders 

Uncashed” in the same way as in the case of lapsed orders re-issued [sub-

rules (iii) and (iv) and returned to the treasury department early on the 

morning of the next working day. 

(vii) The accountant shall maintain an Issue Register of Uncashed 

Payment Orders (Register A.T. 25).  Entries shall be made in it of all 

orders remaining uncashed on the last day of the previous mouth and all 

lapsed orders re-enfaced for payment during the month.  The 

Registrar/Deputy Registrar shall initial against each entry in column 5 at 

the time of passing a lapsed or uncashed order. 

 

SECTION IV.—DEPOSIT AND REPAYMENT REGISTERS. 

 

8. (i) The classification of deposits is described in rules 2 and 3. 

(ii) At the close of the day’s business the Registrar shall unlock the Cash 

Register Machines and take out the printed strip therefrom.  He shall then 

have the totals as shown in the machines recorded at the end of the strips 

in words and figures as also the beginning and end of the deposit 

numbers as shown in the margin under his dated initials and have the strips 

either pasted on the Deposit Register or on separate books to be kept for 

that purpose.  If the strips are not pasted on the Deposit Registers the 

entries printed therein shall be checked with reference to the deposit 

applications when the Deposit Registers are checked.  The Deposit 

Registers shall be checked by the Registrar/Deputy Registrar with the 

lower of the deposit applications on the afternoon of the next day.  The 

accountant shall check the totals as noted in the Register of Deposits and 

put his initials in token of his check. 

(iii) The Registers of Repayments shall be written out and totalled in the 

treasury department in High Court form No. (A) 19.  The totals shall be 

shown both in words and figures and signed by the treasurer.  The 

accountant shall check the postings and totals and put his initials in token 

of check. 
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N.B.—The grand totals of the day’s repayments shall only be shown in the Registers of Repayments by 

the treasury department. The accountant shall put down the running total on each page.  

(iv) The Z Deposit Register in both parts shall be totalled by the Z 

deposit clerk.  The totals shall be checked by the accountant and the total 

receipt and payment of each part shall be taken to the Cash Book. 

 

SECTION V.—TREASURER’S GENERAL CASH BOOK. 

 

9. (i) The treasurer’s General Cash Book (Register A.T. 44) shall show on 

the left hand side the total receipts of X, Y and Z (both parts separately) 

Deposit Registers, the total sum withdrawn from the bank, if any, and the 

opening balance.  On the right hand side it shall show the total payments 

as shown in the X and Y Repayment Registers and Z Deposit Register (both 

parts separately) and also the total sum if any remitted to the bank.  It 

shall also show details of receipts and payments of items under the head 

“A”.  If the transactions under any sub-head are found to be large, a 

Subsidiary Cash Register for the head shall be opened in which the 

receipts and payments shall be entered in detail, and the daily totals from 

it shall be posted in the Cash Book.  For contingencies, permanent 

advance, establishment pay, etc., the daily total of the receipts and 

payments from the Register of Contingent Charges, etc., shall be entered 

below the above entries in the Cash Book. 

(ii) The balance shall after the business is closed, be struck and shown 

by the treasurer.  In order that the Registrar may see at a glance a 

statement of all the money in the treasurer’s possession, details shall be 

entered at the side space of the balance showing the amounts held on 

each account.  The statement shall be in the following form— 
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          Rs. a.   p. 

 X, Y and Z Deposit Registers’ balance   … 

 Balance of permanent advance as per  

   Contingent Register    … 

 

 Establishment pay undisbursed    … 
 
 Other amounts (which should be explained)  … 
 

 Receipts after 2-30 p.m.     … 

                ________ 

 Total money in cashier’s possession: 

 
(iii) The amount of cash left with the treasurer on account of the balance 

of the Deposit Registers at the time of closing his account shall not exceed 

Rs.3,000 unless the Chief Judge in writing authorises a higher amount, and 

in any case shall not exceed Rs. 7,000 inclusive of all items. It is the duty 

of the Registrar when he checks the account to bring to the notice of the 

Chief Judge if the amount allowed has been exceeded and to take his 

orders. 

(iv) In order to comply with sub-rule (iii) above, the treasurer shall send 

to the Bank such amount as is necessary before the closing hour of the 

Bank.  He shall also withdraw amounts on cheques signed by the Registrar 

when he estimates that the cash-in-hand shall not be sufficient to meet the 

payments of the day. 

Note 1.—The cheque book shall remain in the personal custody of the Registrar. 

Note 2.—In making remittances, the Police rules as to sending an escort with the money shall be duly 

observed.  

(v) Remittances shall be sent with paying-in-slips in the prescribed form 

signed by the Registrar.  The Bank shall acknowledge receipt on the 

counterfoil under the initials of the receiving clerk and the seal of the 

Bank. 

(vi) The treasurer shall maintain a Bank Account Book (Register A. T. 45) 

each entry of deposit or withdrawal being initialled by the Registrar at 

the time of signing the deposit foil or cheque. 

(vii) The accountant shall prepare office bills in accordance with the 

rules in the Bengal Financial Rules and shall enter them in a Register of 

Bills in H. C. form No. (A) 26 (Register A.T. 26) taking the initials of the 

Chief Judge in column 4.  He shall send the bills to the treasury of the 
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Accountant-General noting the date in column 5 and the particulars of the 

bill in the “Remarks” column.  On receipt of the tokens from the 

Accountant-General’s office he shall note the token numbers in the 

“Remarks” column and make them over along with the Register of Bills to 

the treasurer who shall initial against the entries.  The treasurer shall cash 

the bills and on receipt of cheques note the amounts and dates in columns 

6 and 7 respectively.  The Registrar shall initial in column 8 on verifying 

that the amounts have been entered in the cash book.  He shall also see 

that the tokens of all uncashed bills are in the possession of the treasurer. 

 

SECTION VI.—ACCOUNT KEEPING. 

 

10. (i) After the X and Y Deposit Registers are written up in the treasurer’s 

department, they shall be sent to the Registrar/Deputy Registrar, who 

shall check the lower half of each application against the corresponding 

entry in the Deposit Registers.  He shall also check the items in the Z 

Deposit Register (both parts) which have been transferred to X or Y 

deposits against the corresponding entries in the Deposit Registers.  He 

shall be assisted in this by the deposit numbers noted by the treasurer in 

the “Remarks” column of the Z Deposit Register.  This shall be done at the 

latest at 4 p.m. on the day following that on which the deposits are 

received.  Items of Rs.75 and over shall be checked and countersigned by 

the Registrar. 

(ii) Similarly the paid payment orders shall be checked against the 

Payment Order Register and the respective Repayment Registers and the 

items shall be initialled by the Registrar/Deputy Registrar in all the 

Registers.  The Registrar/Deputy Registrar shall also note the date of 

Payment Order Register.  This shall be done early next morning after the 

date of payment. 

In the case of items of Rs.75 and over the Registrar shall also 

countersign (by initial)—  

(a) the entry of payment in the Deposit Register, 
(b)   the entry of payment in the Payment Order Register, and 
(c) the entry in the Repayment Register. 
 

Note.—When initialling the entry in the Payment Order Register of payment of a voucher lapsed 

under rule 7(i), the Registrar/Deputy Registrar shall note the date of payment and put his initials in red 

ink. 
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(iii) The accountant shall check the total and sign the Repayment 

Registers on the evening of the day in which the transactions occur. 

(iv) The daily totals of the X and Y Deposit and Repayment Registers 

and of the receipts and payments of the Z Deposit Registers shall be 

entered by the accountant in the Registers of Personal Ledger Account of 

these items (A.-G. B. Form No. 109) (Registers A.T. 9, 10 and 11) and 

running balances shall be struck.  The amounts shall also be entered in the 

Register of Daily Receipts and Payments of Personal Deposits (A.-G. B. 

Form No. 189) (Register A. T. 11A).  This Register shall be totalled at the 

end of the month. 

(v) A daily total and running monthly total of the Register of Payment 

Orders shall be maintained.  The daily totals shall be struck by one 

assistant and checked by another the following day.  The Registrar shall 

designate which assistants shall do this work. 

[Note.—If the Deputy Registrar be a gazetted officer it will not be necessary for the Registrar to check 

and countersign items of Rs. 75 and over as provided in (i) and (ii) above.] 

  

Examination by the Registrar. 

11. The Registrar shall [besides checking the items referred to in rules 10 (i) 

and (ii)] examine:— 

(a) the General Cash Book; 
 
(b) The Bank Account Book, and counterfoils of paying-in-slips and 

Cheque Book; 
(He shall see that deposits in the Bank have been acknowledged in 

the counterfoil and that the entries in the Cash Book correspond with 

the Bank Account Book.); 

(c) the X and Y Deposit and Repayment Registers and the Z Deposit 
Register and Register of Daily Receipts and Payments of these [rule 
10 (iv) above] and shall sign the Deposit and Repayment Registers 
and the Cash Book and initial the entries in the Registers of Personal 
Ledger Accounts and the Register of Daily Receipts and Payments. 

 

He shall examine whether items from the two parts of Z Deposit Register 

are being regularly transferred to X or Y deposits, as the case may be, as 

required under rule 4(a), rule 5V(iv) and 5V(v) and also that no items of clause 

I(i) and (ii) are being unduly detained. 
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Closing for the month. 

12. The Registers of Personal Ledger Accounts of X, Y and Z deposits (A. G. B. 

form 109) shall be totalled for the month on the last day thereof. 

 In each of the Registers of Deposits there shall be entered a plus and 

minus memorandum (compiled from the Registers of Personal Ledger Accounts) 

[rule 9(iv)] in the following form:— 

 

          Rs.  a.  p. 

 Balance of deposits from last month   … 

 Received during the month, as per Register  … 

          ________ 

      Total   … 

          ________ 

 

 Repayment, as per Register    … 

          ________ 

 Balance of deposits at the end of month  … 

          ________ 

 

12A. The monthly accounts shall be made up before the Bank closes on the last 

day of a month and the entire cash balance in the hands of the treasurer shall 

be sent to the Bank on that day along with a per contra cheque for the amount 

of the difference between the total deposits of the month and the total 

remittances to the Bank during the month including the cash balance to be 

remitted on that day. 

 

Reconciliation of the Payment Order Register and the Repayment 

Registers. 

13. (i) The monthly total of the Register of Payment Orders must agree 

with the monthly totals of the Registers of Repayments of X and Y Deposits 

after a plus and minus correction as noted below has been made. 
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July 1937. 

 Total of payment orders issued during the month  … 

 Add—Total of payment orders (other than  

lapsed)           … 

 Issued in June 1937 and cashed in July 1937, 

  and all lapsed payment orders cashed 

  during the month of July 1937 (including 

  those originally issued during the month)    … 

 Deduct—Total of payment orders (other than 

  lapsed) issued in July 1937 and cashed  

  in August 1937 and all lapsed payment  

  orders originally issued during the month 

  (including those cashed during the month)   … 

                   _____ 

                   _____ 

 Total of X Payment Register         …   

          _____ 

 Total of Y Payment Register         … 

          _____ 

      Grand Total       … 

          _____ 

 
(ii) The Register of Payment Orders Uncashed and Issue Register of 

Uncashed Payment Orders referred to in rules 7(iii) and 7(vi) respectively 

shall be closed monthly.  The total of column 6(b) of the Register of 

Payment Orders Uncashed shall be the figure for the minus entry for the 

month; the difference of the totals of columns 3 and 7 of the Issue Register 

shall be the figure for the plus entry of the month.  Before the latter 

Register is closed the items shall be compared with those in the Payment 

Order Register against which there are red ink initials of the 

Registrar/Deputy Registrar. 

 

(iii) The Accountant and the Registrar shall check the agreement and 

initial at the time of their respective checks.  The agreement shall be 

completed and the Register submitted to the Registrar by the 7th of each 

month. 
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SECTION VII.—MONTHLY RETURNS OF DEPOSITS AND 
REPAYMENTS. 

 

14. On the 15th of each month an Extract Register of X Deposit Receipts shall 

be prepared in A.-G. B. Form No. 7 showing all such items of X deposits as were 

deposited, excluding those items which were wholly repaid during the month, 

and showing in the case of those partially repaid during the month the unpaid 

balance only, and forwarded over the signature of the Chief Judge to the 

Accountant-General, Bengal.  At the foot of this Register deposit received and 

repaid during the month shall be shown in a separate total. 

15. A monthly Extract Register of X Deposit Repayments in A.-G. B. Form No. 

144 shall also be forwarded over the signature of the Chief Judge to the 

Accountant-General on the same date.  This shall show in detail repayments of 

deposits of previous months and at the foot of the repayments the repayments of 

current month’s deposits shall be shown in a single total. 

16. The Extract Register of Repayments shall be written up from day to day 

and a running daily total shall be kept.  The Extract Register of Receipts shall be 

taken up at the close of every month and it shall be completed so as to issue by 

the date fixed.  The work of the assistants in charge of the Extract Registers shall 

be checked by other assistants designated by the accountant.  The accountant is 

personally responsibly to see that the returns are sent out on due dates and to 

ensure this he shall make such arrangements in the department as may be 

considered necessary. 

17. The total of deposits received and repaid during the month as shown in 

the Monthly Extract Register of Deposits shall agree with the figure of 

repayments of the current month’s deposits in the Extract Register of Repayments.  

This figure shall also agree with the monthly total of column 11 of the Repayment 

Register. 

18. A plus and minus memorandum in the following form shall be appended to 

the statement of X deposit receipts, signed by the Registrar. 

Note 1.—If the total balance of the Pass Book and cash-in-hand of the treasurer differ from the total 

balance in the memorandum an explanation shall be given. 

Note. 2.—A copy of this plus and minus memorandum, with further memoranda of the details from 

which the figures have been arrived at shall be kept in a separate Register.  It is important that there 

should be no difficulty at any time in reconciling the figures of the Court with those of the treasury. 

________________________________________________________________ 
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19. (i) The Registrar shall note that the totals and balance in the plus and 

minus memorandum agree with those in the Registers of Daily Receipts and 

Payments kept in A. G. B. form No.109. 

(ii) He shall also note that the agreement mentioned in rule 17 has 

been made. 

(iii) He shall note that agreement between the Register of Payment 

Orders and the Registers of X and Y Repayments has been duly made 

(vide rule 13) and sign the memorandum. 

(iv) He shall count the cash in the hands of the treasurer daily.  He shall 

see that the total balance made up of the balance with the treasurer and 

the balance in the Personal Ledger Pass Book (confirmed by an advice 

from the Bank) agrees with the balance in the plus and minus 

memorandum and shall sign the Pass Book for the last day of the month.  

Where there is any discrepancy he shall append an explanation to the 

plus and minus memorandum furnished under rule 18.  

 

SECTION VIII.—CLEARANCE REGISTER OF DEPOSITS. 

 

20. (a) At the end of each year the Register of X Deposits received in the 

next preceding year shall be closed by transcribing into the last but one 

column, headed “Transferred to Clearance Register” every balance which 

exceeds Rs. 5.  An annual Clearance Register shall then be drawn up 

(Register A. T. 30) showing all these balances against their original 

numbers, showing in other words all the unpaid balances of X deposits of 

the preceding account year next but one.  For example, the Clearance 

Register of April, 1933, shall show all unpaid balances of X Deposits 

received in 1931-32. 

Note.—A Clearance Register of Y Deposits also shall be similarly prepared up (Register A. T. 31) to 

the accounts of the year in which deposits are received according to the old rules of classification. 

(b) Of balances which do not exceed Rs. 5 a separate list shall be 

made out under rule 24(1) below. 

21. The items in this account having been carefully compared with the 

corresponding balances in the original Register of Deposits the last named 

document shall be laid aside, and future repayments recorded only in the 

Clearance Register. 

 A copy of the Clearance Register shall be sent to the Accountant-General, 

Bengal, by the 30th April. 



389 
 

Verification of Y deposit balance. 

22. (i) In order to verify the balance of Y deposits a list of unpaid 

balances of receipts of the past twelve months shall be prepared during 

April next.  The total of these balances plus the total of the statement of 

lapsed Y deposit prepared under rule 25 shall agree with the total 

balance of Y deposits in the Register of Personal Ledger Accounts 

maintained by the accountant [vide rule 10(iv)] on the 31st March last. 

Note.—So long as Clearance Register of Y Deposits is prepared under the note to rule 20(a), the 

unpaid amounts of this Register shall also have to be taken into account in making the agreement. 

(ii) The Registrar shall submit along with the Clearance Register of X 

Deposits a certificate to the effect that the actual balance of Y deposits on 

the 31st March has been worked out and found to agree with the Register 

of Personal Ledger Accounts. 

 

Verification of Z deposit balance. 

23. (i) In order to verify the balance of Z deposits, a list of unpaid 

balances of receipts shall be prepared annually (for each part 

separately), and by actual summation of these balances the total of the 

amount outstanding on account of the past year’s items of Z deposits shall 

be found and compared with the balance. 

(ii) Along with the certificate of the last preceding rule, the Registrar 

shall submit a certificate to the effect that no item pending over six months 

remains in the Z deposit balance and that the balance found by actual 

summation agrees with the balance shown in the Register of Personal 

Ledger Accounts. 

 

SECTION IX.—LAPSE OF DEPOSITS. 

 

24. On the 31st March of each year, the following unpaid balances of 

deposits lapse to Government, and shall be so written off in the Clearance 

Registers and the Registers of Deposits respectively:- 

(1) of X Deposits, first, all balances of deposits of the last account year 

but one which do not exceed Rs. 5 and are therefore not carried forward 

under rule 20(a) into the Clearance Register; these balances shall be 

noted in the last column of the Register of Receipts; secondly, all balances 

of deposits outstanding over three complete account years, that is all 
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balances in the Clearance Register prepared two years before; these are 

to be marked off in the last column of the Clearance Register; 

(2) of Y Deposits, the balances of all deposits outstanding over one 

complete account year; these are to be marked off in the last column of 

the Register of Receipts.  

 Example.—The balances which lapse on 31st March, 1937, are:- 

(a) all balances not exceeding Rs. 5 of X deposits received in 
1935-36; 

(b) all balances of X deposits received in 1933-34; 
(c) all balances of Y deposits received in 1935-36. 

 

[Note.—Up to the account of the year for which Clearance Register of Y deposits is prepared under 

the note to rule 20(a), item (c) of the above example shall be substituted by the following 2 items:- 

(i) all balances not exceeding Rs. 5 of Y deposits received in 
1935-36; 

(ii) all balances of Y deposits received in 1933-34.] 

 

Statements of Lapsed Deposits. 

25. Three statements of the balance to be written off shall be prepared in A. 

G. B. form No. 17, one for each of the three classes (a), (b) and (c) specified in 

the example under rule 24.  These statements shall be submitted along with the 

Clearance Register of X Deposits. 

Note.—Four statements shall be prepared until the last Clearance Register of Y Deposits, prepared 

under the note to rule 20(a), is lapsed to Government (vide also the note to the example in rule 24).  

26. These statements shall all be submitted during April and after the totals 

thereof are certified by the Accountant-General as correct, a cheque for the 

total amount shall be drawn by the Registrar on his personal Ledger Account and 

sent to the Reserve Bank of India with two copies of chalans for credit to 

Government under intimation to the Accountant-General, West Bengal.  The total 

shall be deducted by a separate entry from the plus and minus memorandum 

drawn up at the end of the month in which the cheque is remitted to the Bank, so 

that the plus and minus memorandum may show only the balance actually 

outstanding upon the Registers of the Court.  

 

Refund of Lapsed Deposits. 

27. When payment of a deposit lapsed under rule 24 is required by a person 

entitled thereto, application shall be made to the Registrar, who shall examine 
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the claim, and, if he finds it correct, shall forward an application in H. C. Form 

No. (A) 4 to the Accountant-General.  Several deposit numbers shall be included 

in a single application if they are payable to the same person.  The Accountant-

General’s letter of authority, when received, shall be noted against the item in 

the Clearance Register (or original Register in the case of a Y deposit), so as to 

prevent a second application.  This letter shall then be made over to the 

applicant for obtaining payment from the Accountant-General’s office.  No other 

record of these refunds is necessary; and such payments shall not be shown in the 

plus and minus memorandum. 

28. All applications for refund of lapsed deposit shall be entered in the 

Register of Applications for Payment of Lapsed Deposits (Register A. T. 23) 

before submission to the Accountant-General, West Bengal, for sanction. 

Note.—Dated signature of the person receiving the authority should be taken in the Remark Column. 

29. If the letter of authority received from the Accountant-General is not 

claimed by the payee within twelve months from the date thereof it shall be 

returned to the office of origin. 

 

SECTION X.—SUPPLEMENTARY RULES AS TO RECEIPTS UNDER 
HEAD A OF RULE 1. 

 

30. All receipts and payments under sub-head (i) of head A of rule 1 shall 

appear in the Court’s accounts and in the Bank accounts in detail.  An account in 

detail of all receipts under sub-heads (ii) to (v) of head A shall be kept in the 

Court, but only the daily total of each kind of receipts shall appear in the Bank 

accounts. 

31. (i) Receipts under sub-head (i) of rule 1 (stamp duty and penalty) shall 

be tendered in the first place to the account with chalans in triplicate in H. 

C. form No. (A) 1 duly filled in with copies of documents impounded and 

the Judge’s orders thereon.  The chalan shall show separately the amount 

of stamp-duty and penalty.  The accountant shall examine the chalans with 

reference to the Judge’s orders and if in order, fill up the necessary 

particulars in Part II and enter them in the Register of Chalans in H. C. 

form No. (A) 14 (Register A. T. 15).  The Register and the chalans shall 

then be laid before the senior superintendent who shall see that the 

Judge’s original orders are correctly reproduced on the copy of the 

document and initial each entry in the Register in column 7 as he passes 

the chalans; the chalan shall then be made over to the parties with 

instructions to deposit the money in the treasury. 
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(ii) The treasurer shall accept the money, sign the chalans and return 

the original copy to the person paying the money as his receipt, the 

duplicate and triplicate copies being forwarded to the accounts 

department. 

(iii) The accountant shall return the duplicate copy to the bench for 

disposal of the suit and write out the Register of Instruments Impounded in 

H. C. form No. (R) 19 (Register A.T. 22) and submit it to the senior 

superintendent.  The triplicate copy of the chalan shall be sent to the Bank 

with the Pass Book (vide rule 40). 

(iv) It shall be seen that the amount of duty and penalty on impounded 

documents is promptly realized and credited to treasury along with a 

copy of the document and the certificate in H. C. form No. (R) 19.  If 

payment is not made promptly the document shall be sent to the Collector 

for necessary action. 

32. (i) Receipts under sub-heads (ii) to (v) of rule 1 shall similarly be 

tendered in the first instance to the accountant who shall issue chalans for 

petty payments in H. C. form No. (A) 15 under his signature, noting the 

numbers and amounts of the chalans in a subsidiary Register of Receipts.  

The amounts shall be noted in this Register in different columns as shall be 

found convenient.  The total of each column of this Register shall be as 

shall be found convenient.  The total of each column of this Register shall 

be carried over to the first part of the Register of Chalans in H. C. form 

No. (A) 14 at the end of the day.  The senior superintendent shall initial 

each entry in the subsidiary Register after comparison with the counterfoils 

of the chalans, and also the entries of the total amounts in the Register of 

Chalans. 

(ii) The chalans shall be numbered in a consecutive series and the 

accountant shall be careful to enter in the foils and counterfoils of the 

chalans, the details of the receipt, the name of the tenderer and the 

particular sub-head of which the receipt belongs. 

(iii) The treasurer shall accept the money, note the amount in the proper 

Register, stamp the chalan “Received” with a rubber stamp under his 

signature and return the same to the party as his receipt. 

33. A chalan, having been taken out, shall be presented without delay.  The 

order to the treasurer shall be restricted in its operation to the day of issue.  In 

case of failure to tender the money within the time limited the counterfoil of the 

chalan shall be surrendered and the accountant shall stamp it “Cancelled”. 

34. At the close of each day, the cashier shall submit to the accountant his 

Cash Book and the accountant shall check the entries of receipts under sub-heads 
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(ii) to (v) of head A of rule 1 with those of the subsidiary Register mentioned in 

rule 32(i). The accountant shall then prepare chalans for the total amount of the 

receipts under each sub-head which shall agree with the amount noted in the first 

part of the Register of chalans in H. C. form No. (A) 14 under rule 33(i).  The 

total amount in the first part of the Register of chalans shall agree with the total 

of the receipts under the head (A). 

Note.—The chalan referred to above shall be signed by the treasurer. 

35. Repayments under sub-heads (ii) to (v) of head A shall be made only 

through the Bank.  When an application is made for the refund of a fine or a 

miscellaneous receipt [a receipt under head (A), rule 1], the payment order shall 

be prepared by the accountant in form No. H. C. (A) 5 after checking the 

applications by a reference to the Register of Fines in H. C. form No. (A) 32 

(Register A. T. 21) or Register of Judicial Deposits (other than civil deposits and 

peremptory receipts) in H. C. form No. (A) 22 (Register A.T. 19); and the 

Registrar at the time of passing the refund order, shall note the repayment 

against the entry of the receipt in such Register.  No refund shall be made from 

the receipts on account of sale proceeds of old stores and materials. 

Note.—As regards stamp duty and penalties, see rule 42.  While they shall be realized in Court, it 

shall be observed that under section 39 of the Stamp Act, they can be refunded only by the Collector.  

H. C. form No. (A)5 shall be used for certificates for refund. 

36. The accountant shall maintain two Treasury Pass Books in H. C. form No. 

(A) 17, one for the Collector in respect of receipts under sub-head (i) of rule 1 

and the other for the Bank in respect of the other sub-heads.  After the close of 

business each day, he shall make the proper entries in the Pass Books showing in 

detail the sums received from the public.  The receipts shall be entered on the 

right hand side, and are to consist of the sums entered in column 5 of the first 

part of the Register of Chalans in H. C. form No. (A) 14 headed “Amount 

received in Court”.  The head of account shall be noted against each entry so as 

to enable the Bank or the Collector to bring the transactions in details upon his 

books and classify them correctly.  The Pass Books shall be closed by writing on 

the left hand side the total amount as “Remittance to the treasury”.  

37. The Registrar shall examine the accounts by comparing (1) the Register of 

Chalans with the treasurer’s General-Cash Book, and (2) the Treasury Pass Books 

with both.  He shall also verify daily the balance in the hands of the treasurer 

and see that it agrees with the balance shown in the Cash Book. 

38. After the Registrar has initialled the amounts of the day and signed the 

Cash Book the treasurer shall send the Pass Books to the treasury and the Bank 

(vide rule 38) together with the net amount in cash, and separate chalans for 

receipt falling under the sub-heads (i) and (ii) and consolidated chalans for the 

receipts under each of the sub-heads (iii) to (v) of head (A) in rule 1.  The 
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treasury and the Bank shall acknowledge receipt on the Pass Book with their 

respective seals.  This remittance shall be entered in the Cash Book as a payment 

of the day on which it is made.  This shall be done before the business of the new 

day commences. 

39. It is the duty of the Registrar to see that all moneys remitted by the 

treasurer actually reach the Bank or the Treasury of the Collector and is 

acknowledged by the Bank or Collector in the proper Pass Book. 

40. The Registrar shall maintain a Register of Judicial Deposits (other than civil 

deposits and peremptory receipts) and Refunds therefrom in form No. H. C. (A) 

22.  In this Register, all receipts are to be posted which do  not come under 

head “B” (deposits) or head “C” (suspense and peremptory receipts) of rule 1.  

The headings of this Register shall be altered according to the particular needs 

of the Court.  The entries in this Register shall be made and checked from the 

Register of Chalans and the Treasury Pass Books. 

41. (1) Every bench clerk shall maintain a Register in H. C. form No. (A) 32.  

The entries in the Register shall be initialled by the Judge of the Registrar 

at the time of signing the order-sheet. 

(2) The bench clerks shall total the Registers at the end of each month.  

The accountant shall compare and agree the total receipts in his Registers 

with the total of the Registers kept by the bench clerks. 

42. Loose forms of the Register in H. C. form No. (R) 19 shall be used for the 

certificates to be sent to the Collector under section 38 of the Stamp Act on 

account of duty and penalty levied by the Court on instruments which, though 

originally unstamped or insufficiently stamped, have been admitted under the 

provisions of sections 35 and 37 of that Act. 

43. Under the sub-head (iii) of head “A” (other general fees, fines and 

forfeitures) of rule 1 shall be comprised all receipts not falling within any of the 

other principal heads of receipts. 

44. To keep a watch on the collection of stall and space rents and seat rents 

of pleaders the Registers of Rents (Registers A. T. 12 & 13) shall be maintained 

by the accountant.  These Registers shall be written up by the accountant after 

making the check prescribed in rule 34.  The items shall be checked daily by the 

Registrar from the counterfoils of chalans in H.C. form No. (A) 15 (Register A.T. 

16) and he shall initial and note the date on the back of the last chalan checked. 

 These Registers shall show which stall or space-holders or pleaders, if any, 

have not paid their rents.  The registers shall be closed monthly. 

45. At the close of the month, the accountant shall prepare a list in H. C. form 

No. (A) 22 of all the receipts forfeitures or duty under the sub-heads (i) to (v) of 
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head “A” of rule 1 paid into the treasury or the Bank and the Registrar shall sign 

and forward the same to the Accountant-General for check against the treasury 

or Bank accounts. 

46. (a) As soon as a stock of saleable form is received the librarian shall 

enter it in his Register of Forms in H. C. form No. (R) 39 (i) (Register C.M. 

16); and shall then make over the entire stock to the accountant and take 

his acknowledgment in column 6 of the Register of Receipts and Issues of 

Printed Forms in H. C. form No. (R) 39(i) (Register A.T. 27).  The librarian 

shall be responsible for including these forms in the annual indent. 

(b) The accountant shall keep the stock in safe custody and maintain an 

account in H. C. form No. (R) 39(i).  The intending purchaser shall pay the 

price in the treasury on a petty chalan issued by the accountant and shall 

obtain the forms in exchange for the receipted chalan, which shall be 

marked “cancelled” by the accountant.  

(c) Every entry of sale shall be put up before the senior superintendent, 

warrant department who shall destroy the receipted chalan after 

satisfying himself that the entry is correct and shall initial the entry. 

(d) The accounts shall be checked and the stock verified half yearly in 

April and October by the Deputy Registrar, issues being checked from the 

entries in column 15 of the Register of Judicial Deposits (other than civil 

deposits and peremptory receipts) and Refunds therefrom in H. C. form 

No. (A) 22. 

 

SECTION XI.—MISCELLANEOUS RULES. 

 

47. (1) Fractions of a pie shall not be entered in the Court’s accounts, and 

they shall neither be received nor paid.  

(2) To facilitate the checking of accounts, signatures of the payees in all 

cases shall be dated. 

(3) The treasurer shall make no payment whatsoever without a proper 

pay-order of the responsible disbursing officer recorded clearly in ink on 

the bill or other voucher.  No payment shall be made on a voucher or 

order unless it is signed by hand and in ink.   Payments made by the 

treasurer on the authority of payment orders issued to him shall be noted 

in the Cash Book or appropriate Subsidiary Register, the payment orders 

being retained by him as his vouchers. 
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Note.—The treasurer shall stamp the voucher “paid” with rubber stamp which shall also impress the 

date. 

48. In cases where the Court sanctions the payment of money by person to 

another and both are present in Court, the money may be passed direct from 

the one to the other, the fact being noted in the record of the case.  Such 

transactions are not to appear in the accounts at all.  This procedure may 

conveniently be followed in cases where judgment-debtors are prepared to 

satisfy the claims of judgment-creditors, where costs are ordered to be paid as 

condition precedent, or where sums in excess of those paid in Court are to be 

paid to witnesses. 

49. Erasures and over-writings in any account, Register, schedules, Cash-Book, 

etc., are absolutely forbidden; if any correction be necessary, the incorrect entry 

shall be cancelled neatly in red ink and the correct entry inserted.  Each such 

correction or any alteration deemed necessary shall be authenticated. 

50. The treasurer shall maintain a Register of Valuables in H. C. form No. (R) 

20 (Register A.T. 47) in which the receipt and disposal of all securities, jewellery 

or other valuable articles which come into his possession in the discharge of his 

duties shall be accounted for.  The instructions in the notes printed in the form 

shall be strictly followed. 

51. (1) The accounts Registers of which a list is in appendix I annexed to 

these rules shall be compared daily by the Registrar; and this rule is on no 

account to be neglected. 

(2) All account books shall be paged before being brought into use.  

An exception shall be made in the case of the Registers of Deposits (X and 

Y), as the pages of these are not bound beforehand; they shall be paged 

when bound, and a certificate shall be given by the accountant and the 

Registrar that they are complete.  

52. (1) For the purpose of these rules the “day” shall be taken to begin at 

11 a.m. and to close at 2-30 p.m. on other week days and 12-30 p.m. on 

Saturday.  No orders for receipt and payment shall be passed after 2 

p.m. on other week days and after noon on Saturdays, and no deposits 

shall be received and no payment shall be made after 2-30 p.m. on other 

week days and after 12-30 p.m. on Saturdays. 

(2) On the last working day of a month the treasury shall be closed at 

1 p.m.  If it be a Saturday it shall remain closed for the whole of that day.  

Any transactions that may be ordered to be done by the Court on the last 

day of a month when the treasury is closed shall be treated as 

transactions of the next account day. 
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(3) The Chief Judge may by due notice direct that no payment shall be 

made on any particular day or days or that payment shall be made on 

such day or days for a shorter period than that prescribed in the above 

rule, when he considers such action necessary. 

53. The receipt books issued to the bailiffs shall contain 100 forms and before 

a book is brought into use a book number shall be given in hand on the front 

page of the book and attested with the dated initials of the senior 

superintendent.  The number shall also be noted on every page before the 

number printed on it by machine.  In case some foils and counterfoils are not 

used or are spoiled they shall be cancelled under the dated initials of the 

Registrar/Deputy Registrar.  No copy shall be torn off from the book.  The 

Registrar/Deputy Registrar shall also certify on the first page of the book the 

number of forms it contains.  A separate stock book shall be maintained in which 

the receipt of such books from the press and their issues to the bailiffs shall be 

properly accounted for.  One book shall be issued to each bailiff at a time who 

shall grant a receipt for it in the Stock Book.  No new book shall be issued unless 

the counterfoil part of the old book duly checked is returned.  The number of 

receipt books in stock shall be verified annually by the Registrar.  A similar 

procedure shall be observed in the case of Z deposit Receipts in H. C. form No. 

(A) 23.  

Note.—The receipt books and the Stock Book shall remain with the senior superintendent, warrant 

department. 

54. The Chief Judge is responsible that the system laid down in these rules is 

being followed and that the subordinate officers are carrying out the duties 

prescribed for them.  The Chief Judge shall sign all returns. 

Note.—The general principles regulating the enforcement of responsibility for losses sustained by 

Government through fraud or negligence of individuals are laid down in the Government of Bengal, 

Finance Department, memorandum No. 3690F., dated the 31st July 1929. 

55. As it is important that the Deposit Registers in the accounts department 

shall set forth in respect of each item all informations necessary in order to deal 

at once with applications to draw money, all attachment processes, and all 

orders as to the substitution of parties which affect decretal and other monies in 

deposit shall be noted at the time in the Deposit Registers.  The following 

procedure shall be observed in noting the above orders:-  

(a) All orders for attachment, transfer, detention, etc., coming under the 

above rule shall be sent to the senior superintendent, warrant department.  

(b) On receipt of such an order the senior superintendent shall send for 

the relative after-judgment record and get the order noted in red ink by 

the passing clerk under his own initials.  He shall then send for the Deposit 

Register in which any entry of deposit of money affected by the order 
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shall have been made and get the order noted in red ink by the assistant 

who brings the Register under his own initials.  The assistant shall put up all 

such entries before the Deputy Registrar at the end of the day and he 

shall initial them after satisfying himself as to their correctness. 

(c) Where there is no money in deposit he shall after getting the order 

noted in the after-judgment or other record, send it to the superintendent 

of the department who shall keep it in his custody and deal with all 

matters relating to it from that time.  As soon as a deposit application is 

made or any money is realized in execution, the passing clerk concerned 

shall send the application or the warrant, as the case may be, to the 

senior superintendent who shall then follow the same procedure as is 

prescribed in clause (b) above, treating the superintendent as the passing 

clerk for this purpose. 

(d) Where there is some money in deposit but the order affects monies 

which shall be received in future as well the procedure shall be a 

combination of (b) and (c). 

(e) When all deposits in the case of a record sent to the superintendent 

have been received and notes made in accordance with the procedure 

laid down in clause (c), the record shall be re-transferred to the passing 

clerk. 

56. The following procedure shall be observed if the Court orders realization 

of money by execution during the vacation:-  

(1) The money realised by the bailiffs shall be taken to the Vacation 

Judge on the date of realization or on the next day if not possible on the 

same day.  The Vacation Judge shall send it to the Reserve Bank with a 

paying-in-slip signed by him for credit to the Personal Ledger Account of 

the Registrar, and see that it is duly credited.  

(2) Bailiffs who are detained on duty for execution shall attend office 

every working day and have their receipt books checked by the Vacation 

Judge irrespective of the fact whether or not any money has been 

realised.  The Vacation Judge shall report non-observance of this rule on 

their part to the Chief Judge. 

 (3) No money shall be realised on Government holidays. 

 (4) The Vacation Judge shall maintain a Register showing the date of 

realization, number and date of warrant, name of bailiff, amount and 

number and date of paying-in-slip.  The Register shall be totalled at the 

end of the vacation.  The total of this Register shall agree with the 

difference of the balances in the Pass Book on the opening and closing 
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days of the vacation.  The Vacation Judge shall be responsible for the 

proper maintenance of this Register. 

(5) After re-opening the money shall be credited to the respective suits 

without delay and the Registrar shall see that this is done. 

 

SECTION XII.—RULES REGARDING THE REFUND OF HALF-COSTS 
UNDER SECTION 73, PRESIDENCY SMALL CAUSE COURTS ACT AND 

OF INSTITUTION FEES UNDER SECTION 72C, ibid. 

 

57. (1) The claimant shall fill in Part I of the application in the prescribed 

form (payment order).  If he is unable to furnish the necessary particulars 

of columns 4 and 6 these shall be filled in by the compromise clerk when 

he receives the application.  The claimant shall present his application with 

the plaint receipt or other authority duly certified before the compromise 

clerk.  The latter shall stamp on the back of the receipt and on the back of 

the plaint a stamp in the form:-- 

 

  Half-costs Rs……………………… 

  Refunded to plaintiff………………………. 

  Date………………………….  

 

 

                Senior Superintendent,  

 

and note the amount to be refunded.  He shall then submit the application 

together with the plaint and plaint receipt and the Registers to the senior 

superintendent.  The senior superintendent shall make an entry in the 

Refund Payment Register (Register A. T. 39), and the Judges’ Register 

(Register A. T. 38) and shall complete the pay order in the application, 

and sign the plaint and plaint receipt.  The Refund Payment Register shall 

be entered in conjunction with the advice lists which shall be prepared at 

the same time as carbon copies.  The papers shall be placed before the 

Registrar/Deputy Registrar and he shall sign the pay-order and the 

column of payment in the Judges’ Register and the Refund Payment 

Register.  The pay-orders shall be numbered in an annual series, the 
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numbers being entered on the orders, the Refund Payment Register, the 

plaint receipts and the Judges’ Registers.  The pay-orders shall be 

forwarded to the stamp vendor in a locked box with the advice list for 

payment during the course of the day.  The advice list shall also be signed 

by the Registrar/Deputy Registrar.  Another copy of the advice list signed 

by the Registrar/Deputy Registrar shall be forwarded to the Collector of 

Stamps, Calcutta. 

(2) The claimant shall receive payment from the stamp-vendor signing 

the pay order on the back. Where the claimant is not known to the vendor 

be shall be identified to his satisfaction.  He shall stamp the plaint receipt 

as “cancelled”. 

(3) The stamp-vendor shall retain the paid pay-orders as his vouchers 

and after three days shall return the unpaid vouchers.  The Collector of 

Stamps, Calcutta, shall, after three days, return the advice list signed by 

the Treasury Officer with the payments noted against the items.  The 

advice lists shall be preserved for 2 years.  Each Judge shall maintain a 

Register of his orders in the form.     

(4) (i) The Refund register shall be totalled daily and running 

monthly total shall be maintained.   The Judges’ Books shall also be 

totalled daily and a running monthly total shall be maintained.  An 

abstract shall be prepared monthly showing the total of the Judges’ 

orders from their respective Register, and a plus and minus 

memorandum shall be made showing balance of unpaid orders.  All 

orders of any particular month shall lapse during the 13th month 

following and thereafter require special order of the Chief Judge.  

The total of such lapsed orders for any month shall be deducted in 

the plus and minus memorandum. The memorandum shall show the 

balance of outstanding orders, and, if necessary, can be checked 

by totalling the pending items.  This check shall be made at the time 

of periodical inspections. 

Note.—For the purposes of this rule and sub-rule (6) below, refund orders of institution fess shall be 

treated as lapsing during the 13th month, succeeding  the date of the order.  Parties claiming them shall 

be referred to the Chief Judge and a fresh order shall be entered in his own Register of Orders as 

laid down for compromise orders in sub-rule (6) below.  

(ii) The Registrar shall sign the plus and minus memorandum and 

the Judges’ Registers and the Refund Payment Register monthly 

after satisfying himself that they have been correctly maintained.  

The plus and minus memorandum shall be checked by the 

accountant before it is submitted to the Registrar. 
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(5) The plaint receipt shall be returned by the stamp-vendor to the 

Deputy registrar, and shall be destroyed after two years; uncashed 

payment orders shall be kept under lock by the Deputy Registrar and 

shall be destroyed after two years. 

(6) On receipt of the advice list from the Collector the Deputy Registrar 

shall note the date of payment in the Refund Payment Register and initial 

the entry.  If an application is made after one year of the date of 

compromise and is passed by the Chief Judge, it shall be entered as a 

fresh order in his own Register of Orders.  Care shall be taken that for 

every order made during the 13th month a note is made against the 

original Judges’ order so as to avoid duplication. 

(7) When an order is returned by the vendor unpaid and on receipt of 

the advice list from the Collector a note shall be made in the Judges’ 

Registers and the amount shall be deducted from the running total of pay-

orders.  On the application of the party a fresh order shall be enfaced on 

it with the old number by the Deputy Registrar, the order being again 

entered in the Refund Payment Register (and hence advice list) under its 

old number.  A note of the date of re-issue shall also be made in the 

Refund Payment Register against the original entry. 

(8) Applications for refund orders shall not be received after 2-30 p.m.  

As soon as possible after 3 p.m. the senior superintendent shall send up 

the Judges’ Registers to the respective Courts so that the Day’s entries of 

orders of compromise may be made therein; the Registers shall be 

returned next morning to the senior superintendent. 

 (9) The forms to be used are— 

(i) Judges’ Register of Compromise Orders and Institution Fees 

(Register A.T. 38). 

(ii) Refund Payment Register and Advice List (Register A.T. 39). 

[Existing form No. 75 (new).] 

  (iii) Payment or Refund Order Register (Register A.T. 17). 

  (iv) Plus and Minus Memorandum (Register A.T. 42). 

 (v) Statistical Register to show the number or orders of Refund of            

Institution Fees (Register A.T. 40). 

(10) The Collector of Stamps shall send a monthly return of payments, 

the total of which shall agree with the monthly total for the Repayment 

Register. 
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(11) The same procedure shall be followed in respect of the refund of 

institution fees under section 72C.  In cases where this is ordered such items 

shall be entered in the Judges’ Registers and be dealt with in every 

respect as above except that the records shall not be in the Z file of 

compromised cases but shall have to be sent for from the record room.  

 

SECTION XIII.—CHARITY FUND. 

 

58. The rules in sections II to XII do not apply to the Charity Fund of the Court 

which shall be governed by the following rules:-  

(1) The name of the Charity Fund of the Court shall be the Small Cause 

Court Charity Fund. 

(2) The only object for which the monies of the Fund may be spent is the 

relief of indigent and deserving judgment-debtors under decrees passed 

or executed by this Court. 

 (3) The Chief Judge of the Court shall be the Administrator of the Fund. 

 (4) The accounts of the Fund shall be kept entirely separate from the 

other accounts of the Court, and in all matters concerning the accounts of 

the Fund the Administrator shall be guided generally by the rules for the 

guidance of Administrators of Trust Funds in Bengal published by the Local 

Government and particularly by the following rules.  

(5) The monies received in the Fund shall be either invested in 

Government securities or kept in the Post-Office Savings Bank or in the 

Reserve Bank of India or the Imperial Bank of India. 

(6) The Daily Account Book (Register A.T. 55) of the Fund shall be 

maintained in form No. 1 prescribed by the Government Trust Fund Rules.  

The instructions given in rule 9 of those rules shall be followed in making 

entries in the book. 

(7) All monies received in the Fund shall be remitted to the Bank either 

on the day of receipt or on the following open day.  Securities also shall 

be similarly dealt with.  

(8) All securities belonging to the Fund shall be kept in safe custody 

with the Reserve Bank of India, and the safe custody receipts shall be kept 

in the personal custody of the treasurer of the Court 

(9) The Bank Pass Book and Cheque Book shall be kept in the personal 

custody of the Administrator. 
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(10) Monies and securities belonging to the Fund shall be kept in the 

custody of the treasurer of the Court pending remittance to the Bank 

provided that time limit prescribed by rule 7 is not exceeded. 

(11) Receipts for all monies received in the Fund shall be given from a 

Book of Receipt Forms with counterfoils serially numbered (Register A. T. 

56).  The total number of forms in the book shall be certified on the cover 

under the signature of the Administrator.  A Book of Forms for this purpose 

shall be obtained from the Administrator who shall note the item in the 

Stock Book of Receipt Forms maintained by him.  The Administrator shall 

personally sign every receipt granted for money paid into the Fund and 

the relative counterfoil and see that an entry is made at once in the Daily 

Account Book. 

(12) No payment shall be made except on production of a pay order 

signed personally by the Administrator.  Payment shall be made at the 

treasury with money withdrawn from the Bank by the Administrator.  The 

payee’s receipt shall be taken on the pay order, when payment is made, 

on the payee being properly identified.  The receipt shall be properly 

stamped, if necessary.  All vouchers shall be preserved till the completion 

of the second audit after the date of payment. 

(13) The Administrator shall carefully scrutinise the entries in the Daily 

Account Book and satisfy himself that all receipts and payments have 

been duly entered.  He shall also satisfy himself that all remittances to the 

Bank have been duly acknowledged in the Pass Book. 

(14) The Daily Account Book shall be closed monthly.   An annual 

abstract of the account shall be submitted to the Commissioner of the 

Presidency Division by the 15th of April every year in form II of the 

Government Trust Fund Rules. 

(15) The Administrator shall, before signing the monthly closing of the 

daily account as well as the annual abstract of the account, verify the 

same by checking the securities with reference to the safe custody receipts 

and the cash with reference to the entry of balance in the Bank Pass Book 

and any money that shall be in the treasurer’s hands.  When signing the 

annual abstract he shall also refer to the list of securities published in the 

Calcutta Gazette. 

 (16) The following certificates shall be appended to the account:- 

  (a) That the cash balance in the Bank shown in the                                     

account agrees with the balance shown in the Bank Pass Book. 
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(b) That the cash-in-hand shown in the account was actually in the 

treasurer’s hands on the closing day. 

(c) That the accounts were carefully kept in accordance with the 

rules. 

(d) That the Administrator carefully superintended all receipts 

and expenditure and payments were made strictly in accordance 

with the object of the Fund. 

  (e) That receipts were taken for all payments. 

(17) The accounts of the Fund shall be audited by the Examiner of Local 

Accounts, West Bengal.  

 

APPENDIX I. 

List of Registers and accounts compared daily by the Registrar. 

 

1. General Cash Book (Register A.T. 44). 

2. Personal Ledger Accounts X, Y & Z (A. G. B. form No. 109) 

 (Registers A.T. 9, 10 and 11). 

3. Bank Pass Book (A. G. B. form No. 334A) (Register A.T. 46). 

4. Bank Account Book (Register A.T. 45). 

5. Cheque Account Book (Register A.T. 28). 

6. Deposit Registers X and Y (Registers A.T. 1 and 2). 

7. Repayment Registers X and Y [H.  C. form No. A(19)] 

    (Registers A.T. 4 and 5). 

8. Z. Deposit Registers, Parts I and II (Registers A.T. 6 and 7) 

9. Register of Daily Receipts and Payments of Personal Deposits 

 (A. G. B. form No. 189) (Register A.T. 11AI). 

10. Auctioneers’ Sale Account (Register A.T. 29). 

11. Bill Register [H. C. form No. (A) 26] (Register A.T. 26). 

12. Rent Register (Registers A.T. 12 and 13). 

13. Subsidiary Register of Receipts (Register A.T. 14). 

14. Register of Chalans [H. C. form No. (A) 14] (Register A.T. 15). 

15. Register of Chalans for Petty Payments [H.C. form No. (A) 15] 

 (Register A.T. 16). 

16. Treasury Pass Books [H. C. form No. (A) 17] (Register A.T. 18). 

17. Register of Judicial Deposits (other than civil deposits and  

peremptory receipts) [H. C. form No. (A) 22] (Register A. T. 19) 

18. Register for Watching Disposal of Amounts Drawn by the Deputy Registrar (Register 

A.T. 32). 

19. Register of Contingent Charges (Bengal form No. 2401) 

 (Register A.T. 20).   
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CHAPTER IX. 
REGISTERS AND RETURNS. 

 
(A)—Registers. 

 
1. The following Registers shall be maintained by the different departments:- 

 
SUMMONS DEPARTMENT. 

 

 
Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

S.-1       . . 
 
 
 
 
 
 
 
 
 
 
 
 
S.-2       . . 
 
 
 
 
 
 
 
S.-3       . . 
 
 
 
 
 
 
 
 
 
S.-4       . . 
 

Register of Suits    ..          ..          .. 
1. Date. 
2. Number of suit. 
3. Plaintiff. 
4. Defendant. 
5. Returnable date of summons. 
6. Amount of claim. 
7. Institution fee. 
8. Process fee. 
9. Remarks. 

10. Date of disposal and bench. 
11. Conveyance charges. 
   

Register of Proceedings (other than suits) .. 
1. Serial Number. 
2. Number of proceeding. 
3. Amount of claim. 
4. Institution fees. 
5. Process fees. 
6. Remarks. 
 

Register of Plaintiffs’  Pleaders .. .. 
 
                   (Register P. P.). 
 
1. Suit number. 
2. Date of filing. 
3. Plaintiff’s pleader’s name 
4. Date of cancellation. 
5. Stamp on Power. 

 
Defence Register (Register D) .. .. .. 

1. Suit number. 
2. Bench. 
3. Date of filing. 
4. Defendant’s pleader’s name. 
5. Date of cancellation. 
6. Stamp on Power. 
7. Fee on set off. 

 

Diary writer. 
 
 
 
 
 
 
 
 
 
 
 
 

Diary writer. 
 
 
 
 
 
 
 

Power Clerk. 
 

 
 
 
 
 
 
 
 

Appearance clerk. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
S.-5       . . 
 
 
 
 
S.-6       . . 
 
 
 
 
 
 
 
 
S.-7       . . 
 
 
 
S.-8       . . 
 
 
 
 
 
 
 
 
 
S.-9       . . 
 
 
 
 
 
 
 
 
S.-10     . . 
 
 
 
 
 
 
S.-11     . . 
 

 
Register of Documents  ..  .. 

1. Suit number. 
2. Particulars of documents. 
3. Remarks. 
 

Register of Second Summonses   .. 
1. Daily number. 
2. Serial number. 
3. Suit number. 
4. Date of hearing. 
5. Costs. 
6. Conveyance charges. 
7. Value of suit. 

 
Forward Diary of Postponed Cases  .. 

1. Suit number. 
2. Date fixed for hearing. 
 

Register of Court-fees (Miscellaneous)  .. 
1. Serial number. 
2. Date of filing. 
3. Number of suit or proceeding. 
4. Date of hearing. 
5. Nature of application. 
6. Bench. 
7. Fees  Process fess. 
                               Other fees. 
 

Register of Sub-poenas  ..  .. 
1. Daily number. 
2. Serial number. 
3. Suit number. 
4. Number of process. 
5. Date of hearing. 
6. Costs. 
7. Conveyance charges. 
 

Register of Mufassal Processes Distributed 
1. Name of bailiff. 
2. Previous total. 
3. Number of processes distributed. 
4. Daily total. 
5. Grand total. 

 
Register of Mufassal Processes  .. .. 

1. Serial number and date of receipt in 
this office. 

2. Place of transmission. 
3. Authority transmitting. 
4. Number and nature of process. 
5. Title of the case. 

 

 
Document clerk. 

 
 
 
 

Plaint clerk. 
 
 
 
 
 
 
 
 

Plaint clerk. 
 
 
 

Plaint clerk. 
 
 
 
 
 
 
 
 
 

Sub-poena clerk. 
 
 
 
 
 
 
 
 

Superintendent. 
 
 
 
 
 
 

Mufassal clerk. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
S.-12     . . 
 
 
 
 
 
S.-13     . . 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
S.-14     . . 
 
 
 
S.-15     . . 
 

 
6. Parties to be served. 
7. Issued on behalf of. 
8. Date of process. 
9. Returnable date of process. 

10. Sum received with the papers and date 
of receipt. 

11. Signature of serving officer with date 
and amount drawn by him. 

12. Date of service. 
13. Date of return by bailiff and sum 

received back. 
14. Date of return to court and sum 

returned. 
15. Remarks. 
16. Conveyance charges. 

 
Register of Returns of Processes  .. ..
  

1. Serial number of processes. 
2. Name of Issuing Court. 
3. Stamps. 

 
Register of Notices—Part I, Before-judgment: Part II, 
Special: Part III, Minors, lunatics: Part IV, 
Commitment: Part V, New-trial. 
 

1. Date of filing. 
2. Serial number.  
3. Suit number. 
4. Plaintiff. 
5. Defendant. 
6. Date of hearing. 
7. Bench. 
8. Claim. 
9. Costs. 

10. Bailiff. 
11. Number of copies. 
12. Remarks (Date of suit for Part I). 
13. Conveyance charges. 

 
Register of Returned Registered Summonses. 

1. Suit number. 
2. Returns. 

 
Register of Processes Distributed   .. 

1. Date. 
2. Bailiff. 
3. Number of suit. 
4. Number of process.   

     
     

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
Mufassal clerk 

 
 
 
 
 

Notice clerk 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Transmitting clerk. 
 
 
 

Sealer. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
S.-16      . . 
 
 
 
 
 
 
S.-17      . . 
 
Benches 
Suit Nos. 
S.S.-18    . . 
 
 
 
S.-19       . . 
 
 
 
 
 
 
 
 
 
 
 
S.-20      . . 
 
 
 
 
 
S.-21      . . 
 

 
Register of Suits of Poor Persons   .. 

1. Serial number. 
2. Suit number. 
3. Result. 
4. Date of intimation to Collector. 
5. Initials of Superintendent. 

 
Forward Diary (New Cases)  .. .. 
Date of hearing— 
1. 2. 3. 4. 5. 6. 
 
Register of Distribution of Cases   .. 

1. Suit Number. 
2. Judges. 

 
Register of Processes (Bailiffs’ Diary)  .. 

1. Nature of process. 
2. Number of process. 
3. Year. 
4. Plaintiff. 
5. Defendant. 
6. Issue date. 
7. Expiry date. 
8. Return of service. 
9. When returned to different 

departments. 
 

Register of Return of Processes (Bailiffs)  .. 
1. Serial number. 
2. Number of process. 
3. Date of receipt. 
4. Date of return to department. 
5. Initials of receiving officer. 

Register of Statement of Work (Bailiffs)  ..
       

 
Sealer. 

 
 
 
 
 
 

Appearance clerk. 
 
 
 

Appearance clerk. 
 
 
 

Each bailiff. 
 
 
 
 
 
 
 
 
 
 
 

Each bailiff. 
 
 
 
 
 

Each bailiff. 
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     No.               Nature of work. 
 

1. Summons served. 
2. Second summons served. 
3. Subpoenas served. 
4. Notices of New-trial served. 
5. Notices of Guardians served. 
6. Notices under O.21, R. 37, served. 
7. Special notices served. 
8. Prohibitory orders served. 
9. Intimation of withdrawal of prohibitory 

orders served. 
10. Processes received from other courts 

served. 
11. Other notices served. 
12. Evidence given in Police, High Court or 

Mufassal Court. 
 

 
1    2    3    4    5    6 
 
 
 
 
 
 
 
 

 
 I hereby declare that the above statement is correct. 
Dated this    day of     19 . 
 
 
        Bailiff. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
S.-22     . . 
 
 
 
 
 
 
 
 
S.-23     . . 
 
 
 
 
 
 
 
 
 
 
 
 
S.-24     . . 
 
 
 
 
 
 
 
 
 
 
 
 
S.-25     . . 
 
 
 
 
 
S.-26     . . 
 
 
 
 
 
 

 
Register of Plaints Examined  .. .. 
 

1. Number of suit. 
2. Whether proper stamp cost has been 

realised. 
3. Whether the stamps are in order. 
4. Whether the instructions for defacing 

stamps have been followed. 
 
Register showing performance in service of the 
bailiff. 
 

1. Name of bailiff. 
2. Number of summons or other processes 

issued. 
3. Number of summons or other processes 

to be served on persons. 
4. Number returned unserved. 
5. Number served personally. 
6. Percentage of the number in column 5 

on the number in column 3. 
 
Register of Processes Transmitted  .. 
 

1. Serial number. 
2. Names of parties. 
3. Nature of process with number. 
4. Number of copies of process. 
5. Date of hearing. 
6. Bench. 
7. To whom addressed. 
8. Date of payment of costs. 
9. Date of dispatch. 

10. Date of receipt of return. 
 
Register of Summonses Transmitted  .. 
 

1. Date of transmission. 
2. Suit Number. 
3. Defendant’s name. 

 
Index Register of Mufassal Processes kept 
alphabetically according to names of plaintiff. 
 

1. Issuing court. 
2. Suit number. 
3. Name of plaintiff. 
4. Serial number of process. 
5. Name of bailiff. 
 

 
Senior Superintendent, 
warrant department. 

 
 
 
 
 
 
 

Superintendent. 
 
 
 
 
 
 
 
 
 
 
 

 
Transmitting clerk. 

 
 
 
 
 
 
 
 
 
 
 
 

Transmitting clerk. 
 
 
 
 
 

Cause list writer. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
S.-27     . . 
 
 
 
 
 
 
 
S.-28     . . 
 
 
 
 
 
 
 
S.-29     . . 
 

 
Statistical Register of Suits according to Value. 

1. Value. 
2. Previous total. 
3. Number filed. 
4. Daily total. 
5. Grand total. 

 
 
Register of Destruction of Records.  .. 

1. Nature of records destroyed. 
2. Period covered. 
3. Date of destruction. 
4. Initials of record-keeper. 
5. Initials of the Registrar. 

 
 
Attendance Register. 
 

 
Cost computor. 

 
 
 
 
 
 
 

Superintendent. 
 

 
 
 
 
 
 
 
 

 
 

RECORD DEPARTMENT. 
 

 
Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
R. 1      . . 
 
 
 
 
 
 
 
 
 
 
R. 2      . . 
 

 
Register of General Powers  .. .. 

1. Month and date. 
2. Number. 
3. Names of executants. 
4. Names of attorneys, pleaders and 

agents 
5. Date of order for registration. 
6. Remarks. 
7. Stamp on Power. 

 
 
Register of Arbitration Writs  .. .. 

1. Date of receipt. 
2. Serial number. 
3. Number of suit. 
4. Names of parties. 
5. Name of Court. 
6. Name of arbitrator. 
7. Returnable date. 
8. Number of bailiffs. 
9. Signature. 

10. Remarks.  
 

 
General power clerk. 

 
 
 
 
 
 
 
 
 
 

Record-keeper. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
R. 3      . . 
 
 
 
 
 
 
 
 
 
 
 
 
 
R. 4      . . 
 
 
 
 
 
 
 
 
 
R. 5      . . 
 
R. 6      . . 
 
R. 7      . . 
 
R. 8      . . 
 
 
 
 
R. 9      . . 
 
 
 
 
R. 10      . . 
 
 
R. 11      . . 
 
 

 
Register of Applications for copies  .. 

1. Serial number. 
2. Date of application. 
3. Name of applicant. 
4. Description of paper to be copied. 
5. Number of suit. 
6. Date when ready. 
7. Court-fee for certified copy. 
8. Extra fee for urgent copy. 
9. Total of columns 7 and 8. 

10. Signature of person receiving the copy. 
11. If rejected, date with reason in brief. 
12. Remarks. 

 
Register of X Records (R.D.) ..  .. 

1. Bench. 
2. Suit number. 
3. Date of removal. 
4. Date of return. 
5. Date of removal 
6. Date of return. 
7. Note of C files. 
8. Remarks. 

 
Register of Y Records (R.D.) ..  .. 
 
Register of Z Records (R.D.) ..  .. 
 
Register of Distress Records (R.D.)  .. 
 
Register of Statutory Decrees (R.D.)  .. 
[Note—Registers R. 5 to 8 will be in the same form as R. 
4.] 

 
 
Register of Records Issued to other Courts 
[In H. C. form No. (R) 29]. 
Part I for High Court. 
Part II for different courts. 
 
Register of Applications for the Return of Documents. 
[In H. C. form No. (R)30.] 
 
Register of Inspection of Records  .. .. 
[In H. C. form No. (R)25.] 
[Note—Column 4 to be left blank.] 

 
 

 
Record-keeper. 

 
 
 
 
 
 
 
 
 
 
 
 
 

Record-keeper. 
 
 
 
 
 
 
 
 
 

Ditto. 
 

Ditto. 
 

Ditto. 
 

Ditto. 
 
 
 
 

Ditto. 
 
 
 
 

Assistant record-keeper 
 
 

Record-keeper. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
R. 12      . . 
 
 
 
 
 
 
 
 
 
R. 13      . . 
 
 
 
 
 
 
 
 
R. 14      . . 
 
 
 
 
R. 15      . . 
 
 
 
 
 
 
R. 16      . . 

 
Transit Register (for warrant department) 

1. Serial number. 
2. Date 
3. After-judgement records marked “X”. 
4. Initials of clerk receiving powers for 

after-judgment records in warrant 
department. 

5. Initials of record-keeper for receipt 
from warrant department. 

 
Register of Records Sent to Benches on Sub-poenas. 

1. Serial number. 
2. Date of dispatch. 
3. Description of records. 
4. Name of the bench. 
5. Initials of bench clerk. 
6. Date of return. 
7. Remarks. 

 
Register of Rejected Plaints ..  .. 

1. Date of receipt in record rom. 
2. Date of rejection. 
3. Name of parties. 

 
Register of Destruction of Records  .. 

1. Nature of records destroyed. 
2. Period covered. 
3. Date of destruction. 
4. Initials of record-keeper. 
5. Initials of Registrar. 

 
Attendance Register  ..  .. 
 
 

 
Assistant record-keeper. 

 
 
 
 
 
 
 
 
 

Record-keeper. 
 
 
 
 
 
 
 
 

Assistant record-keeper 
 
 
 
 

Record-keeper. 
 
 
 
 
 
 

Ditto. 
 

 
 
 
 

WARRANT DEPARTMENT. 

 
 

Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
W. 1     . . 
 

 
Register of warrants  ..  .. 

1. Daily number. 
2. Annual number. 
3. Date of decree. 

      

 
Writ Writer No. II. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
W. 2     . . 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
W. 3     . . 
 
 
 
 
 
W. 4     . . 
 
 

4. Suit number. 
5. Plaintiff. 
6. Defendant. 
7. To whom directed. 
8. Amount decreed. 
9. Amount of costs. 

10. Total amount of debt and costs. 
11. Amount of fees recovered in stamps 
    Process fees. 
    Other fees. 

12. Initials of Superintendent. 
13. Cost of application. 
14. Receipt by the bailiff. 
15. Nature of the writ. 
16. Remarks. 
17. Conveyance charges. 

 
Register of Prohibitory Orders  .. .. 

1. Serial number. 
2. Date of decree. 
3. Suit number. 
4. Plaintiff. 
5. Defendant 
6. On whom issued. 
7. Name of the defendant concerned when 

there are several defendants. 
8. For which month. 
9. Amount of prohibitory order. 

10. Fees in stamps 
   Process fees. 
   Other fees. 

11. Initials of Superintendent. 
12. Cost of application. 
13. Return of service. 
14. Remarks. 
15. Conveyance charges. 

 
Index Register of Prohibitory Orders  .. 

1. Serial number. 
2. Name of defendant. 
3. Number of prohibitory orders. 

 
 
Register of Withdrawal of Prohibitory Orders 

1. Date. 
2. Serial number. 
3. Prohibitory order number. 
4. Signature of party or date of posting. 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
Prohibitory Order clerk. 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Ditto. 
 
 
 
 
 

Ditto. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
W. 5     . . 
 
 
 
 
 
 
 
W. 6     . . 
 
 
 
 
 
 
 
 
W. 7     . . 
 
 
 
 
W. 8     . . 
 
 
 
 
 
W. 9     . . 
 
 
 
 
 
W. 10     . . 
 

 

 
Register of Orders of Attachment Before-Judgment 
Confirmed. 

1. Serial number. 
2. Attachment before-judgment number. 
3. Suit number. 
4. Date of decree. 
5. Remarks. 

 
Debt Attachment Register  .. .. 

1. Serial number. 
2. Date 
3. Plaintiff 
4. Defendant. 
5. Amount of pro-order. 
6. Amount calculated. 
7. Remarks. 

 
Register of Transmission of Prohibitory Orders. 

1. Date. 
2. Prohibitory order number. 
3. Bailiff number. 

 
Register of Insolvency   .. .. 

1. Date. 
2. Serial number. 
3. Name. 
4. Particulars. 

 
Alphabetical Index Register of Insolvents  .. 

1. Serial Number. 
2. Name. 
3. Number of Insolvency Register. 
4. Remarks. 

 
Register of Mufassal Decrees  .. .. 

1. Serial number. 
2. Particulars of issuing court. 
3. Case number of issuing court. 
4. Names of parties. 
5. Date of receipt from issuing court. 
6. Date of dispatch to issuing court. 
7. Date of acknowledgment. 
8. Remarks. 

 
 

 
Prohibitory Order clerk. 

 
 
 
 
 
 
 

Ditto. 
 
 
 
 
 
 
 
 

Ditto. 
 
 
 
 

Writ Writer No.1. 
 
 
 
 
 

Ditto. 
 
 
 
 
 

Mufassal clerk. 

 
 
 
 
 
 



416 
 

 
 

Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
W. 11     . . 
 
 
 
 
 
 
 
W. 12     . . 

 
 
 
 
 
 
 
 
 
 
 
 
 
W. 13     . . 

 

 
Register of Statutory Decrees  .. .. 

1. Serial number. 
2. Issuing authority. 
3. Number of issuing authority. 
4. Names of parties. 
5. Date of receipt from the authority. 
6. Date of sending to record room. 

 
Register of Transmission of Copies of Decrees sent to 
Mufassal courts. 

1. Date of copy of decree. 
2. Suit number. 
3. Date of decree. 
4. Number of copy of decree. 
5. Plaintiff. 
6. Defendant. 
7. Number of transmitting letter. 
8. Transmitting letter addressed to. 
9. Transmitting letter signed by. 

10. Duration. 
11. Remarks. 
 

Register of Properties Seized . . .. 
1. Date. 
2. Serial number of entry. 
3. Number of warrant. 
4. Date of warrant. 
5. Date of seizure/removal (in red ink). 
6. Names of bailiffs and of peons. 
7. Suit number. 
8. Date of decree. 
9. Serial number in Register of property 

removed to court. 
10. Place of seizure. 
11. Nature of property seized. 
12. Plaintiff. 
13. Defendant. 
14. Name of claimant. 
15. Serial number of claim. 
16. Date of claim, and claim number. 
17. Date of sale or order of release/actual 

release (in red ink). 
18. Custody charges and coolly hire. 
19. Number of days in custodian’s 

possession. 
20. Remarks. 

 

 
Mufassal clerk 

 
 
 
 
 
 
 

Ditto. 
 
 
 
 
 
 
 
 
 
 
 
 
 

Claim clerk 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
W. 14     . . 
 
 
 
 
 
 
 
W. 15     . . 
 
 
 
 
 
W. 16     . . 
 
 
 
 
 
W. 17     . . 
 
 
 
 
 
W. 18     . . 
 
 
 
 
 
 
 
W. 19     . . 
 
 
 
 
 
 
 
W. 20     . . 
 

 

 
Register of Properties Removed to Court  .. 

1. Godown number and lot number. 
2. Serial number of entry. 
3. Number in Register of Properties 

Seized. 
4. Description of each article and ……of 

bailiff. 
 
Register of Claims  .. .. .. 

1. Serial number of claim. 
2. Serial number of entry in the Register of 

Properties Seized (column 2 thereof). 
3. Initials of assistant superintendent. 

 
Register of Certificates of Execution  .. 

1. Serial number. 
2. Court. 
3. Suit number. 
4. Date of decree. 

 
Register of Copies of Judgment Returned  .. 

1. Serial number. 
2. Court. 
3. Suit number. 
4. Date of decree.  

 
Register of Releases (body warrant)  .. 

1. Date of order. 
2. Half-yearly number. 
3. Annual number. 
4. Suit number. 
5. Date of decree. 
6. Writ number. 

 
Register of Writs of Possession Delivered  .. 

1. Serial number (half-yearly). 
2. Serial number (annual). 
3. Writ number. 
4. Suit number. 
5. Date of decree. 
6. Date of delivery of possession. 

 
Register of X Deposits. 

1. Before execution, in full. 
2. Before execution, in part. 
3. After execution, in full. 
4. After execution, in part. 
5. Annual number. 

 
 

 
Claim clerk. 

 
 
 
 
 
 

 
Ditto. 

 
 
 
 
 

Ditto. 
 
 
 
 
 

Ditto. 
 
 
 
 
 

Ditto. 
 
 
 
 
 
 
 

Ditto. 
 
 
 
 
 
 
 

Statistical clerk. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
W. 21     . . 
 
 
 
 
 
 
W. 22     . . 
 
 
 
 
 
 
 
 
 
W. 23     . . 
 
 
 
 
 
W. 24     . . 
 
 
 
 
 
 
 
 
 
 
 
 
 
W. 25     . . 

 

 
Register of Y Deposits   .. .. 

1. Before execution, in full. 
2. Before execution, in part. 
3. After execution, in full. 
4. After execution, in part. 
5. Annual number. 

 
Register of Satisfaction   .. .. 

1. Date. 
2. Suit number. 
3. Date of decree. 
4. Before execution, in full. 
5. Before execution, in part. 
6. After execution, in full. 
7. After execution, in part. 
8. Annual number. 

 
Register of Expired Writs  .. .. 

1. Suit number. 
2. Writ number 
3. Annual number. 
4. Initials of after-judgment clerk. 

 
Register of Commitments   .. .. 

1. Date. 
2. Serial number. 
3. Suit number. 
4. Date of decree. 
5. Writ number. 
6. Plaintiff’s name. 
7. Defendant’s name. 
8. Name of person committed. 
9. Bailiff. 

10. Amount of warrant. 
11. Amount of diet money. 
12. Initials of senior superintendent. 

 
Register of Properties Sold  .. .. 

1. Annual number. 
2. Suit number. 
3. Date of deposit. 
4. Date of decree. 
5. Plaintiff. 
6. Defendant. 
7. Amount of custody charges. 
8. Initials of senior superintendent. 

 

 
Statistical clerk. 

 
 
 
 
 
 

Ditto. 
 
 
 
 
 
 
 
 
 

Ditto. 
 
 
 
 
 

Ditto. 
 
 
 
 
 
 
 
 
 
 
 
 
 

Ditto. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
W. 26     . . 
 
 
 
 
 
 
 
 
 
 
 
 
W. 27     . . 
 
 
 
 
 
 
 
 
 
 
W. 28     . . 
 
 
 
 
 
 
 
 
 
 
 
 
 
W. 29     . . 
 
 
W. 30     . . 
 

 
 

 
Register of Properties Released  .. .. 

1. Serial for half-yearly return of property 
released with payment. 

2. Serial number for annual return of all 
releases. 

3. Writ number. 
4. Suit number. 
5. Dates of deposits of amounts due to 

custodian. 
6. Amounts of such deposits. 
7. Initials of after-judgment clerk. 
8. Initials of senior superintendent. 

 
Register of Bonds   .. .. 

1. Date. 
2. Suit number. 
3. Annual number. 
4. Plaintiff. 
5. Defendant. 
6. Name of surety. 
7. Amount of bond executed. 
8. Value of stamp. 
9. Remarks. 

 
Register of custody charges  .. .. 

1. Daily number. 
2. Annual number. 
3. Suit number. 
4. Date of decree. 
5. Plaintiff. 
6. Defendant. 
7. Amount of charges. 
8. Return of the writs. 
9. Money returnable to plaintiff. 

10. Particulars of payment. 
Form 55 (new) may be used columns— 
10, 11 and 12 being left blank. 

 
Register of Diet Money   .. .. 
          Same as No. 28. 
 
Register of Leviable Costs Deposited  .. 

1. Serial number in Register of Suits of 
Poor Persons (warrant department). 

2. Suit number. 
3. Date of decree. 
4. Date of deposit. 
5. Amount deposited. 
6. Date of intimation to Collector. 
  

 
Statistical clerk. 

 
 
 
 
 
 
 
 
 
 
 
 

Ditto. 
 
 
 
 
 
 
 
 
 
 

Statistical clerk and 
Claim clerk. 

 
 
 
 
 
 
 
 
 
 
 
 

Statistical clerk. 
 
 

After-judgment clerk 
(2nd bench) 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
W. 31     . . 
 
 
 
 
 
 
 
 
 
 
 
 
 
W. 32     . . 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
W. 33     . . 
 

 

 
Register of Suits of Poor Persons (warrant 
department.) 

1. Serial number. 
2. Suit number. 
3. Date of decree. 
4. Date of sending copy of order to 

Collector. 
5. Amount of leviable costs to be realised. 
6. Date of deposit. 
7. Amount deposited. 
8. Date of intimation to Collector. 
9. Date of payment (red ink). 

10. Amount paid (red ink). 
 
Register of Applications for Rateable Distribution. 

1. Serial number. 
2. Suit number (decree sought to be 

executed). 
3. Date of decree. 
4. Serial number in Register of Properties 

Seized. 
5. Date of filing process fees. 
6. Fees paid in stamps. 
   Process fees. 
   Other fees. 
7. Initials of superintendent. 
8. Result— 
  Wholly infructuous. 
  Decree satisfied in part. 
  Decree satisfied in full. 
9. Duration. 

 
Register of Application for Attachment of Decrees. 

1. Serial number. 
2. Suit number (decree sought to be 

executed). 
3. Date of decree. 
4. Suit number (decree sought to be 

attached). 
5. Date of decree. 
6. Fees in stamps 
   Process fees. 
   Other fees. 
7. Initials of the superintendent. 
8. Result— 
  Wholly infructuous. 
  Decree satisfied in part. 
  Decree satisfied in full.   
9. Duration. 
 

 
After-judgment clerk 

(2nd bench). 
 
 
 
 
 
 
 
 
 
 
 

 
Claim clerk. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Ditto. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
W. 34     . . 
 
 
 
 
 
 
 
 
W. 35     . . 
 
 
 
 
 
 
 
 
 
 
 
 
W. 36     . . 
 
 
 
 
 
 
 
W. 37     . . 
 
 
 
 
 
 
 
 
 
W. 38     . . 
 

 

 
Register of Court-fees (miscellaneous)  .. 

1. Date. 
2. Serial number. 
3. Suit number. 
4. Date of decree. 
5. Fees paid in stamps (other fees). 
6. Initials of superintendent. 
7. Initials of bench clerk. 

 
Register of Distress Warrants  .. .. 

1. Serial number. 
2. Plaintiff. 
3. Defendant. 
4. Rent. 
5. Fees paid in stamps (process fees.) 
6. Initials of superintendent. 
7. Initials of bailiff. 
8. Date of order. 
9. Date of sending record to record room. 

10. Conveyance charges. 
11. Duration. 

 
Sale Book   .. .. .. 

1. Writ number. 
2. Suit number. 
3. Date of decree. 
4. Plaintiff. 
5. Defendant. 
6. Signature of auctioneer. 

 
Register of Warrants Received (Bailiffs)  .. 

1. Serial number. 
2. Writ number. 
3. Suit number. 
4. Date of decree. 
5. Plaintiff. 
6. Defendant. 
7. Amount. 
8. Remarks. 

 
Register of Processes (diary)  .. .. 

1. Warrant number. 
2. Suit number. 
3. Name. 
4. Amount. 
5. Remarks. 
6. Note on removal. 
 

 
Superintendent and 

Passing clerks. 
 
 
 
 
 
 
 

Writ-Writer No.1. 
 

 
 
 
 
 
 
 
 
 
 
 

After-judgment clerk 
(Chief bench). 

 
 
 
 
 
 

Seal bailiffs. 
 
 
 
 
 
 
 
 
 

Ditto. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
W. 39     . . 
 
 
 
 
 
 
 
 
 
W. 40     . . 
 
 
 
 
 
 
W. 41     . . 
 
 
 
 
W. 42     . . 
 
 
 
 
W. 42A  . . 
 
 
 
 
 
 
W. 43     . . 
 
 
 
W. 44     . . 

 

 
Bailiffs’ Sale Account Register  .. .. 

1. Suit number. 
2. Date of decree. 
3. Plaintiff. 
4. Defendant. 
5. Description of articles. 
6. Sale proceeds. 
7. Purchaser. 
8. Remarks. 

 
Register of After-judgment Records  .. 

1. Suit number. 
2. Date of decree. 
3. Date of sending to record room. 
4. Date of receipt from record room. 
5. Date of sending to record room. 

 
Register of Deposit Notices  .. .. 

1. Suit number. 
2. Date of deposit. 
3. Date of dispatch. 

 
Register of Warrants Distributed  .. .. 

1. Date. 
2. Name of bailiff. 
3. Costs for stamp. 

 
Register of Prohibitory Orders Distributed .. 

1. Serial number of orders. 
2. Number of bailiff. 
3. Date of delivery. 
4. Initials of bailiff. 
5. Date of return. 

 
Register of Warrants Drawn  .. .. 

1. Date. 
2. Name of bailiff. 

 
Register of Duration   .. .. 

1. Serial number. 
2. Writ number. 
3. Suit number and date of decree. 
4. Date of execution. 
5. Date of disposal. 
6. Duration. 
7. Remarks. 

 

 
Seal bailiffs. 

 
 
 
 
 
 
 
 
 

Passing clerks. 
 
 
 
 
 
 

Passing clerk, Chief 
Judge. 

 
 
 

Senior Superintendent. 
 
 
 
 

Prohibitory order clerk. 
 
 
 
 
 
 

Writ-Writer No. II. 
 
 
 

Claim clerk and Pro-
order clerk. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
W. 45     . . 
 
 
 
 
 
 
W. 46     . . 
 
 
 
 
 
W. 47     . . 
 
 
 
 
 
 
W. 48     . . 
 
 
 
 
 
 
 
 
W. 49     . . 
 
 
 
 
 
W. 50     . . 
 
 
 
 
 
 
W. 51     . . 
 

 

 
Assistant Superintendent’s Diary  .. .. 

1. Date. 
2. Number of suit. 
3. Number of warrant. 
4. Purpose for which kept. 
5. Adjourned to. 

 
Register of Affidavits   .. .. 

1. Date. 
2. Purport of affidavit. 
3. Name of deponent. 
4. Initials of superintendent. 

 
Bailiff’s Receipt Book   .. .. 

1. Serial Number. 
2. Number of process. 
3. Date of receipt. 
4. Date of return to department. 
5. Initials of receiving officer. 

 
General Diary of Execution Cases .. .. 

1. Date. 
2. Number of case. 
3. Dismissed. 
  or 
4. Adjourned— 

(a) Purpose for which adjourned. 
(b) Date to which adjourned. 

 
Transit Register. 

1. Serial number. 
2. Date. 
3. Contents. 
4. Initials. 

 
Register of Destruction of Records .. .. 

1. Nature of records destroyed. 
2. Period covered. 
3. Date of destruction. 
4. Initials of record keeper. 
5. Initials of the Registrar. 

 
Attendance Register   .. ..
    

 
Assistant Superintendent. 

 
 
 
 
 
 

Senior Superintendent. 
 
 
 
 
 

Each bailiff. 
 
 
 
 
 
 

Diary keeper. 
 

 
 
 
 
 
 
 
 
 
 
 
 

Superintendent. 
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CORRESPONDENCE AND MISCELLANEOUS DEPARTMENT 

 
 

 
Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
C.M. 1     . . 
 
 
 
 
 
 
 
 
 
 
 
 
 
C.M. 2     . . 
 
 
 
 
 
 
 
 
 
C.M. 3     . . 
 

 

 
Register of Local Commission Sent .. .. 

1. Serial number. 
2. Bench. 
3. Suit number and names of parties. 
4. To whom issued. 
5. Nature of commission, i.e., whether viva 

voce or on interrogatories and cross 
interrogatories. 

6. Date of dispatch. 
7. Letter number. 
8. Date of return. 
9. Remarks (whether executed or 

unexecuted). 
 
Register of Letters Received  .. .. 

1. Serial number. 
2. Date of receipt. 
3. Number and date of letter. 
4. From whom received. 
5. Subject matter. 
6. Initials. 
7. File number. 
8. Remarks. 

 
Register of Outside Commissions Received .. 

1. Serial number. 
2. Date of receipt. 
3. Authority and place. 
4. Date of issue. 
5. Returnable date. 
6. Title, no. of case and contents. 
7. Witness to be examined. 
8. On whose behalf. 
9. Name of commissioner appointed. 

10. Initials of the commissioner. 
11. Date of issue of papers to 

commissioner. 
12. Date of execution. 
13. Date of return from commissioner. 
14. Date of return to issuing court with 

signature of senior superintendent. 
15. Amount received with commission for 

commissioner and expenses received 
separately. 

16. Charges (signed by                        .) 
17. Balance returned (signed by            .) 
18. Remarks.  
 

 
Correspondence clerk. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Ditto. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
C.M. 4     . . 
 
 
C.M. 5     . . 
 
 
 
 
 
 
 
C.M. 6     . . 
 
 
C.M. 7     . . 
 
 
C.M. 8     . . 
 
 
C.M. 9     . . 
 
 
C.M. 10   . . 
 
 
 
 
 
 
 
 
 
 
C.M. 11   . . 
 
 
 
 
C.M. 12   . . 
 

 

 
Register of Pleaders   .. .. 
H. C. form No. (R) 35. 
 
Register of Commissioners  .. .. 

1. Serial number. 
2. Name. 
3. Name of Issuing Court. 
4. Suit number. 
5. Date of appointment. 
6. Remarks. 

 
Register of Licensed Clerks of Pleaders .. . 
H. C. form No. (R) 36A. 
 
Register of Stationery Articles Received and Issued. 
H. C. form No. (R) 39A. 
 
Register of Furniture and Stores in three parts. 
H. C. form Nos. (R) 40(i), (R) 40(ii), (R) 40(iii). 
 
Casual Leave Register   .. .. 
H. C. form No. (R) 41.  
 
Register of Establishment  .. .. 

1. Serial number. 
2. Name. 
3. Date of birth. 
4. Education and qualification. 
5. Date of first appointment to 

Government service, and where. 
6. Date of confirmation. 
7. Pay. 
8. Address.  

 
Establishment Order Book  .. .. 

1. Date. 
2. Contents. 
3. Initials. 

 
Register of Returns Received  .. .. 

1. Serial number. 
2. From whom received. 
3. Subject-matter. 
4. Initials. 
     

 
Correspondence clerk. 

 
 

Head assistant. 
 
 
 
 
 
 
 

Correspondence clerk. 
 
 

Ditto. 
 
 

…. 
 
 

Head assistant. 
 
 

Ditto. 
 

 
 
 
 
 
 
 
 
 

Ditto. 
 
 
 
 

Correspondence clerk. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
C.M. 13   . . 
 
 
 
 
 
 
C.M. 14   . . 
 
 
 
 
 
 
C.M. 15   . . 
 
 
 
 
 
C.M. 16   . . 
 
 
 
 
 
 
 
 
 
C.M. 17   . . 
 
 
C.M. 18   . . 
 
 
 
 
 
 
 
C.M. 19   . . 

 

 
Register of Copies of Decrees and Certificates 
Received. 

1. Serial number. 
2. From whom received. 
3. Subject-matter. 
4. Initials. 

 
Alphabetical Register of Circulars Received. 

1. Date. 
2. Serial number. 
3. From whom received. 
4. Subject-matter. 
5. Remarks. 

 
Advance Register of Replies  .. .. 

1. Serial number. 
2. Number of Inward Register. 
3. Date when reply to be sent. 
4. Number of date of reply. 

 
Catalogue of Books   .. .. 

1. Serial number in group. 
2. Title of book. 
3. Date of receipt. 
4. Number of volumes. 
5. Number of copies in library. 
6. Almirah or rack number. 
7. Shelf No. 
8. Remarks. 

 
Register of Forms (2 parts) 
H. C. form No. (R)39(i) 
 
Register of Books Issued   .. .. 

1. Date. 
2. Description of Book. 
3. To whom issued. 
4. Signature of receiving officer. 
5. Date of return. 
6. Initials. 

 
Register of Pleaders Permitted to Practise in the 
Court. 

1. Serial number. 
2. Date of enrolment. 
3. Name. 
4. Date of first certificate. 

 

 
Correspondence clerk. 

 
 
 
 
 
 

Head assistant. 
 
 
 
 
 
 

Correspondence clerk. 
 
 
 
 
 

Librarian. 
 
 
 
 
 
 
 
 
 

Librarian and 
Accountant. 

 
Librarian. 

 
 
 
 
 
 
 

Head assistant. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
 
 
 
 
C.M. 20   . . 
 
 
 
 
 
C.M. 21   . . 
 
 
 
 
 
 
 
C.M. 22   . . 
 
 
 
 
 
 
 
 
 
 
 
C.M. 23   . . 
 
 
 
 
 
C.M. 24   . . 

 

5. Date of renewal. 
6. By whom renewed. 
7. Date of delivery. 
8. Signature and address of the pleader. 

 
Standing Order Book.   .. .. 

1. Date. 
2. Serial number. 
3. Contents. 
4. Initials. 

 
Register of Despatch   .. .. 

1. Serial number. 
2. Date. 
3. To whom sent. 
4. Letter number. 
5. Cost of stamp. 
6. Remarks. 

 
Register of Service Postage Stamps  .. 

1. Date. 
2. Opening balance. 
3. Amount received. 
4. Total of columns 2 and 3. 
5. Department. 
6. Number of covers and amount of 

postage. 
7. Total used. 
8. Balance. 
9. Remarks. 

 
Transit Register (Plaints)  .. .. 

1. Date. 
2. Suit or document number and 

description. 
3. Initials of receiving clerk. 

 
Transit Register (commissions)  .. .. 

1. Serial number. 
2. Date. 

3. Number and date of letter. 
4. From whom received. 
5. Contents. 
6. Initials. 

 

 
 
 
 
 

Head Assistant. 
 
 
 
 
 

Z account clerk. 
 
 
 
 
 
 
 

Ditto. 
 
 
 
 
 
 
 
 
 
 
 

Correspondence clerk 
and Z account clerk. 

 
 
 
 

Correspondence clerk. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
C.M. 25   . . 
 
 
 
C.M. 26  . . 
 
 
 
 
 
 
 
 
C.M. 27  . . 
 
 
 
 
 
 
 
C.M. 28  . . 
 

 

 
Transit Register of Processes Received  .. 

1. Total number received. 
2. Initials. 

 
Register of Destruction of Records— 
     (Correspondence department). 
 

1. Nature of records destroyed. 
2. Period covered.  
3. Date of destruction. 
4. Initials of record keeper. 
5. Initials of the Registrar. 

 
Register of Destruction of Records— 
(benches). 

1. Nature of records destroyed. 
2. Period covered. 
3. Date of destruction. 
4. Initials of record keeper. 
5. Initials of Registrar. 

 
Attendance Register   .. .. 

 
Correspondence Clerk. 

 
 

ACCOUNTS AND TREASURY DEPARTMENTS. 

 
 

Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
A.T. 1     . . 

 

 
Register of X Deposits   .. .. 

1. Date of receipt. 
2. Depositor. 
3. Payee. 
4. Nature of deposit. 
5. Suit number. 
6. Amount of each deposit. 
7. Number of each deposit. 
8. Initials of Registrar/Deputy Registrar. 
9. Details of repayment—(a) Date;         

(b) Amount of each repayment; (c)  
Initials of Registrar/Deputy Registrar. 

10. (a) Date; (b)  Amount of each 
repayment; 
(c) Initials of Registrar/Deputy 
Registrar. 

    11.        (a)  Date; (b)  Amount of each        
             repayment; 
                  (c)  Initials of Registrar/Deputy  
  Registrar. 
 

 
Treasurer and 
Accountant. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
 
 
 
 
A.T. 2     . . 
 
 
A.T. 3     . . 
 
A.T. 4     . . 
 
 
A.T. 5     . . 
 
 
A.T. 6     . . 
 

 

      12.       Total repayment. 
      13.       Balance transferred to Clearance 
Register. 
      14.       Balance lapsed to Government. 
 
Register of Y Deposits   .. .. 
    Same as No. A.T.-1.      
 
Machine Strip Register (Y)  .. .. 
 
Repayment Register of X Deposits .. .. 
    H. C. form No. (A) 19. 
 
Repayment Register of Y Deposits .. ..   
    H. C. form No. (A) 19. 
 
Register of Z Deposits—Part I  .. .. 
 

Dr. 
 

1. Serial number of deposit. 
2. From whom received. 
3. Particulars and nature of receipt. 
4. Money attached by prohibitory orders. 
5. Decretal or before-judgment money. 
6. Sale money. 
7. Initials—Deputy Registrar. 
8. Treasurer. 
Note of adjustment— 
9. Date. 

10. Serial number of payment items. 
11. Amount of repayment. 
12. Initials of the Deputy Registrar. 
13. To whom paid. 
14. Particulars and nature of payment. 
 

Cr. 
 

15. Serial number of deposit. 
16. Money attached by prohibitory orders. 
17. Decretal of before-judgment money. 
18. Sale money. 
19. Initials of the Deputy Registrar. 
20. Deposit numbers of X or Y accounts to 

which transferred. 
21. Initials of the treasurer. 
22. Remarks. 
 

 
 
 
 

 
Treasurer and 
Accountant. 

 
Treasurer. 

 
Ditto. 

 
 

Ditto. 
 
 

Z account clerk. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
A.T. 7     . . 

 

 
Register of Z Deposits—Part II  .. .. 
 

Dr. 
 

1. Serial number of deposit. 
2. From whom received. 
3. Particulars and nature of receipt. 
4. Diet money of witnesses. 
5. Process fees received from other courts. 
6. Commission charges. 
7. Probable cost of attachment before 

judgment. 
8. Government expert fees to be 

deposited in the bank to the credit of 
Government and partly paid to the 
expert for travelling. 

9. Advertisement charges. 
10.  
11.  
12. Total. 
13. Initials—Deputy Registrar. 
14. Initials—Treasurer. 
15. Date. 
16. Serial number of payment item. 
17. Amount of repayment. 
18. Initials of the Deputy Registrar. 
19. To whom paid. 
20. Particulars and nature of payment. 
 

Cr. 
 

21. Serial number of deposit. 
22. Diet money of witnesses. 
23. Process fees received from other courts. 
24. Commission charges. 
25. Probable cost of attachment before 

judgment. 
26. Government expert fees to be 

deposited in the bank to the credit of 
Government and partly paid to the 
expert for travelling. 

27. Advertisement charges. 
28.  
29.  
30. Total. 
31. Initials of the Deputy Registrar. 
32. Signature of the payee. 
33. Initials of treasurer. 
34. Remarks. 

 
 

 
Z account clerk. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
A.T. 8     . . 
 
 
A.T. 9     . . 
 
 
A.T. 10   . . 
 
 
A.T. 11   . . 
 
 
A.T. 11A . . 
 
 
 
A.T. 12   . . 
 
 
 
 
 
 
 
 
 
 
 
 
 
A.T. 13   . . 
 
 
A.T. 14   . . 
 
 
 
 
 
 
 
 
A.T. 15   . . 

 

 
Register of Counterfoils of Z Deposit Receipts. 
 H. C. form No. (A) 23. 
 
Register of Personal Ledger Accounts—X  
 A.-G. B. form No. 109 
 
Register of Personal Ledger Accounts—Y  
 A.-G. B. form No. 109. 
 
Register of Personal Ledger Accounts—Z  
 A.-G. B. form no. 109. 
 
Register of Daily Receipts and Payments of Personal 
Deposits. 
 A.-G. B. form No. 189. 
 
Rent Register (Seats)   .. .. 

1. Seat number. 
2. Name. 
3. Arrear. 
4. Assessment. 
5. Total. 
6. Realisation— 

(a) Date. 
(b) Number of chalan. 
(c) Amount. 

7. Balance. 
8. Initials of the accountant. 
9. Initials of the Registrar. 

 
Rent Register (Stalls and spaces)  .. .. 
 Same as A.T.-12. 
 
Subsidiary Register of Receipts (Accounts) 

1. Date. 
2. Number of chalan. 
3. Pleader’s seat rent. 
4. Stall rent. 
5. Miscellaneous receipts. 
6. Total. 
7. Initials of Registrar. 

 
Register of Chalans  .. .. .. 
 H. C. form No. (A) 14. 

 
 

 
Z account clerk. 

 
 

Accountant. 
 
 

Ditto. 
 
 

Ditto. 
 
 

Ditto. 
 
 
 

Ditto. 
 
 

 
 
 
 
 
 
 
 
 
 
 

Ditto. 
 
 

Ditto. 
 
 
 
 
 
 
 
 

Ditto. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
A.T. 16   . . 
 
 
A.T. 17   . . 
 
 
 
 
 
 
A.T. 18   . . 
 
 
A.T. 19   . . 
 
 
 
A.T. 20   . . 
 
 
A.T. 21   . . 
 
 
A.T. 22   . . 
 
 
 
A.T. 23   . . 
 
 
 
 
 
 
 
 
 
A.T. 24   . . 
 

 

 
Register of Chalans for Petty Payments  .. 
H. C. form No. (A) 15. 
 
Register of Payment Orders.  .. .. 

1. Date. 
2. Number of payment order. 
3. Amount. 
4. Date of cashing 
5. Initials of Registrar/Deputy Registrar. 

 
Treasury Pass Book   .. .. 
H. C. form No. (A) 17. 
 
Register of Judicial Deposits other than Civil 
Deposits, etc. 
H. C. form No. (A) 22. 
 
Register of Contract Contingencies .. .. 
Bengal form No. 2401. 
 
Register of Fines, Penalties and Forfeitures. 
H. C. form No. (A) 32. 
 
Register of Instruments Impounded and Stamp Duty 
and Penalty Realised. 
H. C. form no. (R) 19. 
 
Register of Application for Lapsed Deposits. 

1. Date of issue. 
2. Serial number. 
3. Name of applicant. 
4. Number and date of deposit. 
5. Date of lapsed credited to Government. 
6. Amount claimed. 
7. Number and date of A.-G. B’s authority. 
8. Remarks. 

 
Register of Payment Orders Uncashed  .. 

1. Original number of deposit. 
2. Date of deposit. 
3. Original date of issue. 
4. Date of lapse. 
5. Number in Register of payment-orders. 
6. Amount of payment-orders issued in— 

(a) previous months; 
(b) current months. 

   

 
Accountant. 

 
 

Ditto. 
 
 
 
 
 
 

Treasurer. 
 
 

Accountant. 
 
 
 

Ditto. 
 
 

Ditto. 
 
 

Ditto. 
 
 
 

Ditto. 
 
 
 
 
 
 
 
 
 

Ditto. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
 
 
 
 
A.T. 25   . . 
 
 
 
 
 
 
 
 
 
 
 
A.T. 26   . . 
 
 
A.T. 27   . . 
 
 
 
A.T. 28   . . 
 
 
 
 
 
 
 
 
 
A.T. 29   . . 
 

 

7. Initials of Deputy Registrar. 
8. Date of re-issue. 
9. Date of cashing. 

10. Remarks. 
 
Issue Register of Uncashed Payment orders 

1. Original date of issue. 

2. Number of payment order. 
3. Amount. 
4. Date of re-issue. 
5. Initials of Deputy Registrar. 
6. Date of cashing. 
7. Amount of uncashed bills (to be posted 

against the blanks in col. 6 only). 
8. Remarks. 

 
Bill Register  .. .. .. .. 
H. C. form No. (A) 26. 
 
Register of Receipts and Issues of Printed Saleable 
Forms. 
H. C. form No. (R) 39 (i). 
 
Cheque Account Book  .. .. .. 

1. Date. 
2. Particulars. 
3. Amount. 
4. Number and date of paying-in-slip. 
5. Initials of the Registrar/Deputy 

Registrar. 
6. Date of credit in the accounts. 
7. Initials of the Registrar/Deputy 

Registrar. 
8. Remarks. 

 
Auctioneer’s Sale Account  .. .. 

1. Date of sale. 
2. Date of suit. 
3. Names of first plaintiff and first 

defendant. 
4. Description of property. 
5. Name of purchaser. 
6. Amount of sale money. 
7. Amount of commission. 
 

 
 
 
 
 

Accountant. 
 
 
 
 
 
 
 
 
 
 
 

Accountant and 
Treasurer. 

 
Accountant. 

 
 
 

Registrar/Deputy 
Registrar and Treasurer. 

 
 
 
 
 
 
 
 

Auctioneer. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
 
 
 
 
 
A.T. 30   . . 
 
 
A.T. 31   . . 
 
 
A.T. 32   . . 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
A.T. 33   . . 
 
 
 
 
 
 
 
 
A.T. 34   . . 

 

8. Net amount deposited. 
9. Date of credit in X or Y accounts. 

10. Deposit number. 
11. Remarks (including note of other bids, if 

any). 
 
Clearance Register—X    .. .. 
   A.-G. B. form No. 16. 
 
Clearance Register—Y (temporary) .. .. 
   A.G.B. form No. 16.  
 
Register for Watching Disposal of Amounts drawn 
by the officers of the Court. 

1. Serial number. 
2. Number and date of original deposit. 
3. Amount. 
4. Date of drawal. 
5. Initials of drawing officers. 
6. To whom paid. 
7. Date of payment. 
8. Manner of payment. 
9. Number and date of chalan crediting 

the money, money-order receipt, etc. 
10. Initials of treasurer. 
11. Money-order and other forms of 

acknowledgment. 
12. Initials of accountant. 
13. Initials of Registrar. 
14. Remarks. 

 
Acquittance Register of Menials  .. .. 

1. Date. 
2. Designation. 
3. Number. 
4. Name. 
5. Officiating man. 
6. Amount. 
7. Signature. 

 
Register of Security Bonds  .. . 

1. Serial number. 
2. Name of officer. 
3. Post. 
4. Pay of post. 
5. Amount of public money adopted as 

basis of security.  
       

 
 
 
 
 
 

Accountant. 
 
 

Ditto. 
 
 

Ditto. 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Treasurer. 
 
 
 
 
 
 
 
 

Accountant. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
A.T. 35   . . 
 
 
 
 
 
 
 
 
 
A.T. 36   . . 
 
 
A.T. 37   . . 
 
 
 
 
 
 
A.T. 38   . . 

 

6. Nature and amount of security— 
(a) Security bonds (note date of 

engagement.) 
(b) Cash. 
(c) Government promissory notes. 
(d) Landed properties. 

7. Names of sureties. 
8. Payment of amounts mentioned in 

column 6— 
(a) Paid up to date. 
(b) Balance due. 
(c) Nature of arrangements for 

liquidating balance. 
9. Date of result of testing security in 

landed property or of bonds. 
10. Date of dispatch to Government 

Solicitor. 
11. Remarks. 

 
Register of Advance from General Provident Fund 
(staff). 

1. Account number. 
2. Name. 
3. Advance taken. 
4. Date of receipt. 
5. Number of instalments for refund. 
6. Number of instalments for interest. 
7. Remarks. 

 
Statistical Register of Annual Receipt and 
Expenditure. 
 
Order Book for Purchase and Repairs to Furniture. 

1. Date. 
2. Number. 
3. Article. 
4. Estimate. 
5. Remarks. 

 
Judge’s Register of Compromise Orders  .. 

1. Date. 
2. Serial number. 
3. Suit number. 
4. Plaintiff. 
5. Defendant. 
6. Amount to be refunded. 
7. Signature of Judge. 
8. Daily total. 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Accountant. 
 
 
 
 
 
 
 
 
 

Ditto. 
 
 

Ditto. 
 
 
 
 
 
 

All bench clerks. 

 
 
 



436 
 

 
 

 
Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
 
 
 
 
A.T. 39   . . 

 

9. Number of payment order. 
10. Date of payment order. 
11. Initials of Deputy Registrar. 
12. Remarks. 

 
Advice List Refund Payment Register of Half-Cost 
Refund Certificates Issued for Payment. 
 

1. Serial number of payment order. 
2. Serial number of compromise order. 
3. Judge. 
4. Name of payee. 
5. Amount to be refunded. 
6. Date of payment. 
7. Signature of Deputy Registrar. 
8. Daily total.  
      

 
 
 
 
 

Compromise clerk. 

 
Certified that the abovementioned half-cost refund certificates have this day been issued for 
payment. 
 
 
 
Dated the          Deputy Registrar. 
 
 

 
 

Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
A.T. 40   . . 

 

 
Register of Refund of Institution Fees.  .. 

1. Date of order. 
2. Serial number. 
3. Suit number. 
4. Bench. 
5. Plaintiff. 
6. Defendant. 
7. Amount of fee paid. 
8. Amount to be refunded. 
9. To be refunded to whom. 

10. Initials of Judges. 
11. Date of payment. 
12. Signature of Registrar/Deputy 

Registrar. 
13. Remarks. 

 
 

 
Chief Judge’s bench 

clerk. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
A.T. 41   . . 
 
 
 
 
 
 
 
 
 
 
 
 
 
A.T. 42   . . 
 

 

 
Register of Before-judgment Deposits and Payments. 

1. Date. 
2. Serial number. 
3. Suit number. 
4. Deposit number. 
5. Title of the suit. 
6. Particulars of deposits. 
7. Amount. 
8. Signature of Registrar/Deputy 

Registrar. 
9. Date of payment. 

10. Amount of payment. 
11. Remarks. 

 
Register of Plus and Minus Memoranda  .. 
      X. Y. Z. Total. 
Explanation of discrepancy, if any.  Closing balance  
      In this memo. on. 
Opening balance on  .. .. .. 
Closing balance in Bank Pass Book on  .. 
Add deposits of the month. 
(Excluding amount transferred from Z). 
 
     Total .. 
 
Deduct repayments of the month 
Closing balance (excluding amount transferred  
     from Z). 
Difference 
Being the amount of cheques cleared within the  
     Month but not entered in Bank Pass Book before  
     closing of the Court’s account. 
 
Accountant.      Registrar.          
 

 
Compromise clerk. 

 
 

 
 
 
 
 
 
 
 
 
 

 
Accountant. 

 
Certificate. 

 
1. Certified that on comparison with the registers of deposits and repayments and 

registers of daily totals the amounts entered above as received and repaid are found 
to be correct. 

 
2. Certified that the amount shown as balance in the Personal-Ledger Account has been 

verified by me from the Bank Pass-Book and the Bank’s note of confirmation. 
 
 
 
          Registrar. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
A.T. 43   . . 

 

 
Register of Plus and Minus Memoranda  
    (Refund orders). 
Refund Orders for the month of 
Opening balance 
Add deposits of— 
    1st bench   .. .. .. 
    2nd bench. 
    3rd bench. 
    4th bench. 
    5th bench. 
    6th bench. 
    Registrar’s bench. 
 
        Total  .. .. .. .. 
 
 

 
Compromise clerk. 

 

 
 
 Deduct—Repayments of 
 
 Deduct—Balance of order D/    Unpaid and expired. 
 
 Closing balance 
 
 
 
 Compromise clerk.                     Accountant/Dy. Registrar/Registrar. 
 
 

 
Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
A.T. 44   . . 

 

 
General Cash Book  .. .. .. 
Receipts. 

1. Date. 
2. Particulars of debt. 
3. Deposit receipts—(a)  Received from 

the public;  (b)  Withdrawn from the P/L 
a/c;  (c)  Total. 

4. Amount creditable to the treasury. 
5. Permanent advance received from the 

treasury. 
6. Amount to others (received from 

treasury or from other sources). 
7. Total. 
 

 
Treasurer. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
A.T. 45   . . 
 
 
 
 
 
 
A.T. 46   . . 
 
 
A.T. 46A . . 
 
 
A.T. 47   . . 
 
 
 
A.T. 47A . . 
 
 
 
 
 
 
 
 
 
 
A.T. 47B . . 

 

 
Payments. 

 
1. Particulars of payment. 
2. Deposit of payment  (a)  Repayment to 

the public;  (b)  Remitted to the P/L a/c;  
(c) Total. 

3. Amount remitted to treasury. 
4. Out of permanent advance. 
5. Amount paid to others whether received 

from the treasury or other sources. 
6. Total. 
7. Remarks (details of the closing balance, 

etc.). 
 
Bank Account Book   .. .. 

1. Particulars. 
2. Remitted to the bank (a) by cash,  (b)  

by cheque. 
3. Initials of Registrar. 
4. Drawn from bank. 

 
Bank Pass Book   .. .. .. 
A. G. B. form No. 334A. 
 
Bank Pass Book (Charity Fund)  .. .. 
A. G. B. form No. 334A. 
 
Register of Securities, Jewellery or other valuable 
articles. 
H. C. form No. (R) 20. 
 
Register of Securities (furnished by officers) 

1. Person or fund in whose behalf the 
security is held. 
Particulars of notes:- 

2. (a) No.  (b) Per cent. 
(c) Loan of.  (d) Amount. 

3. Total of each person or fund. 
4. Date on which sent to Reserve Bank. 
5. Date of return to depositor. 
6. Remarks. 

 
Register of Securities (charity fund)  .. 
Same as No. A.T. 47A. 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Treasurer. 
 
 
 
 
 
 

Ditto. 
 
 

Ditto. 
 
 

Ditto. 
 
 
 

Ditto. 
 
 
 
 
 
 
 
 
 
 

Ditto. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
A.T. 50   . . 
 
 
 
A.T. 50A . . 
 
 
A.T. 51   . . 
 
 
 
 
 
 
A.T. 52   . . 
 
 
 
 
 
 
 
 
 
A.T. 53   . . 
 
 
 
 
 
 
 
 
 
 
A.T. 54   . . 
 
 

 
Cheque Book   .. .. .. 
A. G. B. form No. 350. 
 
 
Cheque Book (Charity fund) .. .. .. 
A. G. B. form No. 350. 
 
Register of Notes (supposed to be forged) .. 
 

1. Date. 
2. From whom received. 
3. Amount. 
4. Remarks. 

 
Subsidiary Contingent and Permanent  .. 
Advance Register (treasury). 
 

1. Date. 
2. Particulars. 
3. Amount. 
4. Date 
5. Particulars of payments. 
6. Amount. 
 

Subsidiary Cash Register (treasury)  .. 
 

1. Date. 
2. Particulars. 
3. Amount of— 

(a) Pleaders’ seat rent; 
(b) Stall rent; 
(c) Miscellaneous. 

4. Grand total. 
5. Remarks. 

 
Register of Specimen of Signature of Pleaders. 
 

1. Name. 
2. Specimen signature. 
 
 

 
Treasurer. 

 
 
 

Ditto. 
 
 

Ditto. 
 
 
 
 
 
 

Ditto. 
 
 
 
 
 
 
 
 
 

Ditto. 
 
 
 
 
 
 
 
 
 
 

Ditto. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

A.T. 55  . . 
 

Charity Fund Daily Account Book   .. Treasurer and 
accountant 

 

 
                Cash Book of the    Trust Fund for                  19 
 

 
Receipts. 

1 
 

Date 

2 
 

From 
whom 

received 

3 
 

Particulars 
of the 

receipt. 

4. 
 

Government 
securities 

received or 
purchased 

(face value). 

5. 
 

Permanent 
advance and 

its recoupment, 
if any. 

6. 
 

Cash in 
hand. 

7. 
 

Cash in 
Bank or 
treasury. 

  
 
 
                
                To balance 

 
                Total         .. 

 
Rs. 

 
Rs.  a.  p. 

 
Rs.  a.  

p. 

 
Rs.  a.  p. 

 
 
 
 

    
 

 
 
 

Disbursements. 

8 
 

Date 

9 
 

Particulars 
of payment. 

 
 
 

10 
 

Voucher 
number. 

11 
 

Number 
of 

cheques 
issued, if 

any. 

12. 
 

Government 
securities 
issued or 
sold (face 

value). 

13. 
 

Payment out 
of the 

permanent 
advance. 

14. 
 

Remittances 
to Bank or 
treasury. 

15. 
 

Payment 
out of 

the Bank 
or 

treasury 
balance. 

  
 
 

 
 
 

 
 
 

 
 

To balance 
 

               Total         .. 

 
Rs. a  p. 

 
Rs.  a.  p. 

 
Rs.  a.  p. 

 
Rs.  a.  p. 

 
 
 
 
 

    
 

 
Accounts checked and balances verified………………….. 
 
 
 
                                   
Administrator. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
A.T. 56   . . 
 
 

 
Register of Receipts (Charity fund)  .. 
 

 
Treasurer. 

 

 
  
 
 
Small Cause Court Charity Fund. 
 
Book No………………….Receipt No………. 
 
 
 Received with thanks from 
 
 
Mr…………………………………………… 
 
The sum of Rs………………………………... 
 
on account of contribution to the  
 
Charity Fund. 
 
 
 
       Rs…………………………… 
 
  
 
 
           Administrator. 
 
 
 
 

 
 
Small Cause Court Charity Fund. 
 
Book No………………….Receipt No………. 
 
 
 Received with thanks from 
 
 
Mr…………………………………………… 
 
The sum of Rs………………………………... 
 
on account of contribution to the  
 
Charity Fund. 
 
 
 
       Rs…………………………… 
 
 
  
 
           Administrator. 
 
 
 
 
Small Cause Court Charity Fund. 
 
 
N.B.—Contributors are requested to see that 
this receipt is signed personally by the 
Administrator without whose signature no 
receipt is valid. 
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Serial No. 
 

 
Name of Register. 

 
By whom to be kept. 

 
A.T. 57   . . 
 
 
 
 
 
 
A.T. 58   . . 
 
A.T. 59   . . 
 

 
Registers of Destruction   .. .. 

1. Nature of papers destroyed. 
2. Period covered. 
3. Date of destruction. 
4. Initials of the accountant. 
5. Initials of the Registrar. 

 
Attendance Registers   .. .. 
 
Transit Registers    .. .. 

 
Accountant and 

Treasurer. 
 
 
 
 
 

Ditto. 
 

Ditto. 
 

 
 

BENCHES. 

 

 
Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
B.-1       . . 
 
 
 
 
 
 
 
B.-2       . . 
 
 
 
 
 
 
 
B.-3       . . 
 

 
Register of Postponed Cases  .. .. 

1. Adjourned from date. 
2. Plaintiff. 
3. Defendant. 
4. Amount—Rs.         a.          p. 
5. Number of adjournments. 
6. Remarks. 

 
Register of Postponed Cases sine die  .. 

1. Adjourned from date. 
2. Plaintiff. 
3. Defendant. 
4. Amount—Rs.        a.          p. 
5. Number of adjournments. 
6. Remarks. 

 
Transfer Book of Suits   .. . 

1. Date. 
2. Suit number. 
3. Plaintiff. 
4. Defendant. 
5. Received from other benches or High 

Court. 
6. Transferred to other benches or High 

Court. 
7. Duration. 
8. Documents received or transferred. 
9. Remarks. 
 
 

 
All bench clerks except 

Registrar’s. 
 
 
 
 
 
 

Ditto. 
 
 
 
 
 
 
 

All bench clerks. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
B.-4       . . 
 
 
B.-5       . . 
 
 
 
 
 
 
 
 
 
 
B.-6       . . 
 
 
B.-7       . . 
 
 
 
 
 
B.-8       . . 
 
 
 
 
 
 
 
 
 
 
 
 
B.-9       . . 
 

 
Register of Fines, Penalties and Forfeitures 
H. C. Form No. (A)32. 
 
Register of Monthly Statement of Number and 
Duration of Suits. 
 
 

Contested. 
 

1. Book. 
2. Page. 
3. Total number of days. 

 
 
Register of Monthly Statement of Number and 
Duration of Miscellaneous Cases. 
 
Attendance Roll of Probationer Pleaders. 

1. Serial number. 
2. Probationer’s name. 
3. Date of admission. 
1 to 31—column for each day of the month. 
 

Register of Cancellation of Powers  .. 
1. Serial number. 
2. Date. 
3. Suit number. 
4. Bench. 
5. Date of entry in Register P. P. and 

initials of power clerk/in Register D., 
and initials of appearance clerk. 

6. Date of cancellation in record and 
initials of plaint clerk, or record-keeper. 

7. Date of noting in after-judgment 
record, and initials of passing clerk. 

 
Transmission Register—Courts to compromise clerk—
Z records sent through record-keeper. 

 
 

 
All bench clerks. 

 
 

All assistant bench 
clerks. 

 
 
 
      Uncontested. 
 

1. Book. 
2. Page. 
3. Total 

number of 
days. 

 
All assistant bench 

clerks. 
 
 

Assistant bench clerk, 
Chief Bench. 

 
 
 
 

All bench clerks. 
 
 
 
 
 
 
 
 
 
 
 
 

All bench clerks except 
Registrar’s. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
B.-10     . . 
 
 
 
 
 
 
 
 
 
 
B.-11     . . 
 
 
 
 
 
 
B.-12     . . 
 
 
 
 
 
B.-13     . . 
 
 
 
 
 
 
B.-14     . . 
 

 
Register of Applications   .. .. 
 

1. Date. 
2. Daily serial number. 
3. Number of connected suit or 

proceeding, if any. 
4. Court-fee, if any. 
5. Party by whom presented. 
6. Initials of receiving clerk. 
7. Daily total of court-fees. 

 
Register of Distribution of Applications for 
Attachment Before Judgment and Injunctions. 
 

Suit numbers. 
Benches  2. 3. 4. 5. 6. 
Date 
 
Register of Applications Objecting to Distress 
 

Number of distress cases. 
Benches  2. 3. 4. 5. 6. 
Date 
 
Register for Distribution of Applications for Re-
hearing. 
 

Suit numbers. 
Benches  2. 3. 4. 5. 6. 
Date 
 
Transfer Book (Ex-parte, New-trial) 
 

1. Date. 
2. 2nd bench. 
3. 3rd bench. 
4. 4th bench. 
5. 5th bench. 
6. 6th bench. 
7. Signature. 

 
  

 
All assistant bench clerks. 

 
 
 
 
 
 
 
 
 
 

Registrar/Deputy 
Registrar. 

 
 
 
 
 

Ditto. 
 
 
 
 
 

Ditto. 
 

 
 
 

 
Ditto. 
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Serial No. 

 

 
Name of Register. 

 
By whom to be kept. 

 
B.-15     . . 
 
 
 
 
 
 
 
 
 
 
B.-16     . . 
 

 
Transfer Book (I) Before Judgment, (II) Minors, 
lunatics, etc. (Rules of Practice R. 57). 
 

1. Date. 
2. 2nd bench. 
3. 3rd bench. 
4. 4th bench. 
5. 5th bench. 
6. 6th bench. 
7. Signature. 
 
7 Transit Registers for—  .. .. 
 
Summons department, 
Warrant department, 
Record Room 
(X and Y records), 
Miscellaneous, 
Attachment, 
Exhibits, and 
Powers, respectively. 
 
 

 
Registrar’s bench clerk. 

 
 
 
 
 
 
 
 
 
 

All bench clerks. 

 
[Note.—Register A.T.-38 shall also be kept by all bench clerks, vide Accounts Department list.] 
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(B)—Returns. 
 
     2. The following returns shall be submitted by the Court to the High Court.  The 
half-yearly returns shall be submitted by the 15th January and the 15th July and the 
annual returns by the 15th February every year:— 
 

(I)—Half-yearly Returns. 
 
 (1) Half-yearly statement No.1 (Civil)—Bengal form No. 3674. 
 (2) Half-yearly statement No.2 (Civil)—Bengal form No. 3675. 
 (3) Half-yearly statement No.3 (Civil)—Bengal form No.3676. 
 

(II)—Annual Returns. 
 
 (1) Annual statement No.1 (Civil)—High Court form No. (S) 10. 
 (2) Annual statement No.2 (Civil)—High Court form No. (S) 11. 
 (3) Annual statement No.3 (Civil)—High Court form No. (S) 12. 
 (4) Annual statement No.4 (Civil) (Part I)—High Court form  
   No. (S) 13. 
 (5) Annual statement No.4 (Civil) (Part II)—High Court form  
   No. (S) 14. 
 (6) Annual statement No.6 (Civil)—High Court form No. (S) 17. 
 
   [Note.—For forms of returns see schedule “A” to this chapter.] 
 
 
     3. To enable the head assistant to compile the returns the officers named below 
shall furnish him with the following statements at least one week before the due dates 
for submitting the half-yearly returns and two weeks before the due date for 
submitting the annual returns:— 
 

(I)—For half-yearly returns. 
 
 (a) The superintendent, summons depart (1)  Statement S.D. (1). 
        (2)  Statement S.D. (2). 
        (3)  Statement S.D. (3). 
 (b) The appearance clerk  … Statement A.C. (1) 
 (c) The superintendent, warrant department   Half yearly statement No.2. 
 (d) The bench clerks   … (1)  Statement B.C. (1). 
        (2)  Statement B.C. (2). 
 (e) The record keeper   … Statement R.K. (1). 
 
 

(II)—For annual returns. 
 
 (a) The superintendent, summons   (1)  Statement S.D. (4). 
  department     (2)  Statement S.D. (5). 
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 (b) The superintendent, warrant  Annual statement 6— 
  department     …  Civil. 
 (c) The bench clerks   … (1)  Statement B.C. (3). 
        (2)  Statement B.C. (4). 
        (3)  Statement B.C. (5). 
 (d) The accountant   … Annual statement 1— 
         Civil. 
 
     4. To enable the accountant to prepare the statement mentioned in (II) (d) of rule 
3 the following officers shall furnish him with statements in the following forms at 
least three weeks before the due date for submitting the annual returns:— 
 
(1) The superintendent, summons department Statement S.D. (6). 
(2) The superintendent, warrant department  (1) Statement W.D. (1) 
           (2) Statement W.D. (2). 
(3) The record-keeper    … Statement R.K. (2). 
(4) The bench clerks    … Statement B.C. (6). 
 

[Note—For forms of office statements see schedule “B” to this chapter.] 
 

     5. The following instructions shall be followed in preparing the returns and 
statements mentioned in the preceding rules:— 
 
 

(I) HALF-YEARLY RETURNS. 
 

(a)  Half-yearly Statement No. 1. 
 

(1)  Part I. 
 
     (i)   The figures in columns 2 shall be those in column 13 of the statement for the 
previous half-year. 
     (ii)   The figures in column 3 for the Judges’ Benches shall be the corresponding 
figures in column 4 of statement A.C. (1) plus the figures in column 7 of statement 
S.D. (2).  
     (iii)   The figures in column 3 for the Registrar’s Bench shall be obtained by 
deducting the total of the figures in column 4 of statement A.C. (1) from the total 
number of suits instituted in the half-year as shown in column 2 of statement S.D. (2). 
     (iv)   The figures in column 4 shall be obtained by adding the corresponding figures 
in statements B.C. (1) prepared monthly by the bench clerks. 
     (v)   The figures in column 5 shall be the totals of the figures in columns 2 and 3 of 
monthly statements B.C. (2). 
     (vi)  The figures in column 7 shall be obtained by adding the corresponding figures 
in monthly statements B.C. (1). 
     (vii) The figures in columns 8, 9, 10 and 11 shall be obtained by adding the figures 
in columns 4 to 6, 7 and 8, 9 and 10, and 11 to 14 respectively in monthly statements 
B.C. (2). 
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     (viii)The figures in column 12 shall be obtained by adding those in column 15 of 
monthly statements B.C. (2) 
     (ix)   The figures in column 13 shall be obtained by calculation from the figures in 
the other columns and shall be checked by reference to the figures in column 9 of the 
first part of statement S. D. (1), in column 2 of S.D. (3) and the totals of figures of 
restored suits pending for trial as shown in statements B.C. (1). 
     (x)   The figures against note (1) shall be the total of the figures columns 11 and 12 
of statements B.C. (2). 
     (xi)   The figures against note (2) shall be taken from statement R.K. (1). 
     (xii)  The figures in note (3) shall be the total of figures in column 2 of A.P. (1). 
 
 

(2) Part II. 
 

     (i) The figures of suits pending for different periods shall be taken from the 
corresponding figures in statement S.D. (1) and those relating to restored suits from 
the figures in statements B.C. (1). 
     (ii) The figures of suits pending before arbitrators shall be obtained from those in 
statements B.C. (1) for the last month of the half-year. 
 
 

(3) Part III. 
 

     (i) The figures in this part shall be taken from the corresponding figures in 
statement S.D. (1) and statements B.C. (1). 
     (ii) The figures against the note shall be the difference between the total of column 
13 of part I and that of column 9 of part III and it shall be checked by reference to the 
total in column 5 of statement S.D. (3). 
 
 

(b)  Half-yearly Statement No. 2. 
 

     The figures in this statement shall be taken from those supplied by the warrant 
department in the same form. 
 
 

(c)  Half-yearly Statement No. 3. 
 

     The figures of this statement shall be the total of the corresponding figures in 
monthly statements B.C. (1). 
 
 

(d)  Summons Department Statement. 
 

     The summons department shall prepare their statements S.D. (1) and S.D. (3) by 
reference to the plaints in the custody of the plaint clerks and statement S.D. (2) by 
reference to the Register of Suits and the Statistical Register of Proceedings. 
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(e)  Appearance Clerk’s Statement. 
 

     The appearance clerk shall prepare his statement A.C. (1) by reference to his 
Register of Distribution of Suits. 
 
 

(f)  Bench Clerks’ Statements. 
 

     The bench clerks shall prepare their statements B.C. (1) and B.C. (2) by reference 
to their Registers of Monthly Statements in which proper notes shall be recorded from 
day to day. 
 
 

(g) Warrant Department Statements. 
 

(1) Part I. 
 

     The warrant department in preparing part I of half-yearly statement No. 2 shall 
proceed as follows:- 
 
     (i) The figure in column 1 shall be the figure in column 9 of the statement for the 
previous half-year.  
     (ii) The figure in column 2 shall be the total of the half-yearly figures of the 
following Registers:- 

(1) Register of Warrants. 
(2) Register of Prohibitory Orders. 
(3) Register of Distress Warrants. 
(4) Register of Applications for Rateable Distribution. 
(5) Register of Applications for Attachment of Decrees. 
(6) General Diary of Execution Cases (in respect of applications for body 

warrant which were rejected). 
(iii) The figure in column 3 shall be the total of the figures supplied by the 

bench clerks in their statements B.C. (1). 
(iv) The figures in column 5 shall include all cases disposed of in which nothing 

has been recovered under the decree whether through Court or by payment 
outside, i.e., all cases which have been wholly infructuous.  This figure 
shall be obtained by adding the total number of cases disposed of without 
satisfaction as noted in the General Diary of Execution Cases and the 
numbers to be obtained by counting of— 

(1) applications for transmission of copy of decree refused, by reference to 
the applications which shall be kept in a separate bundle in the warrant 
department for this purpose till the end of the half-year; 

(2) expired distress warrants, by reference to the Register of Distress 
Warrants; 

(3) infructuous applications for rateable distribution by reference to the 
Register of Applications for Rateable Distribution. 

(4) Infructuous applications for attachment of decrees by reference to the 
Register of Applications for Attachment of Decrees; and 
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(5) Infructuous applications for delivery of possession with reference to the 
applications which are to be kept in a separate bundle. 

     (v)  The figure in column 6 shall be the total of the applications entered in the 
Register of Transmission of Copies of Decrees as indicated by the serial number of the 
last entry. 
     (vi)  The figure in column 7 shall be the total of the figures of the appropriate 
columns of the following Registers:- 
  

(1) General Diary of Execution Cases; 
(2) Register of Writs of Possession Delivered; 
(3) Register of Applications for Attachment of Decrees; 
(4) Register of Applications for Rateable Distribution. 

 
     (vii) The figure in column 8 shall be the total of the appropriate columns of the 
following Registers:- 

(1) General Diary of Execution Cases; 
(2) Register of Applications for Attachment of Decrees; 
(3) Register of Applications for Rateable Distribution. 

 
     (viii) The figure in column 9 shall be obtained by deducting the total of figures in 
columns 5 to 8 from the figure in column 3. 
 
 

(2)  Part II. 
 

     The figures for part II of the statement shall be obtained in the following manner:- 
(a) the assistant superintendent shall obtain the figures for the warrants 

pending for 3, 6, 9 or 12 months by counting the unexecuted 
warrants which shall be in his custody; 

(b) warrants pending for less than a month shall be with writ writer II or 
with the bailiffs, who shall supply the figures; 

(c) the prohibitory order clerk shall count the number of pending 
prohibitory orders from his Register of Prohibitory Orders. 

 
 

II.—ANNUAL RETURNS. 
 

(a)  Annual Statement No. 1. 
 

     This statement shall be prepared with reference to a statement in the same form to 
be submitted by the accountant to the head assistant. 
 
 

(b)  Annual Statement No. 2 (Civil) 
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     The figure in column 2 shall be the total of the half-yearly figures in column 3 of 
part I of half-yearly statement No. 1.  The same figure shall be repeated in column 13.  
No entries shall be made in the other columns. 
 
 

(c)  Annual Statement No. 3. 
 

     The figures shall be taken from statement S.D. (4) prepared by the summons 
department. 
 

(d)  Annual Statement No. 4 (part I). 
 

     (i) The figures shall be obtained by adding up the figures in statement S.D. (2) and 
statements B.C. (2) and B.C. (4) for the two half-years. 
     (ii) In column 7 only suits disposed of under the rules in Order IX of the Rules of 
Practice shall be shown. 
 
 

(e)  Annual Statement No. 4 (part II). 
 

     In this statement only the total of figures of ejectment, claim and new-trial 
proceedings under section 38 of the Presidency Small Cause Courts Act shall be 
included.  The figures shall be taken from the statements B.C. (1), B.C. (3) and B.C. 
(5).  The total number of notice cases disposed of shall be shown in a foot note.  The 
figures of such cases shall be obtained by adding up the figures in statements B.C. (1).
  
 

(f)  Annual Statement No. 6. 
 

     This statement shall be prepared with reference to the statement in the same form 
to be submitted by the superintendent, warrant department, to the head assistant. 
 
 

(g)  Accountant’s Statement. 
 

     In preparing the statement in H. C. form No. (S) 10— 
  
     (i)   There shall be no entry in part I except in columns 4 and 5. 
     (ii)   In part II necessary entries shall be made only against “Small Cause Courts” 
     (iii)   In part III entries shall be made only against “Presidency Small Cause 
Courts”. 
     (iv)   The figure in column 2 shall be the total of the figures in columns 3, 4, 5 and 
6 of S.D. (6) and the total of column 2 of W.D. (2). 
     (v)   The figure in column 3 Shall be the total of the figures in columns 2, 6(a) and 
7 of S.D. (6), columns 2(a) and 3 of W.D. (2), and column 2 of B.C. (6). 
     (vi)   The figure in column 4 shall be the total of the figures in the Register of 
Fines. 
     (vii)  The figure in column 5 shall be the figure in column 2 of R. K. (2). 
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     (viii) The figure in column 6 shall be the total of the figures in the Register of 
Judicial Deposits other than civil deposits, the amount of leviable costs credited to 
Government as given in statement W.D. (1), the total amount of civil deposits lapsed 
to Government, the total amount of stamps on bonds executed in Court and the total 
amount of stamps on powers given in column 9 of S.D. (6). 
     (ix)  The figure in column 8 shall be the total of the salaries of the Judges, the 
Registrar and the Deputy Registrar. 
     (x)    The figure in column 9 shall be the same as in column 8. 
     (xi)   The figure in column 10 shall be the total of the salaries paid to the bailiffs. 
     (xii)  The figure in column 11 shall be the pay of the typist employed in the record 
room. 
     (xiii) The figure in column 12 shall be the total of the establishment bills for the 
year minus the amounts shown in columns 10 and 11. 
     (xiv)  Column 13 shall be left blank. 
     (xv)  Column 14 shall include the total amount spent on other contingencies as 
shown in the Register of Contingent Charges. 
     (xvi)  The figure in column 15 shall include the amounts refunded in compromised 
suits or in suits in which refund of institution fees has been ordered by a full bench 
and all amounts paid to parties out of lapsed deposits or by way of refund of fines, etc. 
 
 

(h)  Warrant Department Statements [W.D. (1) & (2)]. 
 

     1. The warrant department shall supply the figure of the total amount of leviable 
costs credited to the Government during the year in statement W.D. (1) to the 
accountant for incorporation in column 6 of part III of annual statement No. 1 (Civil).  
The figure shall be the total of the figures in column 10 of the Register of Suits of 
Poor Persons (warrant department).  This Register shall show all amounts of leviable 
costs realized whether in cash or by satisfaction, compromise, etc. 
 
     2. The warrant department shall submit a statement in form W.D. (2) to enable the 
accountant to calculate the figures in columns 2 and 3 of part III of annual statement 
No. 1(Civil).  The figures for this statement shall be obtained from the columns 
relating to fees in the registers mentioned in the form.  
 
     3. For the purpose of filling up annual statement No. 6 the warrant department 
shall proceed as follows:- 
 
     (i)    The figure in column 2 shall be taken from the statement of the previous year. 
 
     (ii)   The figures for columns 3 and 4 cannot be furnished separately and so one 
combined figure for both columns shall be given.  It shall be the total of the figures for 
the two half-years in columns 2 of half-yearly statements No.2. 
 
     (iii)  The figure in column 5 shall be the total of the figutres of column 3 of half-
yearly statements. No. 2. 
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     (iv)  The figure in column 7 shall be obtained from the Register of Transmission of 
Copies of Decrees. 
 
     (v)   The figure in column 9 shall be the total of the figures in column 7 of half-
yearly statements No.2 for the two half-years. 
 
     (vi)   The figure in column 10 shall be the total of columns 8 of half-yearly 
statements No. 2 for the two half-years. 
 
     (vii) The figures in columns 11 and 12 cannot be shown separately and only the 
total number for both columns shall be shown.   This figure shall be obtained by 
adding up the figures of column 5 of half-yearly statements No. 2 for the two half-
years. 
 
     (viii)The figure in column 14 shall be the difference between the figures in 
columns 6 and 13. 
 
     (ix)   The figure in column 15 shall be taken from the appropriate columns of— 

(1) Register of X Deposits; 
(2) Register of Y Deposits; 
(3) Register of Distress Warrants; and 
(4) Register of Satisfaction. 

 
     (x)   The figure in column 16 shall be obtained from the Register of commitments. 
 
     (xi)   The figure in column 17 shall be obtained from the Register of Releases (body 
warrants). 
 
     (xii) The figure in column 18 shall be obtained from the Register of Properties 
Sold. 
 
     (xiii) The figure in column 19 shall be obtained from the Register of Properties 
Released. 
 
     (xiv) The figure in column 25 shall be obtained from the Register of Writs of 
Possession Delivered. 
 
     (xv)   The figure in column 28 shall be obtained from the following Registers:- 

(1) Register of Duration; 
(2) Register of Applications for Rateable Distribution; 
(3) Register of Attachments of Decrees; 
(4) Register of Applications for transmission of decrees; 
(5) Register of Distress Warrants; 
(6) General Diary of Execution cases (in respect of applications for body 

warrant which were rejected). 
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     (xvi)  The figure for column 29 shall be obtained by dividing the figure in column 
28 by the total of the figures in columns 9 to 12. 
 
 

(i)  Summons Department’s Statements. 
 

     (i)  The figures in statement S.D. (4) shall be obtained from the Statistical Register 
of Suits according to Value. 
     (ii)  The figure in statement S.D. (5) shall be calculated from the Register of Suits. 
     (iii) The figures in statement S.D. (6) shall be taken from the— 

(1) Register of Suits; 
(2) Register of Notices; 
(3) Register of Second Summonses; 
(4) Register of Subpoenas; 
(5) Defence Register; 
(6) Register of Court-fees (Miscellaneous); 
(7) Register of Plaintiffs; Pleaders; and 
(8) Register of General Powers. 
 
Note.—Conveyance charges realized in other courts are not to be taken into account if calculating the figures in 
the body of this statement but a note giving the amount on such charges realized in other courts is to be appended. 
 

 
(j)  Record Department Statements. 

 

 The figures of copying fees shall be taken from the Register of Applications for 
Certified Copies. 
 
 

(k)  Bench Clerks’ Statements. 
 

     (i)  The bench clerks shall note the particulars required for their statements B.C. 
(3), B.C. (4) and B.C. (5) in their Register of Monthly Statements from day to day and 
prepare their statements with reference to these notes.. 
     (ii)  The figure for B.C. (6) shall be taken from the Register of applications. 

 
   
  
 
 


